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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO.09 OF 2021
IN
ORIGINAL APPLICATION NO.78 OF 2021

IN THE MATTER OF:
RAMESH MALIK & ANR. ...APPLICANTS
VERSUS

UNION OF INDIA & ORS. ....RESPONDENTS

REPLY ON BEHALF OF PROJECT
PROPONENT NAMELY M/S AMAR NATH
AGGARWAL INVESTMENT (P) LIMITED
TO APPLICATION

MOST RESPECTFULLY SHOWETH:
PRELIMINARY SUBMISSIONS:

That this Hon’ble Tribunal, vide order dated 06.01.2022, was
pleased to direct issuance of notice to the Project proponent,
answering respondent herein, upon grievance of the Applicant
against grant of extension of Environment Clearance (EC) by State
Environment Impact Assessment Authority, Haryana (hereinafter
referred to as “SEIAA”) on 05.01.2021. A copy of order dated
06.01.2022 passed by this Hon’ble Tribunal is attached as

Annexure R-1.

That the Project Proponent would like to state at the outset that it
has diligently complied with all the relevant rules and regulations
and has not been in breach of any of the applicable conditions, as
is being detailed in the following paragraphs. A brief list of dates,

which are relevant for the present purposes are as follows:



15.03.1996

Much prior to the issuance of EIA, 2006
Notification, License No. 33 of 1996, dated
15.03.1996, was granted by the Department of
Town and Country Planning, Haryana to the Project
Proponent for setting up of residential colony at
Village Bhagwanpur, District Panchkula, Haryana
over an area of 102.18 acres. A copy of License No.
33 of 1996, dated 15.03.1996 granted to the Project

Proponent is attached as Annexure R-2.

20.12.2001

Part completion certificate, dated 20.12.2001, was
issued in respect of 93.08 acres by Director, Town
and Country Planning, Haryana in respect of the
main project. A copy of the Part Completion
Certificate dated 20.12.2001 is attached as

Annexure R-3.

14.09.2006

EIA Notification, 2006, dated 14.09.2006, was
published was by the Ministry of Environment and

Forests, a copy of which is attached as Annexure

R-4.

16.10.2006

Hon’ble Supreme Court, vide order dated
16.10.2006, in Goa Foundation v. Union of India
reported in (2020) 15 SCC 811, directed MoEF to
file an affidavit stating the proposals which have
been received from the State Governments requiring
them to initiate measures for identification of
suitable areas. A copy of Order dated 16.10.2006
passed by the Hon’ble Supreme Court in Goa
Foundation v. Union of India though reported in

(2020) 15 SCC 811 is attached as Annexure R-5.

04.12.2006

Hon’ble Supreme Court, vide order dated




04.12.2006, in Goa Foundation v. Union of India
reported in (2011) 15 SCC 791, directed MoEF to
give a final opportunity to all States/ UTs to
respond to its letter.

It was stated by the Hon’ble Apex Court that “The
communication sent to the States/Union Territories
shall make it clear that if the proposals are not sent
even now within a period of four weeks of receipt of
the communication from the Ministry, this Court
may have to consider passing orders for
implementation of the decision that was taken on
21-1-2002, namely, notification of the areas within
10 km of the boundaries of the sanctuaries and
national parks as eco-sensitive areas with a view to
conserve the forest, wildlife and environment, and
having regard to the precautionary principles. If the
States/Union Territories now fail to respond, they

would do so at their own risk and peril.”

A copy of Order dated 04.12.2006 passed by the
Hon’ble Supreme Court in Goa Foundation v. Union
of India reported in (2011) 15 SCC 791 is attached

as Annexure R-6.

29.10.2008

Project Proponent was granted 2rd License No.186
of 2008, dated 29.10.2008, by Director, Town and
Country Planning, Haryana for Expansion project,
over 16.156 acres. A copy of 2nd License no.186 of
2008, dated 29.10.2008, granted for Expansion

Project is attached as Annexure R-7.

14.11.2008

At the time of expansion of the project, Project
proponent sought clarification from Ministry of

Environment and Forests regarding applicability of




EIA Notification, 2006 to the case of the Project
Proponent. MoEF, vide letter dated 14.11.2008,
categorically clarified that no approval is required
by the Project Proponent for expansion of the
project. A copy of MoEF letter dated 14.11.2008, is

attached as Annexure R-8.

21.04.2009

Project proponent still diligently and bonafidely
submitted application for seeking prior
Environment Clearance for Expansion project on

21.04.2009.

04.11.2009

District Forest Officer, vide letter dated 04.11.2009,
stated that the project does not fall within the
reserved area. Land is 3.9 kms from Bir
Shikhargarh sanctuary and 1.6 kms from Khoi
Ratan sanctuary. A copy of letter dated 04.11.2009
by the District Forest Officer, alongwith its

translated copy, is attached as Annexure R-9.

02.12.2009

Office Memorandum, dated 02.12.2009, was issued
by MoEF stating the Procedure for consideration of
proposals for grant of Environmental Clearance
under the 2006 Notification, which involve
forestland and or wildlife habitat. A copy of Office
Memorandum, dated 02.12.2009, issued by MoEF
is attached as Annexure R-10.

It is relevant to mention that Project Proponent had
already filed its application in April 2009 for grant
of EC and the same was pending when the said

Office Memorandum was issued.

25.03.2010

Project proponent was granted Environmental

Clearance for expansion of the project, vide letter




dated 25.03.2010. It is relevant to mention that
SEAC in its meeting awarded “Gold” grading to the
project. A copy of Environment Clearance dated

25.03.2010 is attached as Annexure R-11.

02.09.2015

Part Completion certificate was granted by Director,
Town and Country Planning, a copy of which is

attached as Annexure R-12.

24.10.2016

Central Government, vide notification dated
24.10.2016, notified an area with an extent from
Zero meters upto 925 metres from the boundary of
Khol Hi Raitan Wildlife Sanctuary as the Eco-
sensitive Zone. A copy of Notification dated
24.10.2016, for Khol Hi Raitan Wildlife Sanctuary is

attached as Annexure R-13.

23.11.2016

Central Government, vide notification dated
23.11.2016, notified an area with an extent from
Zero meters upto 1200 metres from the boundary of
Bir Shikargarh Wildlife Sanctuary as the Eco-
sensitive Zone. A copy of Notification dated
23.11.2016, for Bir Shikargarh Wildlife Sanctuary is

attached as Annexure R-14.

31.10.2017

Application, dated 31.10.2017, was submitted by
the Project Proponent for grant of extension of

Environmental Clearance. The objections raised by

08.08.2019

2009 Office Memorandum was superseded by OM
dated 08.08.2019, a copy of which is attached as
Annexure R-15, wherein it was stated that for
projects located outside the Eco-sensitive zones,

prior clearance from Standing Committee of




National Board for Wildlife will not be applicable.

16.07.2020

Further, Office Memorandum dated 16.07.2020
clarifies that State Governments not to insist upon
wildlife clearance for developmental projects outside
the Protected Areas. A copy of Office Memorandum

dated 16.07.2020 is attached as Annexure R-16.

30.09.2020

SEIAA, vide letter dated 30.09.2020, stated that no
construction activity has been carried out since
March 2017, area for expansion has not been
developed so far and recommended the case of the
Project Proponent for grant of EC. A copy of letter
dated 30.09.2020 by SEIAA is attached as

Annexure R-17.

05.01.2021

Extension of Environmental Clearance was granted
vide letter dated 05.01.2021, a copy of which is

attached as Annexure R-18.

25.03.2021

Upon O.A. No. 78 of 2021 being filed by the
Applicant challenging grant of extension of EC to
the Project Proponent, this Hon’ble Tribunal vide
order dated 25.03.2021 was pleased to direct that
the issue be examined by a joint Committee of
SEIAA, Haryana and Chief Wildlife Warden,
Haryana. A copy of order dated 25.03.2021 passed
by this Hon’ble Tribunal in O.A. No. 78 of 2021 is

attached as Annexure R-19.

Pursuant to order dated 06.01.2022 passed by this
Hon’ble Court in Execution Application No. 9 of
2021 in O.A. No. 78 of 2021, SEIAA, Haryana
issued Notice for Withdrawal of EC dated




18.01.2022, a copy of which is attached as

Annexure R-20.

DETAILS OF THE PROJECT IN QUESTION - FACTS

The Project Proponent has developed a ‘Township and Area
Development Project’ over a total area of 118.33 acres (including
expansion of 16.15 acres). The main project comprising of 102.83
acres was granted License in the year 1996 and Completion
Certificate by the Department of Town and Country Planning,
Haryana in the year 2001 itself, i.e. much prior to the coming in

force of EIA, 2006 notification.

After 2006, Project proponent sought for expansion of the project
by 16.15 acres for which Environmental Clearance was granted on
25.02.2010. Part Completion certificate was granted by Director,
Town and Country Planning on 02.09.2015. Construction is

remaining only on 2.6 acres of land.

The issue now being raised by the applicants with regard to
competence of State Authority to grant extension of Environmental
Clearance, is misconceived and based on misinterpretation of
2006 Notification. It is based on the premise that ‘General
Conditions’ apply to projects mentioned in Clause 8 of the
Schedule.

As far as location of the project is concerned, as per the Forests
Department, Haryana the project is 3.9 kms away from sanctuary
and 1.2 kms away from Khol Hi Ratan Sanctuary and falls beyond

the notified eco-sensitive boundary.




10.

APPLICABILITY OF ‘GENERAL CONDITIONS’ APPENDED TO
THE 2006 NOTIFICATION TO THE PROJECT PROPONENT
AND COMPETENCE OF SEIAA TO GRANT EC

That main project in question was granted license, permissions in
the year 1996 and Completion Certificate in the year 2001, which
was much before EIA notification, 2006 came into operation.
Hence, EIA, 2006 was not applicable to the main project in
question, being executed prior to the date of notification,

notification being applicable prospectively and not retrospectively.

Though it is the case of the Project Proponent that prior EC is not
required as the project in question does not cross the threshold
prescribed under Clause 8(b) of the 2006 notification, nevertheless

even then ‘General Conditions’ stipulated therein do not apply.

That General Conditions are not applicable to Clause 8(b), as has
been specifically excluded by the notification itself. General
Conditions have been made applicable to other clauses of the
Schedule except Clause 8. Consequently, the projects under the
said category cannot be treated as Category-A’ projects and State
Environment Impact Assessment Authority is the competent
authority to grant EC. Hence, there is no illegality/ infirmity in the
grant of EC by SEIAA, Haryana since the project in question is not
a ‘Category-A’ project.

That the above issue, regarding applicability of General Conditions
to Clause 8 of the Notification was clarified by the Additional
Solicitor General before the Hon’ble Supreme Court in the case of
RE: Noida Memorial Complex Near Okhla Bird Sanctuary (2011) 1

SCC 744 wherein it has been specifically observed as follows:

“60. Mr Raval, learned ASG, produced before the Court, the
draft Notification No. S.O. 1324E, published in the Gazette



11.

12.

of India Extraordinary of 15-9-2005. In the draft notification
there were two general conditions, GC1 and GC2 and in
regard to “(a) Construction of all projects (residential and
non-residential), and (b) New Townships and Settlement
Colonies”, the application of GC2 was expressly indicated in
Column 5 of the table. Later on, in a meeting held on 6-7-
2006, chaired by none else than the Prime Minister, it was
decided to leave all construction and township projects,
housing and area development projects in the hands of the
State Government. It was further decided that for all projects
involving more than 1,50,000 sq m of built-up area and/or
covering more than 50 ha, the EIA requirements should
correspond to Category A, even though the clearance would
be granted by the State Government. Mr Raval submitted
that in light of the decision taken in that meeting, in the
final Notification issued on 14-9-2006, the application of
general condition was removed in respect of Items 8(a) and
8(b) in the schedule. In view of the changes made in the two
items in the final notification, Mr Raval also contended that
the general condition has no application to Items 8(a) and
8(b), regardless of the project’s proximity to any sanctuary or

reserved area.”

That further a subsequent MoEF notification dated 22.12.2014
further clarified and alleviated any remaining doubts as to the
applicability of the ‘General Conditions’ on Clause/Item 8 projects
of the Schedule. The said notification categorically adds a note to
the fifth’ column of the schedule for both 8(a) and 8(b), which
stipulates as: “General Conditions shall not apply.” A copy of
MoEF notification dated 22.12.2014 is attached as Annexure R-
21.

Since ‘General Conditions’ do not apply to Clause 8 projects, it

does not become a ‘Category-A’ project. Hence, the State Authority
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14.
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was fully competent to issue the EC. Further, if there was any
defect/ limitation in the jurisdiction of SEIAA to grant EC, at no
stage did the State Authority inform/ mention/ express to the
Project Proponent its inability/ lack of jurisdiction to grant EC.
The issue of lack of jurisdiction, if any, should have been pointed
out by the Authority itself pursuant to which Project proponent
would have taken such further steps, as necessary or directed.
The application was never returned or referred back by the State
Authority. Project Proponent could not be held responsible,

especially in view of bonafide steps taken.

PRIOR CLEARANCE FROM STANDING COMMITTEE OF
NATIONAL BOARD OF WILDLIFE NOT REQUIRED IN THE
PRESENT CASE

That the 2nd inspection report by the Joint Committee of
Chairman SEIAA, Haryana and Chief Wildlife Warden, Haryana
dated 15.09.2021, filed before this Hon’ble Tribunal, have relied
upon para 2(iii) of the OM dated 02.12.2009 to conclude that prior
clearance from Standing Committee of NBWL was mandatory and
there is a violation of the said condition. However, it is relevant to
mention that the said observation is based on incorrect

interpretation.

It is relevant to mention that OM dated 02.12.2009 was issued
when the application of the Project Proponent for grant of EC was
already pending before SEIAA. The said notification was never
brought to the notice of the Project proponent. No specific
information was obtained from the Project Proponent, as
stipulated under the para 2(ii). There was no specific condition
stipulated in the EC that “environmental clearance is subject to
obtaining prior clearance from forestry and wildlife angle including
clearance from the Standing Committee of National Board for

Wildlife as applicable”, as per para 2(iii) of the said OM. The
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Project Proponent had diligently submitted its application for
grant of EC. Incase there was any change in procedure, then the
same should have been communicated to the Project Proponent by
giving an opportunity to meet the additional compliances and by
making the specific conditions in EC. Now, after 12 years of grant
of EC, it cannot be said that Project Proponent faulted, without
any basis. The onus was on the Authority to communicate the
same to the Project Proponent, the burden of which cannot be

shifted now.

That perusal of para 2(iii) of the 2009 OM reveals that the
condition of 10 km. mentioned therein is based on the order,
dated 04.12.2006, passed by the Hon’ble Supreme Court in the
case of Goa Foundation. However, the said interpretation in the
said OM is also erroneous since the said order never directed that
the distance should be 10 kms. This is evident from reading a
copy of the said order of the Hon’ble Apex Court, a copy of which
is attached as Annexure R-6. This fact has also been clarified by a
three judges bench of the Hon’ble Supreme Court in the case of
Goa Foundation v. Union of India (2014) 6 SCC 590, wherein the
Hon’ble Court held as follows:

“It will be clear from the order dated 4-12-2006 of this Court
that this Court has not passed any orders for implementation
of the decision taken on 21-1-2002 to notify areas within 10 km
of the boundaries of national parks or wildlife sanctuaries as
eco-sensitive areas with a view to conserve the forest, wildlife
and environment. By the order dated 4-12-2006 of this Court,
however, the Ministry of Environment and Forests, Government
of India, was directed to give a final opportunity to all
States/Union Territories to respond to the proposal and also to
refer to the Standing Committee of the National Board for
Wildlife the cases in which environment clearance has already

been granted in respect of activities within the 10 km zone from
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the boundaries of the wildlife sanctuaries and national parks.
There is, therefore, no direction, interim or final, of this Court
prohibiting mining activities within 10 km of the boundaries of

national parks or wildlife sanctuaries.”

Hence, the basis of 2009 OM is completely misplaced and
cannot be a ground for concluding that there was any violation by

the Project Proponent or that the EC was erroneously granted.

The fact that 04.12.2006 order never mandated a 10 km zone has
also been considered and followed by this Hon’ble Tribunal in its

subsequent judgments.

That it is also relevant to mention that the 2009 OM was
superseded by OM dated 08.08.2019. It has been clearly stated
therein that for projects located outside the Eco-sensitive zones,
prior clearance from Standing Committee of National Board for
Wildlife will not be applicable. Further, OM dated 16.07.2020
clarifies that State Governments not to insist upon wildlife
clearance for developmental projects outside the Protected Areas.
Hence, the Project Proponent was not required to take any other

permissions and had not violated any of the terms and conditions.

That the issue whether directions contained in an Office
Memorandum office memorandum insisting prior clearance of the
Standing Committee for projects and development activities within
10 kilometres from National Parks is sustainable in law.
Provisions of Section 3 of the Environment Protection Act, 1986
read with Rule 5 of Environment Protection Rules, make it clear
that the Central Government has to take into consideration the
factors mentioned in sub rule (1) while prohibiting or restricting
the location of industries and carrying on of processes and
operations in different areas. Sub-rule (2) categorically states that
while prohibiting or restricting the location of industries and

carrying on of processes and operations in an area, the Central



19.

20.
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Government is bound to follow the procedure mentioned in the
Rule itself, like issuing notification of its inention to prohibit giving
description of the area, industries, operations, processes, reasons;
inviting objections within 60 days; considering objections within

120 days.

That having regard to Section 3 of the Act and Rule 5 of the Rules,
Hon’ble Supreme Court in Goa Foundation case (2014) 6 SCC
590, in the context of prohibiting mining operations around
National Parks, that until the Central Government takes into
account various factors mentioned in sub-rule (1), follows the
procedure laid down in subrule (3) and issues a notification under
Rule 5 prohibiting mining operations in an area, there can be no
prohibition under law to carry on mining activity beyond 1 km of
the boundaries of National Parks prohibited by the Apex Court in
T.N. Godavarman Thirumulpad. Hence, unless the Central
Government chooses to dispense with the said procedure in Rule
S in public interest, the procedure prescribed in the said Rule is to
be followed even for restriction of an operation that would fall

within the scope of Rule 5 of the Rules in an area.

That insistence in 2009/ 2019 office memorandums, that prior
clearance of the Standing Committee is mandatory for projects
and development activities within 10 kilometres from National
Parks, is a restriction falling within the scope of Section 3(2)(v) of
the Act, is a restriction falling within the scope Section 3(2)(v) of
the Act and can be made only in accordance with the procedure
laid down in Rule S of the Rules. The said procedure, as mandated
in Rule 5 has not been followed in the present case and hence is

unsustainable in law.

PROJECT IS OUTSIDE ECO-SENSITIVE ZONE - ISSUE IN
RESPECT OF 3 WILDLIFE SANCTUARIES
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That admittedly, the project in question is located outside the
notified Eco-sensitive Zones of Khol Hi Raitan Wildlife sanctuary
and Bir Shikargarh Wildlife sanctuary, even as per the report of
the Joint Committee, therefore, obviating the requirement of
taking a clearance from the Standing Committee of National Board

of Wildlife (NBWL).

Sukhna was declared as a sanctuary in the year 1998 by the
Administrator, Chandigarh, UT much later than the grant of
License and commencement of construction by the Project
Proponent. The Sukhna Wildlife sanctuary is located over an area
of only 26 sq. km. It abuts the States of Punjab, Haryana and
Chandigarh.

The State of Punjab has also sought to notify upto 100 m. as Eco-
sensitive zone. Draft notification for State of Haryana has already
been sent for notifying more than 23 sq. km. as Eco-sensitive
zone. The licensed area of the township is clearly outside the area
given in the draft notification sent by Haryana. Even before
Sukhna was declared as a Sanctuary, massive constructions had
already been raised by various persons in the immediate vicinity.
Government Authority developed Sectors 1, part of Sectors 2 & 3,
Gymkhana club, Sector-1 Mansa Devi Complex and some army
area of Chandimandir cantonment (area including small arms
firing range of military station Chandimandir), Central Soil &
Water Conservation Research Farm (Panchkula) including some
MC Panchkula areas also fall in the immediate vicinity. Houses of
village Saketari are constructed along the boundary of Sukhna
WLS at 0 meter distance, while another village named Prempura is
also in close vicinity in Sukhna WLS i.e. from 300 meter to 700
meter. Some area under northern army command falls within 1
km which is having much strategic importance and army is
utilizing the area since the past 50 years as the baffled firing

range which is surrounded by concrete wall and earth work to
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reduce the fire sound. The said firing range is the only training

infrastructure in entire Chandimandir military station where the

training to the soldiers on small arms is imparted.

Important facts and documents regarding the Notification of

Sukhna Eco-sensitive Zone are as follows:

()

MoEF vide letter dated 09.02.2011 issued guidelines for
declaration of Eco-Sensitive Zones around National Parks
and Wildlife Sanctuaries. Copy of letter dated 09.02.2011,
alongwith Guidelines issued by MoEF for declaration of Eco-
Sensitive Zones around National Parks and Wildlife
Sanctuaries, are attached as Annexure R-22 (Colly).
Proposal for declaring the Eco-Sensitive Zone around
Sukhna Wildlife Sanctuary (towards Haryana Side) was
submitted by the office of PCCF (WL) cum CWLW to the
Government for approval vide Note 17.02.2017 and the same
was approved by the Government on 22.02.2017. A copy of
Note dated 17.02.2017/22.07.2017 by the office of PCCF
(WL) cum CWLW is attached as Annexure R-23.

Consequent to the approval of the draft proposal by
Government of Haryana, draft notification was submitted to
MoEF, Govt. of India, vide letter dated 01.03.2017. Copy of
letter dated 01.03.2017 submitting draft proposal by
Government of Haryana to MoEF is attached as Annexure
R-24.

In the mean a CWP No.18253 of 2009 was filed in Hon’ble
Punjab and Haryana High Court at Chandigarh for taking
precautionary measures to save the catchment area of
Sukhna lake. The Hon’ble Court vide order dated 02.03.2020
directed the States of Punjab & Haryana to notify at least 1.0
kilometer area from the boundary of Sukhna lake Wildlife
Sanctuary as Eco-Sensitive Zone, falling in the areas State of

Punjab & Haryana.
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() Pursuant to the said order, Deputy Commissioner,
Panchkula vide letter dated 01.07.2020 submitted the
minutes of the meeting held on 19.06.2020 regarding
delineation of the proposed ESZ around Sukhna Wildlife
Sanctuary (towards Haryana side). Copy of letter dated
01.07.2020 by Deputy Commissioner, Panchkula,
submitting the minutes of meeting is attached as Annexure
R-25.

() PCCF (WL) cum CWLW, vide letter dated 04.08.2020, sent
proposal to Government of Haryana for according approval
for delineation of ESZ around Sukhna Wildlife Sanctuary
(towards Haryana side), to the extent of 1.0 to 1.5 km. along
with the prohibited, regulated and permitted activities. Copy
of letter dated 04.08.2020, is attached as Annexure R-26.

It is relevant to mention that the area around and beyond the
Sukhna sanctuary, on Haryana side, is highly constructed and
densely populated. Constructions therein have been in existence
for decades. Project of the Project Proponent has been in existence
for more than 2 decades where few thousand families reside.
Hence, to contend that Eco-sensitive zone of 10 km has to be
maintained is beyond ground realities, a condition never
envisaged in the present case and cannot be applied mechanically.
If a 10km range from the said sanctuary is taken, then it would
include the entire cities of Panchkula and adjoining areas. Such
an interpretation cannot be made applicable retrospectively.
Moreover, for a sanctuary of 26 sq. km. there cannot be an eco-
sensitive zone of more than 10-15 times the area. Such an import
would be highly illogical and irrational. It is relevant to mention
that even in respect of Khol Hi Raitan Wildlife sanctuary and Bir
Shikargarh Wildlife sanctuary, which are in immediate vicinity,

the notification envisages Eco-sensitive zone of Zero’ meters also.

MASTER ZONAL PLAN
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That the Township in question forms Sector-2 of Pinjore-Kalka
Urban Complex and is approved as per Master Plan by Haryana
Urban Development Authority. The Master Zonal plan is prepared
in consultation with the Departments of Environment, Forest,
Urban Development, Tourism, Municipal, Revenue, Agriculture,
Haryana State Pollution Control Board. Construction is in
accordance with the sanctioned and approved land use. There has
been no violation by the Project Proponent. It is relevant to
mention that none of the departments ever raised an issue
regarding the same. The permitted land use of the area has been
shown to be ‘Residential’ and the Project Proponent has fully

complied with all the statutory requirements.

NOTICE FOR WITHDRAWAL DATED 18.01.2022

That after issuance of notice to the Project Proponent, by this
Hon’ble Tribunal, the State Environment Impact Assessment
Authority, Haryana issued a notice dated 18.01.2022 for

withdrawal of Environment Clearance.

That the impugned notice by SEIAA has been issued in haste in
view of the order passed by this Hon’ble Tribunal wherein only a
prima facie observation has been recorded validity of grant of EC
and for the purposes of ascertaining complete facts, notice had
been issued to the Project Proponent. The issue is yet to be
adjudicated by the Hon’ble Tribunal. Since the issue is pending
adjudication before this Hon’ble Tribunal, Notice for withdrawal of
Environmental Clearance issued by State Environment Impact
Assessment Authority, Haryana, is preemptive and unwarranted
at this stage. Any such action by the Authority would cause
thwart the adjudication process and result in irreparable loss/

damage to the Applicant.
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That the impugned notice dated 18.01.2022, seeks to withdraw
both the Original EC granted on 25.03.2010 as well as extension
of EC granted on 05.01.2021 in view of observations by this
Hon’ble Tribunal in order dated 06.01.2022. It is relevant to
mention that while this Hon’ble Tribunal had issued notice to the
Project Proponent on the ground of competence of SEIAA, Haryana
itself to grant Environment Clearance in view of location of the
project within 10 kms from the wildlife sanctuaries, SEIAA,
Haryana is now seeking to withdraw both the clearances granted
to the Project Proponent. Withdrawal of Environment Clearance
after 12 years of its grant, without any issue being raised at any
point of time during its validity, is highly erroneous, unjustified
and against the tenet of grant of permissions/ clearances. No
objection was raised at any point of time regarding any violation,
even though 6 monthly reports had been filed by the Project
Proponent. If such a proposition is allowed, it will open a
Pandora’s box wherein clearances are withdrawn, after being
acted upon, after the expiry of their validity thereby jeopardizing
the rights of such Project Proponents. It would set a bad precedent
and give impetus to belated unwarranted litigation for ulterior
motives. Project Proponent had taken all the necessary
permissions and had not violated any of the conditions stipulated
therein. The Environmental Clearances granted to the Project

Proponent are therefore not liable to be withdrawn.

PROJECT PROPONENT IS A BONA-FIDE DEVELOPER

That the project proponent is a non-polluting township with
almost 27 years in existence, which received part-completion
certificate in 2001, much before the 2006 EIA notification. It is
respectfully submitted that the project proponent is committed to
compliance of laws and regulations. The project proponent in its
wisdom has complied with the conditions stipulated in the EC and

had duly submitted the 6-monthly report to the Ld. Authority. The



31.

32.

19

project proponent had obtained the Consent to Establish, Consent
to Operate, NOC from the forest department, Environmental
Clearance for the expansion (even though when it was not
required as per the letter dated 14.11.2008 from the MoEF), etc.

prior to initiating any construction.

Without prejudice, the specific condition for clearance from the
Standing Committee of NBWL (as per the 2009 MoEF Office
Memorandum) was not incorporated in the 2010 EC granted to
the project proponent. Nor did the said requirement was intimated
at the time of extension of the said EC by the SEAC or the SEIAA,
or in response to any of the six-monthly reports submitted by the
project proponent. In any case, the said requirement is not
applicable in the present case for the reasons discussed

hereinabove.

That the Hon’ble Supreme Court of India in M/s Pahwa Plastics
Pvt. Ltd. v. Dastak NGO & Ors. in Civil Appeal no.4795 of 2021
decided on 25.03.2022 held that ex-post facto clearances and/or
approvals and/or removal of technical irregularities in terms of a
Notification under the Environment Protection Act cannot be
declined with pedantic rigidity, oblivious of the consequences.

Basing its judgment on equity, the Hon’ble further held that:

“64. The question in this case is, whether a unit contributing
to the economy of the country and providing livelihood to
hundreds of people, which has been set up pursuant to
requisite approvals from the concerned statutory authorities,
and has applied for ex post facto EC, should be closed down
for technical regularity for want of prior environmental
clearance, pending the issuance of EC, even though it may
not cause pollution and/or may be found to comply with the
required norms. The answer to the aforesaid question has to

be in the negative, more so when the HSPCB was itself
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under the misconception that no environment clearance was

required for the units in question.”

The present case is on a better footing as the project
proponent started operations after obtaining CTE/CTO, and a

valid and prior environment clearance certificate.

That the Project Proponent is not the only one who has raised
construction in the area. HUDA Sectors 27, 28 and 30, Panchkula
and various other projects have come up in the said area. To the
best of the knowledge of the Project Proponent, none of them have
taken any wild life clearance (not even Environment Clearance for

many of them), which is now being sought in the present case.

It is also relevant to place on record the conduct of the applicants.
Applicants, before the Hon’ble Tribunal, are subsequent
purchasers and residents of the Townships of Amravati itself i.e.
the Project Proponent. Applicant no. 1 purchased the flat in the
year 2019 and Applicant no. 2 in the year 2017. They are chronic
litigants and have filed numerous complaints and litigations
against the fellow residents. The present petition has also been
filed with ulterior motives only to harass the Project Proponent

and hence is liable to be dismissed with costs.

PARAWISE REPLY

That the contents of Para 1 of the Execution Application are
matter of record to the extent that applicants are residents of the
Project Proponent’s colony itself. It is relevant to mention that the
applicant no.1 is not the original allottee and had purchased the
flat in the year 2019. The applicant no.2 had purchased the flat in
the name of his wife and son in the year 2017. Having purchased
the apartments knowing fully well the location and the

construction in the vicinity, the applicants have now filed the
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application merely for the purposes of harassment and to stop the

development activities in the area.

That the contents of Para 2 of the Execution Application need no

reply.

That the contents of Para 3 of the Execution Application need no

reply.

That the contents of Para 4 of the Execution Application are

denied unless specifically admitted being the matter of record.

(A)

(B)

(€)

That the contents of sub-para (A) of Para 4 of the
Execution Application need no reply being the matter
of record regarding environmental clearance granted to
the Project Proponent, vide letter dated 25.03.2010.
The contents of environmental clearance are a matter
of record and hence, need no specific reply. The Project
Proponent has diligently followed all the conditions of

the environmental clearance.

That the contents of sub-para (B) of Para 4 of the
Execution Application are wrong and vehemently
denied. The issuance of environmental clearance to the
Project Proponent in the year 2010 was not in violation
of 2006 Notification. It is relevant to mention that
‘General Conditions’ mentioned therein is not
applicable to the township and area development

project under Clause 8(b) of the Schedule.

That the contents of sub-para (C) of Para 4 of the
Execution Application are wrong and vehemently
denied. SEIAA, Haryana was fully competent to grant

environmental clearance to the Project Proponent. The
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project was not required to be applied under Category
‘A’. The environmental clearance has not been issued
in violation of provisions of Wildlife (Protection) Act,
1972. SEIAA, Haryana, was competent to grant
environmental clearance without having the permission

of the Court for Wildlife (Protection) Act, 1972.

That the contents of sub-para (D) of Para 4 of the
Execution Application are wrong and vehemently
denied. The extension of environmental clearance
granted, vide order dated 05.01.2021 is not contrary to
the notifications issued by Ministry of Environment,

Forest and Climate Change.

That the contents of sub-para (E) of Para 4 of the
Execution Application are denied for want of knowledge

as they do not concern to the present proponent.

Wrongly numbered again as (E). That the contents of
sub-para (E) of Para 4 of the Execution Application are
wrong and vehemently denied. The Project Proponent
has not violated any judicial order/ pronouncement
issued by the Hon’ble Supreme Court/ High Court.
SEIAA, Haryana was fully competent to grant
environmental clearance initially and extension of the
same. Grant of environmental clearance is not in
violation of judgment of the Hon’ble Apex Court in the
Goa Foundation and of this Hon’ble Tribunal in the
case of Amit Kumar. The contention of the applicant is
based on complete misinterpretation of the judgment

passed by the Hon’ble Court.

That the contents of sub-para (F) of Para 4 of the

Execution Application are wrong and vehemently
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denied. It is wrong and vehemently denied that the
Block namely Cineraria was got constructed during the
year 2017 to 2019. It is wrong and vehemently denied
that there is any collusion between the environmental
clearance authority and Project Proponent. The Project
Proponent has been fully complying with the conditions

imposed from time to time.

That the contents of sub-para (G) of Para 4 of the
Execution Application are wrong and vehemently
denied. It is wrong and vehemently denied that the
Project Proponent illegally got constructions done
illegally. All the permissions by the Project Proponent
are per approvals and plans. It is wrong and

vehemently denied that the construction is required to

be demolished.

That the contents of sub-para (H) of Para 4 of the
Execution Application are denied for want of

knowledge.

That the contents of sub-para (I) of Para 4 of the
Execution Application need no reply being a matter of
record regarding filing of Original Application No.78 of
2021 by the applicant before this Hon’ble Tribunal and
the order dated 25.03.2021 passed by this Hon’ble

Tribunal.

That the contents of sub-para (J) of Para 4 of the
Execution Application are denied for want of

knowledge.
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(K) That the contents of sub-para (H) of Para 4 of the
Execution Application are denied for want of

knowledge.

(L) That the contents of sub-para (H) of Para 4 of the
Execution Application need no reply as they do not

pertain to the answering respondent.

That the contents of Para 5 of the Execution Application are wrong
and vehemently denied. The Project Proponent duly sought prior
environmental clearance in respect of expansion project to be
undertaken before raising any construction. The Project Proponent
was rightly issued the environmental clearance and extension of
the same. The construction raised in pursuance thereof are valid.
The Project Proponent has not carried out any development
activity in contravention to the provisions of obtaining prior
environmental clearance as per 2006 notification. The Project
Proponent has not followed judicial orders/ pronouncement

issued by the Hon’ble Supreme Court/ National Green Tribunal.

That the contents of Para 6 of the Execution Application need no

reply.

That the contents of Para 7 of the Execution Application are

denied for want of knowledge.

In view of the above, it is most respectfully prayed that this
Hon’ble Tribunal may be pleased to dismiss the instant
application and direct SEIAA not to cancel the extension of EC

granted to the Project Proponent.

NN
ANUBHA AGRAWAL

ADVOCATE FOR THE PROJECT PROPONENT
DATED: 04.04.2022
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO.09 OF 2021
IN
ORIGINAL APPLICATION NO.78 OF 2021

IN THE MATTER OF: [
RAMESH MALIK & ANR. ...APPLICANTS
VERSUS
UNION OF INDIA & ORS. ....RESPONDENTS
AND IN THE MATTER OF:
AMAR NATH AGGARWAL INVESTMENT PRIVATE LIMITED .APPLICANT
AFFIDAVIT

|, Hargobind Goyal, S/o Late Amar Nath Aggarwal, aged about 54 years, Director of
M/s. Amar Nath Aggarwal Investment Private Limited, presently at Panchkula, do
hereby solemnly affirm on oath and state as under:-

1. That | am the Director of M/s. Amar Nath Aggarwal Investment Private
Limited and as such competent to swear and affirm this affidavit on
behalf of the Applicant.

2. That | have read over and understood the contents of accompanying reply to
application and state that the facts stated therein are true and correct to

20 "~ my knowledge and belief.

3. The annexures annexed to the application are true copies of their respective

g /

Verification:

l, thé deponent above named deponent hereby verify that the contents of paras
1 and 3 of my above affidavit are true and correct to my knowledge & belief, no part
of it is false and nothing material has been concealed therefrom.

Verified at Panchkula on the 31* day of March, 2022

h PON ?Gr(

\\ ATTESTED
n e s — .
L4y Ap%r‘w\'ug! s, £f51

NOTARY, FalndulA
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Annexure R-1

Item No. 03 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Execution Application No. 09/2021
In

Original Application No. 78 /2021

(with report dated 24.11.2021)

Ramesh Malik & Anr. Applicant(s)
Versus

Union of India & Ors. Respondent(s)
Date of hearing: 06.01.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant(s): Mr. Ramesh Malik (in person)

Respondent(s): Mr. Anil Grover, Sr. AAG with Mr. Rahul Khurana, Advocate for
SEIAA, Haryana.

ORDER

1. Grievance in this application is against extension of Environment
Clearance (EC) by State Environment Impact Assessment Authority
(SEIAA), Haryana on 05.01.2021 in favour of M/s. Amarnath Aggarwal
Investments (P) Limited, under entry 8 (b) of the schedule to the EIA
Notification, 2006 for the construction project. It is stated that SEIAA is
not competent for grant of such EC in view of General condition
appended to the said schedule. The general condition provides that if
there is a Wildlife Sanctuary within 10 kms of the project, the project will
be treated as category A and require approval of the MoEF&CC. There are
two sanctuaries at a distance of 3.90 km and 1.6 km, as mentioned in

the letter dated 04.11.2009, by the Divisional Forest Officer, Morni,
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Pinjore namely, Bir Shikargah Wildlife Sanctuary and Khol-Hai-Raitan
Wildlife Sanctuary. The earlier EC expired on 24.03.2017. Fresh EC has
been granted subject to clearance under the Wildlife (Protection) Act,
1972. The project proponent applied for EC on 03.11.2020 which was
forwarded to SEAC which accepted and the SEIAA granted EC on
05.01.2021 which is illegal. DG, Town and Country Planning has given

approval for the projects, as revised building plans.

2. The matter was earlier considered on 25.03.2021 and a joint
Committee of SEIAA, Haryana and the Chief Wildlife Warden, Haryana
was directed to examine the matter and take action in accordance with

law.

3. The applicant filed execution application no. 09/2021 alleging that

order of this Tribunal dated 25.03.2021 has not been complied with.

4. On 15.06.2021, the Tribunal directed the SEIAA, Haryana and the

Chief Wildlife Warden, Haryana to file a status report in the matter.

5. SEIAA, Haryana has filed status report dated 24.11.2021 merely

seeking time for constitution of a fresh Committee.

6. We have considered the matter. We find no justification for the
stand of SEIAA. If it has granted EC, it cannot plead lack of clarity in the
matter. Grant of EC and lack of clarity are contradiction in terms. If it is
not clear whether EC could be granted, we fail to understand how it is
allowed to continue. In environmental issues, doubt about legality cannot

be ground to permit a project.

7. Learned Counsel for the applicant points out that according to

letter of Deputy Chief Wildlife Warden, Panchkula, addressed to Chief
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Conservator of Forest (Wildlife), Panchkula, dated 26.05.2021, which is

on record shows following details of the project:-

No.

Name of
project

Name of
nearby
rojected area

Distance from
WLS

Distance from ESZ
of WLS

Amravati
enclave

Bir Shikargah
WLS

4010 meter

(30045°33”.16N)
(76054°29”.18E)

3780 meter

Project site situated
outside of ESZ area
as per notification of
23.11.2016.

-do-

Khol hai raitan
WLS

880 meter

(30044°41”.52N)
(76054°39”.64E)

700 meter

Project site situated
outside of ESZ area
as per notification of
24.10.2016.

-do-

Sukhna WLS

1620 meter

(30045°23”.63N)
(76054°18”.40E)

Proposal of ESZ
(towards Haryana
side) under
consideration,
however, Hon’ble
Punjab and
Haryana High
Court, Chd. has
directed for a
minimum ESZ of 1
KM from boundary
of Sukhna WLS.
Keeping in mind this
fact the project side
is out of proposed
(High Court
direction) ESZ,
however, it falls
under 10KM from
boundary of Sukhna
WLS.

2»

8. From the above, it is clear that the project is prima facie within 10

km from the wildlife sanctuaries in question and grant of EC by SEIAA,

Haryana is prima facie illegal.

9. Accordingly, we direct issuance of notice to the project proponent,

M/s. Amarnath Aggarwal Investments (P) Limited, which may be served

by the applicant with a copy of the paper book and an affidavit of service

filed within one week. SEIAA, Haryana may file further affidavit in
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response to the above observations and also file a copy of the relevant

Notification of ESZ and other documents.

List for further consideration on 08.04.2022.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM

January 06, 2022
Execution Application No. 09/2021 in

Original Application No. 78/2021
AVT



{See Rule 12)

ANNEXURE R-2 30 ¥

HARYANA GOVERNMENT

TOWN AND COUNTRY PLANNING DEPARTMENT

Licence No. 33 of 1996

1. This licence has been granted under the Haryana Development &
Regulation of Urban Areas Act,1975 & the Rules made
thereunder to M/s Amar Nath Aggarwal Investment (P) Ltd.,

Panchkula for setting up of Plotted/Group Housing Colony at %QA
village Bhagwanpur, Islam Nagar, and Chandimandir, Distt. gﬁﬁ
Panchkula (Haryana). 34
2. The particulars of land wherein the aforesaid colony is to be
") set up are given in the Schedule annexed hereto and duly

signed by the Director, Town and Country Planning,Haryana.
3. The licence is granted subject to the conditions:

a) That the Plotted/Group Housing Colony is laid out to i
conform to the approved layout plan and development ’
works are executed according to the designs and

{ specifications shown in the approved plan Amravati
Enclave-Lay out Plan No.186 Dt.11.03.96.

ot

b) That the conditions of the agreements already executed
are duly fulfilled and the provisions of Haryana
Development and Reogyulation of Urban Arcas Act, 1975 and t
Rules made thereunder are duly complied with. g
, . 1
c) That the demarcation plan of the colony area is i
submitted before starting the development works in the ;
colony and for approval of the zoning plan. :
q. That the portion of Sector/master plan road which shall form '
part of the licenced area shall he transferred free of cost i
to the Government in accordance with Section 3(3) (a) (iii) %
of the Haryana Development and Regulation of Urban Areas i
Act,1975.
J/S‘ That in case external develcpment is provided at any stage bhy
Govt./HUDA, then the colonizer would pay proportionate
" evteornal development <charges as may be finalised by the
* Director,Town & Country Planninyg,Haryana.
6. That the «colonizer shall make the existing 38 ft. wide
village road into an all weather metalled road.
< 7. That the colonizer shall abide by the conditions as imposed
by the Financial Commissioner and Secretary to Govt.
Haryana, Public Works (B&R) Department vide his Memo
No.9/36/96-3 B&R(W) Dt.20.02.96. ;
8. The permission under section 11 of the Punjab New Capital ;
(Periphery) Control Haryana Amendment Act, 1971 is also
granted. ) E
i
!
9. This licence is valid upto_/_y_-_}g_:_/_'9_28' 3
Dated Chandigarh ¢
the -2 :
—LS~;3__2ﬁ__ (R.S.GUJRAL] 3
m DIRECTOR, Town & Country plaﬁnninu ‘
G$&§k Endst.No.5np(a)raes . 71} "avyanaschandigarh 5{?
Y L) ey .
.S I
Dated~wJ£L__~_§ . ’
. i

A Copy alonqwjth a copy of Schedule of land is forwarded tO the Y,
following for information and necessary action: ‘ ‘



M/s Amar Nath Aggarwal Investment {(P) Ltd.,Panchkula

alongwith copy of agreement gus A Audry 2o ATVJQu“thlayn¢ZAéuw'

Chief Administrator,HUDA,Panchkulaj;
Addl.Director,Urban Estates,Haryana,Panchkula;
Chief Engineer,HUDA,Manimajra;

Superintending Engineer,HUDA,Panchkula

Land Acquisition Officer,Panchkula;

Senior Town Planner,Panchkula;

Senior Town Planner (Enforcement), Panchkula:
District Town Planner,Panchkula

Accounts Officer, 0/0 D.T.C.P. Haryana,Chandigarh
alongwith copy of agreement.

f'ﬁF{ﬁﬂw
Distridl Powi™ianner (g M,

for DIRECTOR,Town & Country Planning
Haryana,Chandigarh N
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From

The Director,
Town & Country Planning,
Haryana, Chandigarh.

To \./‘
M/S Amar Nath Aggarwal Investments Pvt. L ld
S.C.0. No.10 Sector- 2, Panchkula.

Memao No. § DP-ii-2001/ e 177
Dated 2¢.i2. 2cof
Reference your application dated 20.9.2000 requesting for completion
certificate in respect of part of your colony for which licence No.33 of 1996 dated 15.3.90
was granted vide this office endst. No.S P (2)-90/3911-3920 dated 15.3.96
2 1 is hereby certified that the required development works of the part of the
colony comprising of plotied area measuring 93.08 acres as indicated in the enclosed layout

plan of the colony falling in the revenue estate of village Bhagwanpur, Islam Nager &

] Chnadimandir Dhstt Panchkula, duly signed by me read inconjuction with the following

b

9)

terms and conditions, have been completed to my satisfaction. The development works are
water supply, sewerage, storm water drainage, roads, roadside plantation & streetlights.

That you will abide by the directions of Director, Town and Country  Planning,
Haryana (il the time final completion certificate of the entire colany is granted.
You will also carry oul all Tefd over services/works, which are decmed appropriale
by the Director, Town & Country Planning.

That you will he fully responsible to meet with the demand of water and their
allied scrvices as per norms. The provision for 1135 K L.under ground tank
alongwith boosting chamber will be made by you besides uddmonal tube wells, if
required will also be provided by you.

That you will be sale responsible for making the disposal arrangements of the
sewerage sysfem. You will provide the treatment plant as provided.in the estimates.
That you will be sole responsible for making the disposal arrangements of the
storm water,

That you will develap all the parks as per the requirement.

That you will he sole respansible for infegrating the internal services with the
master services if provided at a later stage by the Govt /ITUNA at your own cost.
That in case some additional structures are required relating to public health
services/internal development works, to be constructed as desired by Director
Town and Country Planning, Faryana/HUDA al later stage, the same would be
binding upon you.

That this part completion certificate is without p|(?]lldl(€ to the final decision on the
transfer /lease/ construction of community buildings.

That you will construct the community buildings on {he community sites in the
said area within a period of three years {rom the approval of '/oning pkms This
period would cpmmence afler two months of the approval of zoning, p/ans of
community lmﬂdmbq during which you will submit the building plans forsanction,
This three years periad, however, will exclude 90 days statutory period given for
the approval of the building plans.

10) That you will get the licence renewed till such time final completion certificate of

i

the colony is mamcd (o you by-the DTCP
) That you will pay the proportionate external development charges as and when
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12) That the depariment will refain 25% baok  guaranice of the 1otal cost of
constiuction of community buildings in the arca and the samie will only be released
alter the completion ol construction of community buildings. '

13) That you will submi( (he ceclificate from Chartered Accountant regarding allotment
of 20% FWS/ILIG & 25% of NPNI, calegory of plots, and the profit has not
exceeded 15% of the toral project cost of the scheme witl in 90 days of the grant of
il & final completion certificate of the colony. ' ,

14) That this part completion certificate is only ‘i respeet of the servicés mentioned
herein and the final completion certificate in respect of the tolal area including the
arca mentioned  in o s certilicate would  be granted afler g the
abligations/liabilitics cas upon you thiough the agreements and Act & Rules are
discharged 10 (he satisfaction of the Director, Town and Country Planning,
Haryana. In the event of failure 1o do so, this part completion cerfificate would be
deemed 1o have heen cancelled. at any time  You will also abide by all the
directions/instructions of DTCP and provisions of the Haryana Development and
Regulation of Urban Areq Act, 1975, and Rules framed there under. You wilj
continue to maintain (he services as per the pravisions of Act and Rules.

[T
I.)n'cam".
Town and Country Planning;
Haryana, Chandigarh.ézwbn,

Endst. No, § DP-ii/2001/ . dated

A copy is forwarded 1o the Chief Engincer, HUDA, Panchkula with
reference to his letrer No 9907 dated 28 | 1.2001. The above part completion certificate in
respect of licence No 33 of 1994 dated 1S 3.96 for an area of 93.08 acres (plotted area) of
the residential colony in the revenye estate ol village Bhagwanpur, 1slam Nager &
Chandimandir sy Panchkula has been - granted  Keeping in view your report and
certification made on (he service plans by you Follow up action on (he relevant terms and
conditions on which (he part completion certificate has beep granted may be taken under
intimatio to this office. .

Ve /
ot .
B Director,
Town and C ountry Planning,
Haryana, Chandigarh,

Endst. No § DP-ii-2001/ daled

A copy is forwarded (o the following for information and .
hecessary action:-

i) The Administrator, HUDA, Panchkula,
i) * The Superintending Engineer, HUDA, Panchkula,
i) The Senior Town Planner, Panchkulg,
iv) The Distt Town Planner, Panchkula & '
v) ' The Executive Lngineer, HUDA, Panckula.
/
& Director,

~ToAviy and Country Planning,
~Tlaryana, Chandigarh.
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th September, 2006 - «

$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
imposing certain restrictions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projacis or activities based on their potential environmental impacts as indicated in the Schedule to the notification, being
undertaken in any part of India', unless prior environmental clearance has been accorded in accordance with the objectives
of National Environmment Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adinénistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this motificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii} vide number
5.0.:1324(H), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
theraby withfin a period of sixty days from the date on which copies of Gazette containing the said nolification were made
available to the public ; -

And whereas, copies of the said notification were made available to the public on 15"
‘September, 2005;

And whereas, all objections and suggestions received in response to the above
imentigned draft notification have been duly considered by the Ceritral Government;

~ 'Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1926 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, ~xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifigation.

'tneludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which' shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
levet the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment. Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either .a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
' Environmental Impact Assessment process shall be the Chairman of the SEIAA.

) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from

the date of the publication of the notification by the Central Government constltutmg the
authority).

(7 All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorizatioh of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(ii)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance  from the Central Government in the Ministry of Environment and
Forests- (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(iit)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
" environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this

notification. In the absence of a duly constituted SEIAA or SEAC a Category ‘B’ project shall

be treated as a Category ‘A’ project;
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5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category "A” and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a} {The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

{(by  The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State ¢r Union territory for reasens of administrative convenience and cost.

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC. concerned. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought. for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days tp the applicant. who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall function on the prineiple of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application secking prior cnvironmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification of prospective site(s) for the project and/or activities to
which' the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form [A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

. &
7. $tages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)
» Stage (2) Scoping

® Stage (3) Public Consultation

» Stage (4) Appraisal

1. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stagc will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and reémaining projects shall be termed
Category ‘B2’ and will not require 4n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time,

II. Stage (2) - Scoping:

(i) “Scoping™: refers to the process by which the Expert Appraisai Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
_Category ‘Bl’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or -
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form IA including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Commitiee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
‘with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert

* Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category' A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

~ days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(i) ~ Applications for prior environmental clearance may be rejected by the regulatory
authority conicerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application,

II1. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concemns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B! projects or activities shall undertake
Public Consultation, except the following:- : :

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

. (¢) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects-and Townships
(item 8).

. (e)  all Category ‘B2’ projects and activities.

(H) all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ii) .The Public Consultation shall ordinarily have two components comprising of:-

(2) .a public hearing at the site or in its close proximity- district wise, to be carried out in the
manngr prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) : the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB}) or the Union territory Poltution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

{iv) in case the State Pollution Control Board or the Union territory Poliution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the reguiatory authority, 1o
complete the process within a further period of forty five days,.

(v)  Ifthe public agency or authority nominated under the sub paragraph (ii1} above reports to
the regulatory authority concerned that owing to the local situation, it is not possibie to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely iexpressed, it shall report the facts in detail o the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~ EIA report prepared in the format given in Appendix I[IA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
leally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means. -

(vii) | After completion of the public consultation the applicant shall address all the material
envrronmental concerns expressed during this process, and make appropriate changes in the draft
EIA ahd EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authonty for appralsal The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation. :

1V. Stage (4) - Ap'p'raisai-

)] Appralsal means. the detalled scrutmy by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the publlc consultatlons including publtc hearing proceedings, submitted by the
applicant to the regulatory ‘authority concemned -for grant of environmental clearance. This
appraisal shall be made by Expert Appralsal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shail make categorical recommendations to the regulatory
authority concerned elther for grant of prior environmental clearance on stlpulated terms and
conditions, or rejection of the application for prlor environmental clearance, together with
reasons for the same.

(i)  The appralsal of all prOJects or activities which are not requ:red to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as apphcable any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committée or State Level Expert Appraisat Committee concerned.

(iii) The appralsal of an applicatlon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appra:sal Comm:ttee concerned within sixty days of the receipt of the fi nal
Environment impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision wrthln the next fificen days .The prescribed procedure
for appraisal is given in Appendix Vi o ‘

7(ii). Prior Environmental Clearance (EQ) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seekmg prior enwronmental clearance for expansmn with increase in the
production capacity’ beyond the capacrty for which prior environmental clearance has been
grantl:d under this notification or with increasé in either lease area or production capacity in the
case of mining prOJects oor for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limnit prescribed in the Schedule to this notification
through change in process and or technology or mvolvmg a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Apprarsal Committee within sixty days, who will decide on the due diligence.

2000 GI/2006—6 B .
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nec¢ssary including preparation of EIA and public consultations and the apphcatlon shall be
appqalqed accordingly for grant of environmental clearance.

9

‘ S.Glg-ant or Rejection of Prior Environmental Clearance (EC):

(i) . The regulaiory authority shall consider the recommendations of the EAC or SEAC
conderned and convey its decision to the applicant within forty five days of the receipt of the
recojnmendations of the Expert Appraisal Committee or State Level Expert Appraisal

+ Committee concerned or in other words within one hundred and five days of the receipt of the

* final Environment Impact Assessment Report, and where Environment impact Assessment is not

required, within one hundred and five days of the receipt of the complete application with

* requisite documents, except as provided below.

(if) The regulatory authority shall normally accept the recommendations of the Expert
Apprisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
~ Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the

. Expeft Appraisal Committee or State Level Expert Appraisal Committee concemed within forty

five days of the receipt of the recommendations of the Expert Appraisal Committee or State
' Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
; intimption of this decision shall be simultaneously conveyed to the applicant. The Expert
t Apprgisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
-consigler the observations of the regulatory authority and fumish its views on the same within a
“furthgr period of sixty days. The decision of the regulatory authority after considering the views
rof the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concemned within the next
‘thirty days.

(iii) | In the event that the decision of the regulatory authority is not communicated to the
tapplicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
’:applic'hnt may proceed as if the environment clearance sought for has been granted or denied by
'the :;jgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Commjittee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
reccommendations of the Expert Appraisal Commitice or State Level Expert Appraisal
tom ittee concerned shall be public documents.

{v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
Sequemlally dependent on such clearance eather due to a requirement of law, or for necessary
techmeaf reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make
the aleication liable for rejection, and cancellation of prior environmental clearance granted on
that bagis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
I}earing to the applicant, and following the principles of natural justice.

2900 GlI/2006—6B
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9. Validity of Environmental Clearance (EC)

L

The “Validity of Environmental Clearance” is meant the period from which a prior
environmenta} clearanc¢ is granted by the regulatory authority, or may be presumed by ‘the
apphcant to have been granted under sub paragraph (iv) of paragraph7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the _vahdlty period, together with an
updated Form 1, and Supplementary Form [A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appralsal
Committee or State Level Expert Appraisal Commlttee as the case may be.

10. Post Environmental Clearance Monitoring:

1

(i) It shall be inandatory for the project management to submit haif-yearly compliance- reports

~in respect of the stipulated prior: environmental c!earance terms and conditions in hard and soft

I*' December of each calendar year.

»

CO[JICS to the regulatory authority concerned on 1*' June and

(i) All such compliance reports 5ubm|tted by the pro1ect management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The [atest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

11. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a spec:ﬁc prOJect or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmenta! clearance’ was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA thiﬁcaﬁeﬁ,‘ 1994, tilt disposal of pending cases:

From the date of final’ pubizcatlon of 'this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded
except in suppress:on of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requmng prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceedmg one year from the date of issue of

~ this notification.
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SCHEDULE
(See paragraph 2 and 7)
LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
' Category with threshold limit Couditions if any
Preject o* Activity
_ A B
| Mining, extraction of natural resources and power generation (for a specified
i production capacity)
H
43 j 2 (3) “4) (3)
1(a) Yf[ining of minerals| > 50 ha. of mining lease area <50 ha General Condition
i ' 2 5 ha .of mining| shall apply
| Asbestos mining irrespective of| lease area. Note :
j mining area Mineral prospecting
! (not involving
i drilling) are exempted
provided " the
concession areas
have got previous
clearance for physical
: survey
i(b} Offshore and | All projects Note
onshore oit and gas Exploration  Surveys
e?(ploration, (not involving driiling)
development & are exempted provided
ptoduction the concession areas
' have got previous
clearance for physical
survey ’
1(c) River Valley, (i) = 50 MW hydroelectric| (i) < 50 MW > 25 General Condition shall
projects power generation; MW hydroelectric |apply
(ii} = 10,000 ha. of culturable| power generation;
command area (i)} < 10,000 ha. of
culturable command
! area
1(d) | Thermal  Power|> 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & gas based); ' (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and| gas based),
all other fuels -) <50 MW
2 SMW (Pet coke
.diesel and all other
fuels )
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(L)) 2) 3 . 4) &)
1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁeries = 1 miltion ton/annum | <Imillion ton/annum [General Condition  shal}
' throughput of coal throughput of coal pply
| (If located within mining
Erea the proposal shatl be
ppraised together with the
. : mining proposal) . .
2(b) | Mineral > 0.1million ton/anhum | < 0.lmillion " ton/annum|General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation .shall
be appraised together for
grant of clearance)
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3 Materiais Production
— ] I -
i @ e @ T &
3(a) | Metallurgical a)Primary w
i industries (ferrous ! metallurgical industry ’
. & non ferrous) ;
: All projects |
| |
b) Sponge iron ! i
manufacturing Sponge iron |General  Condition  shall|
> 200TPD manufacturing lappty  for  Sponge  iron
: <2007TPD ‘?manufacturing
’ ¢)Secondary ‘
‘metallurgical

i

| ‘

[

13 b) | Cement plants > 0
. | tonnes/annum

processing indusiry

All texic and heavy
metal producing units
= 20.000 tonnes
/annum

Secondary 'Eneta!lurgical!:
processing industry \

i.JAll toxic |
andheavymetal producing i
units i ,‘
i |

|

| 1

{!

<20,000 tonnes
fannum

ii.)All other ‘
on —toxic - : ;
secondary  metallurgical | |
processing industries ' ;

>5000 tonnes/annum ‘

million

production capacity

| P
<1.0 million |General  Condition  shall|
tonnes/annum  production |apply
capacity. All Stand alone|

grinding units

|
|
|
|
|
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' formulations)

4 Materials Processing
1) 2) 3) @ Kt)]
‘4(a) | Petroleum refining| All projects - -
industry
4(b) Coke oven plants * | >2.50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
[ 4(c) | Asbestos milling| All projects - -
anid asbestos based| - ' ,
products ' : ‘ . .
4(d) | Chlor-aikali 2300 TPD production] <300 TPD pmductlon Specific Condition  shall |
: industry capacityor a  unit| capacity apply
located out sidé the[and located within a] o
notified industrial area/| notified mdustnal area/| No new. Mercury Cell
estate estate based plants will be
permitted and  existing
‘units converting to
membrane cell technology
are cxempted from this
Notification
4(e) Soda ash Industry | All projects ' - -
4( Leather/skin/hide | New projects outside| All néw or expansion of| Specific condition shall
processing the industrial area or| projects located within a} apply
industry expansion of existing{ notified industrial ' areas
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) | Chemical Ail projects - -
' fertilizers '
5(b) | Pesticides industry] All units producing| - .
and pesticide | technical grade
specific ' pesticides
| intermediates
(exciuding
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(1)

@)

&)

)

()

4(c)

| Petro-chemical
§ complexes
f {(industries

based
on processing of
petroleum

fractions & natural
gas and/or
reforming to
aromatics)

All projects

i@)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

5o~

Petrochemical

based processing
{processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

Synthetic organic
chemicals industry
(dyes & dye
| intermediates; bulk
jdrugs and
intermediates
icxciuding
'formulations;
;synthetic rubbers;
‘basic organic
chemicals,  other
/synthetic  organic
«chemicals and
ichemical
fintermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5@)

Distilleries

(DAl Molasses based
distilleries

(i) Al Cane juice/
non-molasses based
distilleries 230 KLD

All Cane  juice/mon-
molasses based distilleries

<30KLD

I

General Condition

apply

shall

5(h)

Integrated  paint

All projects

General ‘ Condition
apply

shall

industry
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()

2)

@)

“

()

5¢)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

-

Pulp
and

Pulp&

manufacturing

Paper

manuficturing industry

Paper
industry  without
manufacturing

manufacturing

pulp

General
apply

Condition

shall

54)

Sugar Industry

2 5000 tcd cane crushing

capacity

General

apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces STPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/

_petrochemical
- products),” passing

through
parks
/sanctuaries/coral
reefs /ecologically

national

sensitive areas
including LNG
Terminal

All projects

2000 GI/2006—7A
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[ @) 3) @) 3)
| 6(b) | Isolated storage &! - All projects General Condition  $hall
handling of apply
hazardous
chemicals (As per
threshold planning
guantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
17 Physical Infrastructure including Environmental Services
7(a) Air ports Al projects -
7(b) All ship breakingi All-projects - -
yards  including
ship breaking units
| 7(e) - |iIndustrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/|in  the  proposed| at least one Category B
areas, export| industrial estate falls| industry and area <500f Note:
processing Zones| under the Category A,| ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha -and not
Economic Zones| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather| irrespective of the area. require clearance.
Complexes. ‘
Industrial estates with
area greater than 500 )
ha, and housing at least| Industrial estates of area>
one Category  B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |General Condition  shall
hazardous  waste| having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

2900 GI2006—7B
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(1) 2 _ (3) (O] 3 :
7(e) Ports, Harbours | » 5 million TPA of{ <5 million TPA, of cargo|General Condition shall
cargo handling | handling capacity and/or | apply '
capacity (excluding | ports/ harbours =10,000.
fishing harbours) TPA of fish handling
capacity
ki) Highways i) New National High| i) New State High ways; |General- Condition shall
. ways; and and : apply
ii)  Expansion  of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving = additional | additional right of way
right of way greater| greater than 20m
"I than 20m involving| involving land
land acquisition and | acquisition. :
passing through’ more
than one State.
7(2) Agrial ropeways All projects General Condition  shall
apply
7(b) Common All projects - General Condition  shalt
Effluent {apply '
Treatment Plants 1
(CETPs)
T() Common All projects General Condition  shall
Municipal Solid Tppty
Waste
Management
Facility
(CMSWMF)

e
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8 ! Building /Construction projects/Area Development projects and Townghiips
8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs.  of; construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| ~ All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
. rojects. , >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of® (i) Protected Areas notified under the Wild

Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution-

Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv} inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such  ‘estates /complexes will not be required to take prior environmental
tlearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for viclation of the same throughout the life of the
‘complex/estate). '

[No, J-11013/56/2004-IA-TI(D)]

R. CHANDRAMOHAN, 1. Secy.
APPENDIX I

(See paragraph - 6)

FORM 1

(I Basic Information
Name of the Project;
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:




[ AT 1 —E9% 3(ii)] O K _ s

Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for rineral exploration, length for linear transport
infrastructure, generation capacity for power geheration elc.,)

(D)  Activity
1. Construction, operation or decommissioning of the Project involving actions,

which will cause physical changes in the locahty (topography, land use, changes
in water bodies, etc.)

Details thereof (with

approximate quantities /rates,

S.No. | Information/Checklist confirmation Yes/No wherever possible) with source
- - of information data

1.1 . Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)

1.2 Clearance of existing land, vegetatlon and
buildings?

1.3 Creation of new land uses?

1.4 Pre-construction investigations e.g. bore

' houses, soil testing?

1.5 Construction works?

1.6 - Demolition works?

1.7 1emporary sites used for construction works
or

housing of construction workers?

1.8 Above ground buildings, structures or
L earthworks including linear structures, cut |
nd .

filt or excavations

1.9 Underground works including mining - or
) funneling?
1.10 Reclamation works? -

1.11 ~  Dredging?

1.12 _Offsﬁore structures?

1.13 Production and manufacturing processes?
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L - ]
1.14 - [Facilities for storage of goods or materials? }
1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?
[.16 Facilities for long term housing of ﬂ
operational workers?
117 New road, rail or sea traffic during Al
canstruction or operation?
1.18 New road, rail, air waterborne or other N
~ fransport infrastructure including new or
altered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or
| pipelines? | :
[.21 Imboundmcnt, damming, culverting,
redlignment or other changes to the
hydrology of watercourses or aquifers?
1.22 Stream crossings?
1.23 Abstraction or transfers of water form ground
or surface waters? _M
1.24 Changes in water bodies or the land surface
| affecting drainage or run-off?
1.25 ransport of personnel or materials for
| construction, operation or decommissioning? .
[1.26 Long-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?
1.28 Influx of people to an area in either
temporarily or permanently? N
1.29 Introduction of aiien species?
1.30 Loss of native species or genetic diversity? ]
1.31 Any other actions? J
. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are nom-renewable or in
short sapply): ~ S
Details thereof (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha)
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122 Water (expected source & competing users)
| unit: KLD
:2.3 Minerals (MT)
24 Construction material — stone, aggregates,
and / soil (expected source — MT)
2.5 Forests and timber (source -- MT) .
2.6 Energy including electricity and fuels
(source, competing users) Unit:- fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate
standard units)
3. Use, storage, transport, handling or production of substances or materials,
“which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.
Details  thereof (with
_ approximate
S.No. Information/Checklist confirmation Yes/No | quantities/rates, wherever
' possible) with source of
information data
3.1 Use of substances = or - materials, which are :
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and :
water supplies) e
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
3.3 Aftect the welfare of people e.g. by changing living
conditions? :
34 ~ [Vulnerable groups of people who could be affected
by the project e.g. hospital patients, .children, the
elderly etc.,
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details. thereof (with
approximate _
$.No. Information/Checklist confirmation Yes/No quantities/rates, wherever

possible) with source of
information data

Spoil, overburden or mine wastes
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4.2 Municipal waste (domestic and or commercial
wastes)

4.3 fazardous wastes (as per Hazardous Waste

Management Rules)
44 Other industrial process wastes
4.5 Surplus product
4.6 ‘Sewage sludge or other sludge from effluent

Areatment
4.7 "Construction or demolition wastes ' -

|

4.8 ‘Redundant machinery or equipment
49 T Contaminated soils or other materials '
4.10 Agricultural wastes
4.11 Other solid wastes

5. Release of poilutants or any hazardous, toxic or noxious substances to air

(Kg/hr)
Details  thereof  (with
approximate , .
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
: possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
‘stationary or mobile sources

5.2 Emissions from production processes i

53 ‘Emissions from materials handling including '
.storage or transport

5.4 ‘Emissions from construction activities including 1 !

a plantand equipment ‘ :

5.5 Dust or odours from handling of materials

including construction materials, sewage and ‘ i
[ waste i - |
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
islash materials, construction debris)
5.8 F missions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate '
quantities/rates, wherever

S.No. Information/Checklist confirmation possible} with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines, :

ventilation plant, crushers '

6.2 From industrial or similar processes )

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 From any other sources

2900 GI2006—8A
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7. Risks of contaminavoa 1 iand er water from relex «ﬁ:ﬁ ot potlutants indo the
ground or into sewers, v e walers, groundwater, constet o aiers or the sea:

H ;. .
fo tperect

. )
I S

T
- 5.No. | laformation/Checkiist coaiivmiion I Yo : :
| 1 Cla) wifl scume o

7 ifrom handiing, storage, . or spll!a{,u of!
hazardous maicrials

72 From discharge of sewaye o other effluents to)

water or the land {expecies v e and place of 1
, discharga) ‘
i
|
! |
— b — e . | : e -
T3 {By deposition of poliutanss omittad to air into the}

land or into water

J ;
- ! S S - i SO
74 | From any other sources J
| | |
= i -~ : e _,_}.__ R, SR R - 7.,!
7.5 |15 there a risk of long term i up of pollutants in| 1, i
i . i :
the environment from these  scurces? J |
3. Risk of accidents du hig consiraction or operaticn of ta Sroject, which eould
affect human health < ¢ the eavironment
, ——— S _ e B
| T therenf  {with
| ’ ; saoyevimate
! 5.No. Informaiion/Checklist ¢ firation YesiNe | swanzizies/rates, wherever
’ i 29’”‘\5!')1 ;) with source of
| iaferenaticon data :
i i
N From explosicns, s.miiag Fezs efc from storage, ;
' handling, use c¢r ?‘)iCufi.iCi:i.‘ﬂ of hazardous !
substances B __ﬁ_m__jiﬁ__w‘__ I
[ 8.2 From any other causes ; !
| | | e e o]
£33 Could the project he affected by natural disasters| ‘ !
! ausing environmental damige (o floods, |
;‘ f:arthquakes, landslides, cloudburst ete)? E
o ; |
| e i S S

AT T3 12008 -3
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9. Factors which should be considered (such as consequential dévelopment) which
“could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality :

Details  thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No- | quantities/rates, wherever
' possible) with source of
information data

9.1 | Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)

*  housing development
*  extractive industries

»  supply industries

-+ other
9.2 Lead to after-use of the site, which could havean
impact on the environment
9.3 Set a precedent for later developments
94 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(I1I) Environmental Sensitivity

. : : . Aerial distance (within 15
S.Ne. Areas _ Name/ | km.)

Identity Proposed project location
' bourdary
1 Areas protected under international conventions,

national or local legisiation for their ecological,
landscape, cultural or-other related value
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 [ Inland, coastal, marine or underground waters

5 State, National boundaries

6 ‘Routes or facilities used by the public for access

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools, places of worship, community
racilities)

h‘-esources

'k»restry, agriculture, fisheries, tourism, minerals)

iAreas containing important, high quality or scarce

(ground water _resources, surface resources,

Areas alrea—dy sul;jected o pollution or
environmental damage. (those where existing legal
énvironmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence,  landslides, erosion,
flooding ‘

or exireme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies

-l
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APPENDIX IT
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS '

(Project proponents are reqlured to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & momtormg programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)'

[.1. Will the existing landuse get significantly altered from the project that is. not consistent
with - the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the:site (mdlcaxlng levels & contours). to
appropriate scales. If not available attach only-conceptual plans.

1.2. List out all the major project requirements in terms of the land area, bullt up area, water
consumption, power requirement, connectivity, commumty facilities, parking needs etc.

1.3. What are the likely impacts of the proposed actwnty on the ex:stlng facilities adjacent to
the proposed site? (Such as open spaces, commumty fac;llttes detalls of the exnstmg landuse
disturbance to the local ecology). :

1.4. Will there be any significant land djsturbance. resuiting. in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given) . o
1.5. Will the proposal involve alteration of natural drainage systems? (Give detalls on a
contour map showing the natural drainage near the proposed prcuect site)

1.6. What are the quantities of earthwork involved in the construct:on acnwty-cuttmg, filling,
reclamation etc. (Give details of the guantities of earthwork involved, transport of fill
materials from outside the site etc.) '

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during constructton including the construction
labour and the means of disposal) : -

2. WATER ENVIRONMENT

2.1. Give the totai quantlty of water requlrement for the proposed project w1th thc breakup of
requirements for various uses. How will the water requirement met‘? State the sources &
quantities and furnish a water balance statement.
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2.3 What is the quality of woo ndired, in case, the supply s ot Som a monicipel sowoe?

wravide physical, chomical Hobagial charactoristics with oo 37 o er caality)

2.4 How muoch of the sover roguirement can be met fGom the secyeling of treated
wastewaier? (Give the duivits o0 ornities, sonrees and nsape)

2.3, Will there be diversinn of water from other users? {(Please rroioss the impacts of the

project on other existing uses and Guantities of consumption)

2.6. What is the incremental potlution load from wastewater eencrated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity’) '

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on'the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way? '

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indqcation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13, What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the guantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is uscd for flushing of toilets
or any other use.

3. VEGETATION

3.1, 1s there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the censtruction invelve extensive clearing or medification of vegetation?  (Provide
a detailed account of the trees & vegetation affected by the project) '

3.3. What are the measarces proposed to be taken to minimize the likely impacts on imponant
site features {Give details of propoesal for tree plantation, landscaping, creation of water bodies
etc along with a faycut plan o an appropriate scale) ' :

4. FAUNA

4.1. Ts there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
parriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide detaiis.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic gencraticn as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking snace for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal resuit in any changes to the demégraphic structurg of  local
population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3, Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cuitural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2, What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the buiiding? llustrate the
applications made in the proposed project. :

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-clirnates? Provide
a salf assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?

-l
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components. :

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans. '

- 9.11. If you are uSing glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration, -

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. 1t will state the steps to be taken in case of emergency such as accidents at the site
including fire. ‘

APPENDIX I11
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction _ *  Purpose of the report

« ldentification of project & project proponent

+ Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried '
-out (As per Terms of Reference)

2. Project Description »  Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following;

» Type of project
+  Need for the project'

. Location (maps showing general location, specific
location, project boundary & project site layout)

2000 G2006—9A
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i

. Size or magmtude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation

. » Technology and process description

. Projeét description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which glve

| information important for ElA purpose

+  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk

of technological failure

Description  of  the |

Environment

«  Study area, period, components & methodology

e Establishment of baseline for valued environmental
- components, as identified in the scope

'+ Base maps of all environmental components

Anticipated

Environmental Impacts.

&
Mitigation Measures

| o Details of Investigated Environmental impacts due to

project location, possible accidents, project design, project
construction, regular operations, final decommissioning or
rehabilitation of a completed project

. Measures for minimizring and / or offsetting adverse
impacts identified

. [rreversible and Irretrievable commitments of
environmental components

«  Assessment of significance of impacts (Criteria for

i determining significance, Assigning significance)

+  Mitigation measures

Analysis of Alternatives

(Technology
& Site)

. - In case, the scoping exercise results in need for
alternatives:

+  Description of each alternative
+  Summary of adverse impacts of each alternative
+  Mitigation measures proposed for each alternative and

«  Selection of altemative

2900 Gl/2006—98

e ———
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Consultants engaged

6. Environmental +  Technical aspects of monitoring the effectiveness of
' Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
7. Additional Studies ~|*  Public Consultation
«  Risk assessment
»  Social Impact Assessment. R&R Action Plans
8. Project Benefits e - Improvements in the physical infrastructure
' Improvements in the social infrastructure
Employment potential —skilled; semi-skilled and
unskilled. '
) . Other tangible benefits
9. Environmental Cost | If recommended at the Scoping stage -
Benefit Analysis
10. | EMP e Descrlptlon of the administrative aspects of cnsurmg
' ' that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | » Overall justification for implementation ofthe project
(This will constitute the
summary of the EIA]- Exp]anation of how, adverse effects have been
Report ) | mitigated :
}
12. Disclosure of e The names of the Consultants engaged with their

brief resume and nature of Consultancy rendered

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

APPENDIXIII A
(See paragraph 7).

_ sizg pages at the maximum.

The Summary EIA shall be a summary of the full EIA Report condensed to ten A- 4

full EIA Report: -

o

fJ { e W

= o

. Pro;ect Descnptlon '

Description of the Env :ronment

Anticipated Environmental impacts and mitigatidh measures
Environmental Monitoring Programme

Additional Studies

Project Benefits

Environment Management Plan

It should necessarily cover in brief the following Chapters of the
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APPENDIX IV
{See¢ paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Poilution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
angd an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of

Rdference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange |

to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EJA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

1

(@) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(©) District Industries Office

(d Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
indpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Dethi.

24 The SPCB or UTPCC concerned  shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix 111 A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionally
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make avaiiable a copy of the draft Environmental Impact 'As_sessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses; '

3.2 The advertisement shall also inform the public about the piaces or offices where
thé public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shali be notified to the public through the
samie National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34  In the above exceptionai circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary .of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

431  The District Mag'lstlrate or his or her representative not beiow the rank of an
Additional ‘District Magistrate assisted by_a representative of SPCB or UTPCC, shali
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shali arrange to video fiim the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings whiie
forwarding it to the Reguiatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the ﬁnal proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant  shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. ' :

oo - o
64 Every persorr present at the venue shall be granted the opportunity to seek
information or p&ariﬁcations on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall atso display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

“date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . '

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
{See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

t. The applicant shail apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (ohe)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hcarlng'
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shali be made on the basis of the prescribed application Form. i
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
‘the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions. for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all

other necessary statutory approvals, the EAC /SEAC shall recommend the grant of

environmental clearance to the comipetent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

- 5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended fur grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
. are for rejection, the reasons for the same shall also be explicitly stated.

- APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT

1. - The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professmnals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree , followed by 2 years of formal training in a University or Service.
Academy (e.g. MBA/IAS/IFS). In selecting the individual professxonals experience gamed by
them in their respective fields will be taken note of.

Expert A professxonal fulfilling the above eligibility criteria with at ]east 15 yeats of relevant
experience in the field, or with an advanced degree (e g. Ph. D) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a

given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

I Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Manag?ment of Process/Operations/Facilities in the relevant sectors.
. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (ElAs) and preparation of Environmental
Managé¢ment Plans (EMPs) and other Management plans and who have wide expertise and
knowletige of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. . The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expért in management or public administraticn with wide experience in the relevant
develogment sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member. inciuding Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to explr\ of the tenure without cause
and proper enquiry.

Printed by the Manager, Govi ol india Press, Ring Road, Mayapurn, New Dois @ hiiss
and Published by the Controller of Publications, Delhi-130074 .
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ANNEXURE R-5

GOA FOUNDATION v. UNION OF INDIA 811

|CITED ORDER )]
(2020) 15 Supreme Court Cases 811

(Record of Proceedings)

(BEFORE Y.K. SABHARWAL, C.J. AND C.K. THAKKER AND ALTAMAS KABIR, J1.)
GOA FOUNDATION .. Petitioner;
Versus
UNION OF INDIA .. Respondent.

Writ Petitions (C) No. 460 of 20047 with
No. 91 of 2005, Order dated October 16, 2006

Environment Law — Environmental Clearance/NOC/Environment
Impact Assessment (EIA) — Mining and industrial units operating without
environmental clearance — Directions issued to the Ministry of Environment
and Forests to file affidavit regarding action taken — Forests, Wildlife and
Zoos — Mining and Industry in Forest Area (Paras 1to 4)

G-D/51686/S

Advocates who appeared in this case :

S.K. Dholakia, Senior Advocate [Raj Panjwani, Ms Purnima Bhat, Dr A. Francis Julian
and Sumit Kumar (for M/s Arputham, Aruna & Co.), Advocates], for the Petitioner,
G.E. Vahanvati, Solicitor General, Ajay Siwach, Additional Advocate General, K.K.
Venugopal and Soli J. Sorabjee, Senior Advocates [AN.S. Nadkarni, O. Athaide,
Mala Karnekar, Pratap Venugopal, E. Venu Kumar (for M/s K.J. John & Co.), Bharat
Sangal, R.R. Kumar, Samyadip Chatterji, Ms V. Pattanaik, Ms Suchita Sharma,
Rishi Maheshwari, Ms Shally B. Maheshwari, Ms Anna Mathew, Dhruv Mebhta,
Harshvardhan Jha, Yashraj Deora, Mannoj Mehta (for M/s K.L.. Mehta & Co.), S.
Chandra Shekhar, Vikas Sharma, Shilpa Singh, R.C. Kathiya, Ms Anil Katiyar, T.V.
George, R.N. Karanjawala, Ms Nandini Gore, Manik Karanjawala, Bhavanishankar
V. Gadnis, Ms B. Sunita Rao, Aruneshwar Gupta, Naveen Kr. Singh, Mukul Sood,
Shashwat Gupta, Ms Shikha Tandon, Sunil Dogra, S.U K. Sagar, Ms Bina Madhavan
{for M/s Lawyer’s Knit & Co.), Anip Sachthey, B. Parthasarthy, M.K. Dua (M/s Gagrat
& Co.), Sunil Kr. Jain, Rakesh K. Sharma, Ms Praveena Gautam, Nikhil Nayyar and

Ms Prabha Swami, Advocates], for the Respondent.

ORDER

1. How the Wildlife Conservation Strategy has undergone a change
between 2002 and 2005 is incorporated in brief in the affidavit dated 21-2-2006
filed by Shri Satish C. Garkoti, Additional Director (S), Ministry of
Environment & Forests. Along with the affidavit, a copy of the Letter
dated 27-5-2005 addressed by the Ministry of Environment & Forests
(“*MoEF") to the Chief Wildlife Wardens of all the States/Union Territories
requiring them to initiate measures for identification of suitable areas and
submit detailed proposals at the earliest has been annexed.

1 Arising under Article 32 of the Constitution of India

3-Judge
Bench

2006
Oct. 16
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2. MoEF is directed to file an affidavit stating therein the proposals which
may have been received pursuant to its letter and whether the said proposals
have been referred to the Standing Committee or the National Board for
Wildlife under the Wildlife (Protection) Act, 1972 (Sections 3-B and 5-C).
Such of the States/Union Territories who have not initiated the measures and
submitted proposals in terms of the letter shall be directed by MoEF to do the
needful within four weeks of the communication of the directions of this Court
by the Ministry to them. MoEF shall indicate in the affidavit directed to be filed
what it proposes to do in respect of the proposals that may be received. Our
attention has also been drawn to the affidavit of the Ministry dated 7-12-2004
as also to the Circular dated 14-5-2002 filed as Annexure-3 thereto.

3. In the affidavit to be filed, the Ministry shall also indicate whether any
steps have been taken for recovery of the amounts from the defaulting units
as per the Circular dated 14-5-2002 or any action taken under Section 19 of
the Environment (Protection) Act, 1986, as noticed in Paras 2(i) to (vii) of the
affidavit.

4. The affidavit of the Ministry shall be filed by 30-11-2006. List the matter
in December 2006.

Court Masters

END OF THE VOLUME
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ANNEXURE R-6

GOA FOUNDATION v. UNION OF INDIA 791

accordingly. We have issued the aforementioned directions in view of the fact

that the said deed of lease is not before us. Furthermore, it is possible that the
a terms and conditions of the deed of lease may have to be explained by the

parties by adduction of oral admissible evidence, if the same are ambiguous.

10. We may furthermore notice that the learned Judge of Small Cause
Court, although held that the provisions of the Bombay Rent Act are not
applicable to the present suit answered Preliminary Issue 1 in the negative,
but held:

b “However, the bare test of the suit plaint of the plaintiff does not fall
within Section 28(1)(b); whereas the present suit, at the hand, is a regular
civil suit which came to be filed in respect of the premises allotted for
manufacturing purpose, along with machineries on the basis of the lease
deed and on expiry of the lease period i.e. after the end of 31-10-1986,
the plaintiff has filed the present suit for the recovery and (sic

c possession) of the building, along with machinery therein, which came to
be let out for trade and business purpose and as such, for such suit, filed
for recovery and possession of building, after termination of tenancy, is
required to be entertained before the Civil Court, Jalgaon where there is
no Small Cause Court.”

11. The parties may produce the deed of lease before the Small Cause
d  Court. This appeal is disposed of with the aforementioned direction.

(2011) 15 Supreme Court Cases 791

(Record of Proceedings)
(BEFORE Y.K. SABHARWAL, C.J. AND C.K. THAKKER, J.)
GOA FOUNDATION .. Petitioner;

Versus
UNION OF INDIA . Respondent.

Writ Petitions (C) No. 460 of 2004 with No. 91 of 2005,
decided on December 4, 2006

Environment Protection and Pollution Control — Wildlife — Wildlife
Conservation — Eco-sensitive areas — Supreme Court’s order dt. 30-1-2006
referring to decision taken by Indian Beard for Wildlife on 21-1-2002 to
notify areas within 10 km of boundaries of national parks and sanctuaries
as eco-sensitive areas — Order dt. 16-10-2006 referring to Letter dt. 27-5-
2005 addressed by Ministry of Environment & Forests (MoEF) to Chief
Wildlife Wardens of all States/UTs requiring them to initiate measures for
identification of suitable areas and submit detailed proposals — Letter dt.
27-5-2005 a departure from decision of 21-1-2002 — No State/UT, except
State of Goa, sent any proposal and proposal of State of Goa also not in
conformity with requirement of Letter dt. 27-5-2005 — Ministry directed to
give a final opportunity to all States/UTs to respond to Letter dt. 27-5-2005
within four weeks — Ministry also directed to refer to Standing Committee
of National Board for Wildlife under Ss. 5-B and 5-C(2) of Wildlife
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(Protection) Act cases where environment clearance already granted where
activities are within 10 km zone — Wildlife (Protection) Act, 1972, Ss. 5-B
and 5-C(2)

Goa Foundation v. Union of India, (2011) 15 SCC 793, referred 1o

R-M/47256/8
Chronological list of cases cited on page(s)
1. (2011) 15 SCC 793, Goa Foundation v. Union of India 792e-f

ORDER

1. The order dated 16-10-2006 refers to a Letter dated 27-5-2005 which
was addressed by the Ministry of Environment and Forests (MoEF) to the
Chief Wildlife Wardens of all States/Union Territories requiring them to
initiate measures for identification of suitable areas and submit detailed
proposals at the earliest. The order passed on that date was that MoEF shall
file an affidavit stating whether the proposals received pursuant to the Letter
of 27-5-2005 have been referred to the Standing Committee of the National
Board for Wildlife under the Wildlife (Protection) Act, 1972 or not. It was
further directed that such of the States/Union Territories who have not
responded to the Letter dated 27-5-2005 shall do the needful within four
weeks of the communication of the directions of this Court by the Ministry to
them.

2. It seems that despite the Letter dated 27-5-2005 and despite the
Ministry having issued reminders and also bringing to the notice of the
States/Union Territories the orders of this Court dated 16-10-2006, the
States/Union Territories have not responded. However, we are told that the
State of Goa alone has sent the proposal but that too does not appear to be in
full conformity with what was sought for in the Letter dated 27-5-2005.

3. The order earlier passed on 30-1-2006! refers to the decision which
was taken on 21-1-2002 to notify the areas within 10 km of the boundaries of
national parks and sanctuaries as eco-sensitive areas. The Letter dated
27-5-2005 is a departure from the decision of 21-1-2002. For the present, in
this case, we are not considering the correctness of this departure. That is
being examined in another case separately. Be that as it may, it is evident that
the States/Union Territories have not given the importance that is required to
be given to most of the laws to protect environment made after Rio
Declaration, 1992.

4. The Ministry is directed to give a final opportunity to all States/Union
Territories to respond to its Letter dated 27-5-2005. The State of Goa also is
permitted to give appropriate proposal in addition to what is said to have
already been sent to the Central Government. The communication sent to the
States/Union Territories shall make it clear that if the proposals are not sent
even now within a period of four weeks of receipt of the communication
from the Ministry, this Court may have to consider passing orders for

1 Goa Foundation v. Union of India, (2011) 15 SCC 793
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implementation of the decision that was taken on 21-1-2002, namely,
notification of the areas within 10 km of the boundaries of the sanctuaries

a and national parks as eco-sensitive areas with a view to conserve the forest,
wildlife and environment, and having regard to the precautionary principles.
If the States/Union Territories now fail to respond, they would do so at their
own risk and peril.

5. The MoEF would also refer to the Standing Committee of the National

Board for Wildlife, under Sections 5-B and 5-C(2) of the Wildlife

b (Protection) Act, the cases where environment clearance has already been
granted where activities are within 10 km zone.

6. List the matter after eight weeks.
Court Masters

c (2011) 15 Supreme Court Cases 793
(Record of Proceedings)

(BEFORE Y.K. SABHARWAL, C.J. AND C.K. THAKKER AND
R.V. RAVEENDRAN, J].)

GOA FOUNDATION .. Petitioner;

d Versus
UNION OF INDIA .. Respondent.

Writ Petitions (C) No. 460 of 2004 with No. 91 of 2005,
decided on January 30, 2006

Environment Protection and Pollution Control — Wildlife — Wildlife
Conservation — Eco-sensitive areas — Mining activities — Indian Board
for Wildlife’s decision dt. 21-1-2002 to neotify areas within 10 km of
boundaries of national parks and sanctuaries and wildlife corridors as
eco-sensitive areas — Ministry of Environment and Forests directed to file
affidavit stating their stand in respect of decision dt. 21-1-2002 and on issue
of grant of clearance for mining in areas in close proximity of sanctuaries
and policy as to distance of area from boundaries of sanctuaries for
f  considering application for grant of mining lease — Ministry also directed

to examine issue regarding closure of mines of those who did not apply

within stipulated time for grant of mining lease
Gou Foundation v. Union of India, (2005) 11 SCC 364; Goa Foundation v. Union of India,
(2005) 11 SCC 561, referred to

R-M/34414/S

g  Chronological list of cases cited on page(s)

L. (2005) 11 SCC 564, Goa Foundation v. Union of India 794d-e

2. (2005) 11 SCC 561, Goa Foundation v. Union of India 794d-e
ORDER

1. Our attention has been drawn by Mr Panjwani, learned counsel
appearing for the petitioner, inter alia, to a communication dated 5-2-2002

b gent to the Chief Wildlife Warden, Government of Goa by Additional DGF
(Wildlife) of the Ministry of Environment and Forests (MoEF) which sets out
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[./ > FORM LC-V N
: (See Rule 12) ‘ /}///”/}

HARYANA GOVERNMENT
TOWN AND COUNTRY PLANNING DEPARTMENT
Licence No. /ﬁ( of 2008,

1. This licence has been granted under the Haryana Development & Regulation of Urban Areas Act,
1975 & Rules, 1976 made thereunder to M/s. Amar Nath Aggarwal Investment Pv:Ltd S.C.O. -10,
Sector-2 Panchkula for setting up of a residential colony at village Bhagwanpur, Distric. Panchkula.

2. The particulars of the land wherein the aforesaid colony is to be set up are given in the Schedule
annexed hereto and duly signed by the Director, Town & Country Planning, Haryana.

3. The licence is granted subject to the following conditions:

a) That the residential colony is laid out to conform to the approved layout plan and development
works are executed according to the designs and specifications shown in the approved plan.

b) That the conditions of the agreements already executed are duly fulfilled and the provisions of
Haryana Development and Regulation of Urban Areas Act ,1975 and the Rules 1976 made
thereunder are duly complied with.

c¢) That the demarcation plan of the colony area is submitted before starting the development
works in the colony and for the approval of zoning plan.

4. That the licencee shall construct the portion of service road forming part of llcenc\‘:i area at his
own cost and will transfer the same free of cost to the Government along with area falling in
green belt.

5. That the portion of Sector /Master plan road which shall form part of the licenced area shall be
transferred free of cost to the Government in accordance with the provisions of Section
3(3)(a)(iii) ot the Haryana Development and Regulation of Urban Areas Act, 1975.

6 That you will have no objection for the regularization of the boundaries of the licenced land on
the basis of give equal take equal with the land that HUDA is finally able to acquire in the
interest of planned development and integration of service.

7. That you shall obtain approval /NOC from the competent authority to fulfil the requirements of
notification dated 14-09-2006 issued by the Ministry of Environment & Forests Govt of India
before starting the development works of the colony.

8. That the licencee will use only CFL fittings for internal lighting as well as for cai”pus lighting
in the complex.

9 The licence is valid upto 2210’&7/

{{

_S.S.-Dhillon”
Dated: Chandigarh Director,
The _29 -/6-D0 P Town & Country Planning
Haryana, Chandigarh.
Endst No & (4 42 Dated: ?7"‘_‘5_‘/.0_“4 Jo—~fv @

A copy along with a copy of schedule of land is forwarded to the following for information and

- necessary. action: -

-7 \/I/M)js Amar Nath Aggarwal Investment Pvt Ltd S.C.O. -10, Sector-2 Panchkula ak: lngth a copy of
agreement LC-IV and Bilateral agreement.

2 Chief Administrator, HUDA, Panchkula.

3. Managing Director, HVPN, Planning Directorate Shakti Bhawan, Sector-6, Panchkula.

4. Addl. Director Urban Estates, Haryana, Panchkula.

S Administrator, HUDA, Panchkula.

6. Chief Engineer, HUDA, Panchkula.

7. Superintending Engineer, HUDA, Panchkula along with a copy of agreement.

8. Land Acquisition Officer, Panchkula.

9. Senior Town Planner, Panchkula. He will ensure that colonizer obtains approval/NOC as per
condition No. 7 above before starting the development works in the colony

10. Senior Town Planner (Enforcement), Haryana, Chandigarh.

11. District Town Planner, Panchkula along with a copy of agreement.

12. District Town Planner (Enf), Panchkula.

13. Accounts Officer, O/O Director, Town & Country Planning, Haryana, Chandigarh along with a
copy of agreement.

14. Senior Town Planner (Monitoring Cell), Haryana Chandigarh.

District Town Planner (Hq)
For Director, Town and Country Planning,
Haryana, Chandigarh.
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To be read with licence No. Zgé of 2008

Detail of land owned by M/s Amarnath Aggarwal investment (P) Ltd. Village
Bhagwanpur, Tehsil — Kalka, Disttt. Panchkula.

Village Kh. No. Area
B.B
Bhagwanpur 183 5-18
‘ 184 7-17
187 1-4
176 1-15
185 1-4
179 2-5
174 1-18
107 33-14
312/108/2 21-16
Total 77-11 or 16.156 Acres
————
-Diredtor

Town snd Ceuntry Planning,

Haryana, Chgndigarh
B
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Telepbhone No.: (0172) 2600061, 2664589
Fax No. (0172) 2604134

R of, 24-25, dwv 31-g
(ib «fww anf, wwfivg-160030
NORTHERN REGIONAL OFFICE

GOVERNMENT OF INDIA ol & sfeaneiil BAYS NO. 24-25, SECTOR31-A,
MINISTRY OF ENVIRONMENT & FORESTS agl & wmef  DAKSHIN MARG, CHANDIGARH-160030

i
F.No. 3-168/06-RO(NZ) | IRk Dated: 14.11.2008

To
The Managing Director
M/s Amarnath Aggarwal Investments Pvt. Ltd.
S$.C.0 -10, Sector-2,
Panchkula (Haryaana)

Sub:- Proposal for expansion of Amravati Enclave, a Residential Plotted Colony at
Panchkula—clarification about applicability of new EIA Ndﬁf‘ cation vide S.0.
No.1533 dated 14™ September, 20086.

Ref. Your letter No. 767/8 dated 1* November, 2008.

Sir,

| am to refer to your letter No. 767/8 dated 1% November, ?003 wherein you have
proposed to expand a Residential Plotted colony/Integrated Townshtp named as Amravati
Enclave at Panchkula with the following details:-

|

1. | Amravati Enclave, Panchkula is a residential plotted colony approved by the

Director, Town and Country Planning, Govt. of Haryana over 102.18 acres. The

project was approved vide license no. 33 of 1996 dated 15.03.1996.

2. | The residential plotted colony falls in revenue estate in village-Bhagwanpur, Islam
Nagar & Chandimandir of District-Panchkula.

3. | The development and other works for 93.08 acres (net planned area) were

completed in 2001 and completion certificate from the Director, Town & Country

Planning was obtained vide Memo No. 5§ DP-ii-2001/16177 dated 26.12.2001.

4. | The project is proposed for expansion now for which the license has been

obtained from the Director, Town and Country Planning vide Memo No. LC-1302-

JD(B) 2008/8314 dated 24.09.2008. The status of the project after expansion and

as per approved drawings will be as under:-

Area details Old Expansion Total after expansion
Total scheme area 102.18 acres 16.156 acres ' 118.336 acres
Net planned area 93.18 acres 11.566 acres . 104.746 acres
Area under Group §.00 acres 4.59 acres 13.59 acres

Housing in the
total scheme area

Area under plots 46.72 acres 6.63 acres . 53.35 acres
No. of plots - 830 129 959
General _

EWS plots 166 30 ' 196

5. | Approved population as per license now is 17501 against 12259 persons as
approved earlier. .

6. | Total built up area of the existing and proposed construction projects within the
colony shall be approximately 1,22,560 sq. meters (on the basis of FAR approved)
| which includes 96129 sq. meters for Group Housing, 18831 sg. meters for

Multiplex, 4000 sq. meters for Schools, 2000 sq. meters for club, 400 sq. meters
for religious places and 1200 sq. meters for dispensary.

—fT.o—
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W

You have sought the clarification whether the expansion of above plotted
colony/Integrated Township involving total area to the tune of 118. 338 acres and built up
area to the tune of 1,22,560 sq. meters and other details mentioned at point (1) to (6) above
is covered under new EIA Notification vide S.0 No. 1533 dated 14" September, 2006 or not.
In this regard, it is to inform you that Townships and Area Development Projects have
been listed at S.No.8(b) of the Schedule of new EIA Notification dated 14™ September,
2006.

Your case has been examined in this office in the light of provisions under new
EIA Notification, 2006 and it is clarified that development of an Integrated
Township/plotted colony in question involving total area to the tune of 118.336 acres
and built up area to the tune of 1,22,5660 sq. meters involving othar details mentioned at
point no. (1) to (6) above does not require environmental clearance from the Union
Ministry of Environment & Forests or the State Environment Impact Assessment
Authority (SEIAA) under new EIA Notification, 2006.

However, approval from following departments/local authorities will be required
wherever applicable:-

(a) | ‘Consent to Establish’ [NOC] and subsequently ‘Consent to Operate’ from the
Haryana State Pollution Control Board will be obtained and all the conditions laid
down by HSPCB in the NOC/Consent to Operate shall be complied with by the
Project Proponent.

(b) | Local Municipal Corporation.

Approval from Fire Safety Department.

(d) | Approval from Civil Aviation Department, if applicable. |

(e) | Approval from Union Ministry of Environment & Forests, Govt. of India for the
approach road to Integrated township named as Amravatli Enclave under the
Forest (Conservation)Act, 1980, if applicable.

It is, however, emphasized that this clarification is based on the information and
approved drawings submitted by M/s Amarnath Aggarwal Investmens Pvt. Ltd., SCO-10,
Sector-2, Panchkula to this office and it is the responsibility of the project proponent to prove
the authenticity and truthfulness of the information in case of any clarification in future.

Yours faithfully,

(Surendra Kumar)
Additional Director(S)
Tel. No.(0172)-2624994

/ _ E Mail: sk681@yahoo.com

Copy to: The Director, M/s Amarnath Aggarwal Investments Pvt. Ltd., S.C.0 -10,
Sector-2, Panchkula (Haryaana) for information and further necessary

action.
b
/%\/\u\\“\b

(Surendra Kumar)
Additional Director(S)
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ANNEXURE R-9

Forest Division Officer
Morni, Pinjore

M/s. Amar Nath Aggarwal
Investment Private Limited
S.C.0. No.10 Sector-2
Panchkula

Sl. No.2399 Dated 04.11.2009
Application of Section 4 & 5 of PLPA 1900 & Section 38 Indian

Forest Act, 1927
Your letter No.194 dated 27.10.2009

With reference to the above mentioned letter no., after perusing a copy

of the

jamabandi revenue records of village Bhagwanpura, Tehsil Kalka,

District Panchkula, Khasra nos. 183, 184, 187, 176, 185, 179, 174,
107, 312/ 108/ 2 were examined and it has been found that:

The land of Amravati Enclave, which is shown in the map, does

not come under protected/ reserved area.

The proposed land does not come under Section 4 and S of Forest
Conservation Act, 1900 but the area comes under general Section
4 of the Soil Conservation Act which prohibits only cutting of
trees. Permission from Forest Division Officer is required to be

obtained before cutting of trees.

It is also clarified to you that at a distance of 3.9 km from the
proposed area, Bir Shikargarh Wildlife Sanctuary is situated and
at a distance of 1.60 km Khol hi Raitan Wildlife Sanctuary is
situated. Therefore, the proposed area falls under Eco Sensitive
Zone wherein permission under Environment Act, 1986 is to be
obtained.

If any other related Acts/ Articles/ Rule/ Court Order/
Instructions, are applicable, it is your responsibility to take
necessary permissions.

Sd/-
Forest Division Officer,
Morni, Pinjore
//TRUE TRANSLATED COPY//
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M/s Amar Nath Aggarwal.
investment PVL. Lid.
S.C.0. No. 10 Sec-2
Panchkula

wiw 2399 et b1 S

Application of Section 4 & 5 of PLPA 1900 & Section 38 Indlon Forest Act. 1927.

AMYBT U5 HHE 194 &ATH 27.10.09 |
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Annexure R-10

No0.J.11013/41/2006-1A.11(1)
Government of India
Ministry of Environment & Forests

Paryavaran Bhawan

CGO Complex, Lodhi Road,
New Delhi — 110003

Telefax: 24362434

Dated the 2" December, 2009

OFFICE MEMORANDUM

Procedure for consideration of proposals for grant of environmental clearance under EIA
Notification, 2006, which involve forestland and or wildlife habitat Regarding.

The issue regarding the procedure to be followed for consideration of proposals for grant of

environmental clearance under EIA Notification, 2006, which involve forestland and or wildlife habitat
has been under consideration of this Ministry. The issue has been discussed and deliberated at length and
the provisions of EIA Notification, 2006 as contained in Para 8(v) or the said notification have also been

considered.

2. It has now been decided that the following procedure shall be adopted in dealing with such cases.

(i) The proposals for environmental clearances will not be linked with the clearances from forestry
and wildlife angle even if it involves forestland and or wildlife habitat as these clearances are
independent of each other and would in any case need to be obtained as applicable to such
projects before starting any activity at site.

(i) While considering such proposals under EIA Notification, 2006, specific information on the
following should be obtained from the proponent:

@) Whether the application for diversion of forestland involved in the project has been
submitted? If so, what is the status of grant of forestry clearance? It would be essential
that in such cases, the application for diversion of forestland has been submitted by the
project proponent before they come for environment clearance and a copy of the
application submitted for forestry clearance along with all its enclosures should also be
submitted by the proponent along with their environment clearance application.

(b) Information about wildlife clearance as applicable to the project should also be obtained.
The project proponent should submit their application for wildlife clearance / clearance
from Standing Committee of the National Board for Wildlife to the Competent Authority
before coming for environment clearance and copy of their application should be
furnished along with environment clearance application.

(i) The proposal from environmental angle will be appraised by the respective Expert Appraisal

Committee and recommendations made on the same which will be processed by the IA Division
and approval obtained from the Competent Authority. However while granting environmental
clearance to projects involving forestland, wildlife habitat (core zone of elephant/tiger reserve
etc.) and or located within 10 km of the National Park Wildlife Sanctuary (at present the distance
of 10 km has been taken in conformity with the order dated 4.12.2006 in writ petition no 460 of
2004 in the matter of Goa foundation Vs Union of India), a specific condition shall be stipulated
that the environmental clearance is subject to their obtaining prior clearance from forestry and



(iv)

Note:
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wildlife angle including clearance from the Standing Committee or the National Board for
wildlife as applicable. Further it will also be categorically stated in the environment clearance that
grant of environmental clearance does not necessarily implies that forestry and wildlife clearance
shall be granted to the project and that their proposals for forestry and wildlife clearance will be
considered by the respective authorities on their merits and decision taken. The investment made
in the project if any, based on environmental clearance so granted in anticipation of the clearance
from forestry and wildlife angle shall be entirely at the cost and risk of the project proponent and
Ministry of Environment & Forests shall not be responsible in this regard in any manner.

A copy of the clearance letter, besides others, shall also be endorsed to (i) IGF(FC), MoEF, (ii)
IGF(WL), MoEF, (iii) PCCF of respective States and (iv) Chief Wildlife Warden of the State.

There will not be any need to refer the files relating to grant of environmental clearance from 1A
Division to FC Division and or Wildlife Division during consideration of proposals under EIA
Notification, 2006 as done at present in view of the course of action stipulated at paras 2(i)-(iv)
above.

This issues with the approval of the Competent Authority.
(S.K. Aggarwal)
Director

All the Officers of 1A Division

Copy to:-

Nooogk~wdpE

PPS to AS(JMM)

PPS to ADG(F)

PPS to ADG(Wildlife)

IGF(FC)

Advisor(GKP)

Advisor(NB)

Director (PLA) with a request to issue necessary instructions to all the SEIAAS/SEACs to follow
the above instructions.

Website of the Ministry.
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L GOVERNMENT OF HARYANA :
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-z, PANCHKULA.

No. SEIAA/HR/_’jﬁo 5 3 Dated:..... 25 37/ 2
To

/S Amar Nath Aggarwal Investments Pvt. Ltd. -
Colpnisers & Land Developers.
5.C.0. 10, Sector-2, Panchkula.

Subject:  Environmental Clearance for expansion of Amravati Enclave
NH:22, Shopping Mall + 1080 No. of Flats + Plots at village -
Bhagwanpur, Islamnagar and Chandimandir, Ambala ~Kalka
Nanonal Highway near Panchkula.

Dear Sir, ei; \

. s‘ !

This has reference to your application no. ANAI-09/60 Dated
21.04.09 addressed to MS SEIAA received on 30.04.09 and subsequent letters
dated 24.06.09, 15 11.09 & 08.02.10 seeking prior environmental clearance for
the above proJeipt under the EIA Notification, 2006. The proposal.has been
appraised as perf prescribed procedure in the light of provisions under the EIA
Notification, 20(26 on the basis of the mandatory documents enclosed with the
application viz., Form-1, Forml-A & Conceptual Plan and the; additional
clarifications furnished in response to the observations of the Sfate Expert
* Appraisal Commxttee (SEAC) constituted by MOEF, GOI vide their Notification

21.4.2008, in its meetmgs held on 07.08.09 & 16.12.09 awarded “Gold” grading
to the project. .

[2] It isf‘j,'.i,..'interalia, noted that the project involves expansion dt township
project at villagés Bhagwanpur, Islamnagar and Chandimardir, Ambala ~Kalka
National Highwgy near Panchkula, on total plot area of 118.33 acres. The
Project Proponent had partially developed 102.18 acres of licenced area for
which completio;; certificate was issue on 26.12.01 and EIA Notification was not
applicable at that time. The existing township of 102,18 acres includes 46.02
acres for plot de\%elopmeht, 3.718 acrs under commercial sites (Shopping Mall), 9
acres for group ﬁousing and remaining ﬁrea for dispensary, sbhools, STP, roads,
footpaths, and pi;;'ks etc. The Project Proponent has proposed to develop 16.15
acres of licea';,cedu;rea as an expansion of the existing project which includes 6.63

acres for plot development, 4.59 acres for construction of group housing and
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remaning for commercial purposes. The existing builtup area of the project
(Shopping Mall & Group Housing) is 96128 sqmt andlaﬁer expansion the total
builup area‘i‘:'will be 134560 sqmt. The total water requirément will be 2902 KLD
out of which 707 KLD of water will be required for éxpansion project, which will
be met from existing 2no. of tube-wélls. The total waste water generation from
the expans'{on project will be 530 KLD and will bek treated in STP of capacity
2150 KLD‘g which will be dev'elopéd'.in 3 phases presentaly STP of 750 KLD

capacity 1s, in operation. The treated water will be recycled/ reused leading to

. zero dischar ge. Total ‘'solid waste generation will be 1048 Kg/day. About 50%

waste is expected to be bio-degradable. The collected non bio-degradable solid
waste would be segregatéd and transported to a Govt. ’designaﬁe'd waste disposal
site and b10 degradable waste will be used for compostmg with in the complex.
The powe\ requirement will be 1230 KVA Wthh will be supplied by Haryana °

Vidyut Vm an Nigam Ltd. The total parkmg spaces proposed are for 334 ECS.
Total cost ot the development of expansxon project 1s Rs 2500 lac.

(3] The State Expert Appraisal Committee,‘ Haryana after due
conxsidez-at;isn of the relevant documents submitted by the pfbject proponent and
additional“l clarification furnished in response to its observations have
xecommended the grant of environmental clearance for the project mentioned
above Subject to compliance with the stipulated conditions. Accordmgly, the
State Environment Impact Assessment Authority hereby accords necessary
environméimal clearance for the project under Category 8(b) of EIA Notification

2006 subjcct to the strict compliance with the specific and general conditions

- mentioned below:-

PART A!
SPECIFIC CONDITIONS:-

Construction Phase:-

1] "f*»A first aid room as proposed in the project report will be provided in

both during construction and operatlon of the project.

[ii] Adequate drinking water. and samtary facilities should be provided for
_construction workers at the site. Provmon should be made for mobile
toxlets Open defecation by the laboures is strictly prohxbxted The safe
dnsposal of waste water and solid waste generated during the

 construction phase should be ensured.
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(v]

[vii]

[viii]

[ix]

[xi]
[xii]

[xiii]
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All the topsoil excavated during construction activities should be stored
for use in horticulture/landscape development within the project site.

Disposal of muck during construction phase should not create any
adverse effect on the neighboring communities and be disposed taking
the necessary precautioﬁs for general safety and health aspects of

people, only in approved sites with the approval of competent authority.

Construction spoils, including bituminous material and other hazardous

materials, must not be allowed to contaminate watercourses and the

dump-,;@sites for such material must be secured so that they should not

leach v,'into the ground water and any hazardous waste generated during
i : S

constxfx;ction phase, should be disposed off as per applicable rules and .

norméé with necessary approval of the Haryana State Pollution Control
Boarcf‘._ |

The ciigfsel generator sets to be used during construction phase should
be of low sulphur diesel type and should conform to Environment

(Protection) Rules prescribed for air and noise emission standards.

The diesel required for operating DG sets shall be stored in

underground tanks and if required, clearance from Chief Controller of

Explov‘_si,ves shall be taken.

Ambient noise levels should conform to residentiél and commercial
standards both during day and hight. Incremental pollution loads on the
ambi?nt air and noise quality should be closely monitored during
construction phase. -Adequate measures should be taken to reduce
ambiiem air and noise level during construction phase, so as to conform
(o the stipulated standards.

Fly ;‘a's:h should be used as building material in the construction as per
the provisions of Fly Ash Notification of September 1999 and amended
as on 27th August 2003. |
Rea"dyfmixed concrete must be used in building construction.
Storm-water control and its re-use as per CGWB and BIS standards for
various applications,

Waier demand during construction should be reduced by use of pre-
mi)%ed concrete, curing agents and other best practices as referred.
Pengiiission from Competent Authority for supply of water shall be

obtained prior to operation of the project.



[xiv]

[xvi]

[xvii]

[xviii]

[xix]

e —————————————————

Roof should meet prescriptive requirement as per Energy Conservation

" Building Code by using appropriate thermal insulation material to

fulfill requirement. ' '

Opaquéi wall should meet prescriptive requiremént as Iper. Energy
Conser{/ation Building Code which is proposed to be mandatory for all -
air coﬁaitioned spaces while it is aspirational for non-air-conditioned
spaces by use of approprxate thermal insulation material to fulfill
xequnement '

The appxoval of the competent authornty shall be obtained for structural -
safety, of the building due to earthquake, adequacy of fire fighting
equipiixents, etc. as -per National Building Code including protection
measiires from lightening etc. If any forest land is involved in the
propésed site, clearance under Forest Conservation Act shall be taken
from athe competent Authority.

The pxo;ect proponent will use the water for construction phase through
tanker. s}. However, prior permission from CGWA will be taken before
u:c,in'g»jphe bore well water for construction purposes.

The ;prbject proponeni will construct rain water harvesting ﬁiis @ ! pit
per écxe for recharging the ground water within the project premises.
’l.‘heiii?P will-obtain and submit permission of the airport authority about

the g{eight of the building to SEIAA before starting construction process
of their project, if required.

Operation Phase:

(1]

[iii]

Thé: STP shall be installed for the treatment of the sewage generated to
the‘f“prfcscribed standards including odour and treated effluent will be
recycled to achieve zero exit discharge. The STP should be installed at
the‘;}‘ax‘,thcst place in the project area.

Sébax ation of the grey and black water should be done by. the use of
dual plumbing line. Treatment of 100% grey water by decentralized
ueatment should be done ensurmg that the re-circulated water should
have BOD maximum 10 pm and the recycled water will be used for
ﬂushmg, gardening and DG set cooling.

101 disinfections of the treated wastewater ultra violate radiation or

ozonization should be used.
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The solid waste generated should be properly collected and segregated.

Bio-degradable waste will be decomposed at site and dry/ inert solid
waste should be disposed off to the approved sites for land filling after

recovering recyclable material.

Diesel power generating sets proposed as source of backup power for -
lifts, common area illumination and for domestic use should be of
enclosed type and conform to rules made under the Environment
(Protection) Act, 1986. The location of the DG sets should be 1n the
basement as promised by the project proponent with appropriate stack
hexght i.e above the roof level of the building as per the CPCB norms.
The diesel used for DG sets should be of low sulphur contents

(maxunum 0.25%).
Ai;mbiem Noise level should be controlled to ensure that it does not

egg‘cee?d the preécribed standards both within and at the boundary of the
Broposed Township Project.

[vii] [a] The Project Proponent should consult a good landscaping consultant and

[viii)

(x]

[b]

prepare a detailed plantation pattern for the entire township.

The projec; proponent should maintain at least 20% as green cover area
for tree plantation. The Project Proponent shall grow suitable trees in
opcn spaces and along the roads in the project area as well as in the

pxnstmg area preferably with local species so as to provxde protection

against particulates and noise. The open spaces inside the plot should be

ipreferably landscaped and covered with vegetation/grass.

-Weep holes in the compound front walls shall be provided to ensure
natural drainage of rain water in the catchments area during the

.‘monsoon period.

The: project proponent shall set\ip rain water harvesting pits @ 1 pit/
- acre having 400 mm bore and 200 mm slotted pipe as proposed for roof
. run-off and surface run-off, as per plan submitted should be
. implemented. Before recharging the surface run off, pre- treatment
“must be done to remove suspended matter, oil and grease. The bore

~ well for rainwater recharging should be kept at least 5 mts. above the

i+ highest ground water table.

> :The ground water level and its quality should be monitored regularly in
'« consultation with Central Ground Water Authority.
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[xiii]

[xiv]

[xvi]

[xvii]

[xviii]
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There should be 'no tfafﬁc congestion near the entry and exist points
from the roads adjoining the proposed project site. Parking should be
fully internalized and no public space should be utilized. |

A report on the energy conservation measures conforming to energy
conservation norms finalized by Bureau of Energy Efficiency should be
prepared incorporating details about building materials & technology, R -

& U Factors etc and submit to the SEIAA, Haryana .in three fnonths
time. |

Energy conservation- measures like installation of CFLs/TFLs for

- lighting the areas outside the building should be integral part of the

project dé;sign and should be in place before project commissioning.
Used CFLs and TFLs should be properly collected and disposed
off/sent ’rm recYcliﬁg as per the prevailing guidelines/rules of the
regulatc‘)r’y authority to avoid mercury contamination. Use of solar

panels mf'a:y be done to the maximum extent possible.

The solid waste generated should be properly collected and segregated
as per tl;’,e requirement of the MSW Rules, 2000 and as amended 'from
time to time. The bio-dégradable waste should be cpmpostéd' at the site
ear marked within the project area and dryfinert solid waste should-be
dispose_ci off to the approved sites for land filing after recovering
recyclable material.

The provision of the solar water heating system shall be as- per ‘thc
norms:;speciﬁed by HAREDA and shall be made -opeifational in each
buildhig block. |

The p@?ﬁbj\ect propohent will use the water from the already existing tube
wells for domestic purposes and commercial purpose only after getting
permi‘é"‘sion from CGWA or will use water .supply from -municipality

whichever is earlier during operanonal phase.

The traffic plan and the parking plan proposed by the PP should be
adhered to meticulously with further scope of additional parking for
future tequirement. There should be no traffic congestion near the entry
and ‘exit pomts from the roads adjoining the proposed project site.

Pakag should be fully internalized and no public space should be
utilized.

Post project monitoring should be carried out after ins_tallirig “dust
- o _
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[xix]

(i

it

i)

{iv]

(v]

Endst. No. SEIAA/HR/IO o " Dated:

1o
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The Project Proponent shall comply with the EC BC norms.

PART-B. GENERAL CONDITIONS:

The environmental safeguards contained in the EIA/EMP Report should
be implemented in letter and spirit.

Six monthly compliance reports should be submitted to the'HSP.CB and
Regional Office, MOEF, GOI, Northern Region, Chandigarh and -a
copy to the SEIAA Haryana.

The SEIAA, Haryana reserves the right to add additional safeguard
measuresj;:,subsequently, if found necessary. Environmental Clearance
granted'\zyill be revoked if it is found that false information has been
given for getting approval of this project.

All othex{;statutory clearances such as the approvals for storage of diesel

~from Chief Controller of Explosi'ves, Fire Department, Civil Aviation

Department, Forest Conservation Act, 1980 and Wildlife (Protection)
Act, 1972, PLPA, 1900, Forest Act, 1927 etc. shall be obtained, as

' apphcab}e by project proponents from the respective guthonhgg prior to

construction of the project.

The Pno;ect proponent will not . violate any judicial

oxdexs/plonouncements issued by the Hon’ble Supreme Court/High
Courts.

| e
? ‘ : ) . A \ " L.\ >N

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.

------------------------

A copy of the above is forwarded to the following:

The Additional Director (IA Division), MOEF, GOI, CGO Complex,
Lodhi Road, New Delhi.

The Reglcmal officer, Mxmstry of Envxronment Forests, Govt. of India,
Sector 31, Chandxgarh

The C hau_ man, Halyana State Pollution Control Board, Pkl.

s \
it
5
i
3

Member Sécretary,

Céntn T nunl Wnuiranmeant Imnaet



ANNEXURE R-12

Directorate of Town and Country Planning, H;xryana

GU0 No. 7175, 294 Floor, Sector-17 €, Chandxgarh wcb site: tcpharyma gov.in :
Zmne* 0272~25493¢39" i fdem

fsu; f-tulc 16 (2 ;;

Amar i*lath Agparwal §nvcmmcm P Ltd
SCO Mo, 10, Sector-2, Panchiula. ‘
Meme no, LG-1302-JE (BR)-2015/ 1‘6 6 Dated: ‘“-f;?;\f«‘x\\%‘“

Bubjeot:

£ part comylaﬁcm ceﬂxﬂcgte for Bn wrea meawﬂng 11566
t of total ares c&f 1\6' 1’56 #eres in Licenm* . 186

for grant of part 'empieman ae’mﬁem& =
housing colony devels

ped m the ravem%m gstatefof V;Imge %ﬁgwan;mn $gczar 2,

}»’*m@m -Kalka Urban Complex District ?anchkula for which hcensa no. 186 :;xf 2@08
dated 29.10.2008 was gratited on the land mz:aaurmg 16.156 acres, it is h&m!:xy

LATRINAYE,

certified that the ﬁwé?m;;sment Wk namely: Water supply, Sewerage, Storm water

Roads, HMorticulture and Street Lights in the residential plotted colony
SO ;Ix

ng of Livence mentioned above for 11.566 acres as indicated on the enclosed

ari x:»mt‘ el cxy Ch»ef ﬂéng mntmtc:, [3261 x’a ”amh ‘»xw sl

conditiong: -

¢ vou abadl be required to obtain final wmpk:uon certificate after laying ot

colony 8. per appreved. layout glanv and  completion of Internal
Levelopmen

L

Q!i{ﬁ as per appmvad apemﬁmtmn& Aryd iziémgn a8 w@mrﬁd
under section 3

Avt, 1975,

That you shall be fully responaible for operation, upkeep and maintenance of

all voads,

opengpaces, public parks and public health services like water
supply, sewstage snd drainsge otcTor a pf'rxod a8 approved in the servies piim

sutimates of yx:mr caiony from the  date ai issnance -of ﬁnal vcﬂmmemun
sertificate o :

such roada

supply, a&wem@& and dreunage ete. free of cost to the (mvcmme:nt oF t.hc kmal '

sarthority as dxmatt‘d

ne services will be lald by the colonizer upto alignment of proposed éxtermal
ervices of the town and connection with the HUDA system will be done by the

o3

'a and

93
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v,

Wi,

wiig,

Léw:i-]ﬁxfient of the sa:rvicea 0 be ":_pmvidad by HUDA ie. water supply

sewerags, SWD, roads ete. will be proportionate of EDC provisions

That in Case sorne additional: structures are required to be cunstmcmzi avd

decided b HQDA at & luter stage, the zsame will be bmdmg VRO yrm

That 3 r allow zhe erection of- anyr communmamm and

| Tower with m‘,coiany wuhcut prior apprbval of compe

transmi

t*:i'l‘“
authority.
That you shall constrict e cominunity sites within the perdod of 4 years fro

date of araendment of section 3 of Act No. 8 of 1975 Le. 03.04.2012.

I be ﬁoieiy reano ssble {or water aupply, d;gpoa&l of sewnge and
storm water of the colony as per guidslines of HSPCB/Environment

Department till such time the external services are provided by HUDA/State
Guvernanent /s per their scheme,

nat yvou ghall get the icence renewed as lajdf"dqwn under rule 13 of Haryana
Lrovahipn ek &“g&iabm& m‘f ‘iﬁ'ﬁuu mr;u ‘%!;‘:‘U'ﬁ“
completio:

”"YW{rtzwmam

l «M}Qi

’Fhi&,ifpam cnﬁlpictien certificate shall be void ab»éniti& if aﬁy' of the

conditions mentioned above are not complied with,

| ¥
LA A above. :

Endst, No. 10T

[SAN

IS4

jit.
i,

[‘22. o
g

{Arun !iumsxu‘( Lapta, ms;
Dirwﬁm Gener,

Hary&n&_ th&iga_

EIBR-2015/ Dated:

; "gﬁw

A copy is forwarded to the following for information snd nmmm

Chiel Administrator, HUDA, Panchkula

Senior Town Planner, Panchkula.

Digtriet Town Pimmcr, Panchinda, : ' ,
Account’ Officer O/o Dxmcmr Ganeral Tawn and waxtry Flmmng,
Haryan, éﬁhmﬁxgmh R

7

Fl

11

[Viiay Kumar)
Dhatrict Town Planner, MO
For Director General, Town and County Planning,

Harytina, Chandigar.
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3. srr=fors g i FAmr i wrfRafa Sreer siasta wdeq wgriSET |
4. q-ATHT H qGT ATAT o6 AT % [T FIAATT (T TT ATHAT 7 AT |

5. OFTa¥or qHTET Feior stfeg=ar, 2006 & e AT ATl hATHATAT T HIGEAT & AIHAL AT AL |
ST AT Qo ST 6 & § Her AT o717

6. wATEr qHTETT Aeter sfaRg=ET, 2006 F AL T oA AT FRATRATAT T AT F ArHAr v ATLIAq
| SATT T TAF AT 6 & | GAH AT ST T

7.  9Ataer (H@eeor ) srfataay, 1986 #it T 19 % refie &t i T fOrRTaat v arier |
8. [T AT HgaUl [auT |

MI NISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 24th October, 2016

S.0. 3308(E}—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of the India in the Ministry of Environment, Forest and Climate Change vide number
S.0. 1395 (E), dated the 2May,2015, inviting objections and suggestions from all persons likely to be affected thereby
within the period of sixty days from date on which copies of the Gazette containing the said notification were made
available to the public;

And whereas, objections and suggestions received from all persons and stakeholders in response to the draft
notification have been duly considered by the Central Government;

WHEREAS, the Khol Hi Raitan Wildlife Sanctuary of 4883 hectare is situated in the State of Haryana and
located in Shiwalik hill system which is very near to Bir Shikargah Wildlife Sanctuary and the aerial distance between
the two is about three kilometers and Khol Hai Raitan has steep sloping hills and the soil of this Sanctuary is also sandy
loam and has red color because of more iron content;

AND WHEREAS, Khol Hi Raitan Wildlife Sanctuary is important and known for its fauna, leopard is on the
top of hierarchy, other animals such as Cheetal or Spotted Deer, Sambar, Wild Boar, Rhesus Monkey, Langoor, Hyena,
Jungle Cat, Common Mongoose, Indian Fox, Jackal, Porcupine, etc.;

AND WHEREAS, it is necessary to conserve and protect the area the extent and boundaries of which is
specified in paragraph 1 of this notification around the protected area of the Khol Hi Raitan Wildlife Sanctuary as Eco-
sensitive Zone from ecological and environmental point of view and to prohibit industries or class of industries and their
operations and processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause
(xiv) of sub- section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub- rule (3) of rule 5
of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area with an extent of upto 925
meters from the boundary of the protected area of Khol Hi Raitan Wildlife Sanctuary in the State of Haryana as the Khol
Hi Raitan Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the Eco-sensitive Zone) details of which are
as under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone(1) The Eco-sensitive Zone varies from zero to 925 meters around
the boundary of Khol Hi Raitan Wildlife Sanctuary comprising an area of 1320 hectares approximately.

2) The Eco-sensitive Zone is bounded by 30°42'15.640"N latitude and 77°0'34.688"E longitude towards East
(point No.2 of Annexure | map); 30°43'55.091"N latitude and 76°54'12.405"E longitude towards west (point No.22 of
Annexure | map); 30°44°27.031"N latitude and 76°56'11.013"E longitude towards north (point No.8 of Annexure | map)
and 30°40'9.132"N latitude and 76°57°0.902"E longitude towards south (point No.42 of Annexure | map).

3) The map of Eco-sensitive Zone boundary together with its latitude and longitude is appehuieekase 1.

4) The coordinates of Eco-sensitive Zone and Wildlife sanctuary with its latitude and longitude is appended as
Annexure Il.
(5) The villages whose area or parts thereof falling within the Eco-sensitive Zone are, Firozpur, Dudhgarh,

Dhadwali, Kaadyani, Mandhna, Sisram, Jakhri, Chaudhari Bas, Thattar, Jala, Ambwala, Kotian, Burj Tanda, Gumthala.
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2. Zonal Master Plan for Eco-sensitive Zone.f1) The State Government shall, for the purpose of the Eco-sensitive
Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of final notification in the
Official Gazette, in consultation with local people and adhering to the stipulations given in this notification.

2) The Zonal Master Plan shall be approved by the Competent Authority in the State Government.

3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.

4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-
(i) Environment;
(ii) Forest;
(iif) Urban Development;
(iv) Tourism;
(V) Municipal;
(vi) Revenue;
(vii) Agriculture; and
(ix) Haryana State Pollution Control Board,
for integrating environmental and ecological considerations into it.

(5) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture conservation,
needs of local community and such other aspects of the ecology and environment that need attention.

©) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, types
and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies.

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone so as to ensure Eco-friendly
development and livelihood security of local communities.

3. Measures to be taken by State GovernmentFhe State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of local residents, and for the activities listed against serial numbers 27, 37 and 42 in column (2) of the
Table in paragraph 4, namely:-

0] Small scale industries not causing pollution;
(i) Rainwater harvesting; and
(i) Cottage industries including village artisans:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of the Monitoring Committee, once in each case and the correction of
said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph:
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Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural
area and efforts shall be made to reforest the unused or unproductive agricultural areas.

(2) Natural Springs.- The catchment areas of all natural springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the State
Government in such a manner as to prohibit development activities at or near these areas which are detrimental to such
areas.

(3) Tourism.- (a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Master Plan,
which shall form part of the Zonal Master Plan.

(b) The Tourism Master Plan shall be prepared by the Department of Tourism, Government of Haryana in consultation
with the Department of Revenue and Forests, Government of Haryana.

(c) The activity of tourism shall be regulated as under, namely:-

0] all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the eco-tourism guidelines issued by the National Tiger Conservation Authority, Ministry of
Environment, Forest and Climate Change (as amended from time to time) with emphasis on eco-tourism, eco-education
and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(i) new construction of hotels and resorts shall not be permitted within the Eco-sensitive Zone;

(i) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation
of the Monitoring Committee.

(4) Natural Heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and
preserved and proper plan shall be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plan shall form part of the Zonal Master Plan.

(5) Man-made heritage sites.Buildings, structures, artefacts, areas and precincts of historical, architectural, aesthetic,
and cultural significance shall be identified in the Eco-sensitive Zone and plans for their conservation shall be prepared
within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government shall draw up guidelines and regulations for
the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air (Prevention and
Control of Pollution) Act, 1981(14 of 1981) and the rules made thereunder.

(7) Air pollution.- The Environment Department of the State Government shall draw up guidelines and regulations for
the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air (Prevention and
Control of Pollution) Act, 1981 (14 of 1981) and the rules made thereunder.

(8) Discharge of effluents.-The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974) and the rules made thereunder.

(9) Solid wastes. -Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Changeide notification number S.0. 1357 (E), dated tHea®ril, 2016 as amended from time to time;

(i) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.-The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance
with the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of India in the
Ministry of Environment, Forest and Climate Changge notification number G.S.R 343 (E), dated th&" A8arch,

2016, as amended from time to time.

(12) Vehicular traffic . - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forest and Climate Change, Monitoring Committee shall
monitor compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.
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4.

sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules

List of activities prohibited or to be regulated within the Eco-sensitive Zone.All activities in the Eco-

made thereunder and shall be regulated in the manner specified in the Table below, namely:-

TABLE
SI. No. Activity Remarks
1) (2 3
A. Prohibited Activities:
1. Commercial Mining, stone quarrying ar|1c(a) All new and existing mining (minor and major minerals),
crushing units. stone quarrying and crushing units are prohibited except for

the domestic needs bbna fide local residents.
(b) The mining operations shall strictly be in accordance ith
the orders of the Hon’ble Supreme Court dated 04.08.2006 in
the matter of T.N. Godavarman Thirumulpad Vs. UQOI| in
W.P.(C) N0.202 of 1995 and dated 21.04.2014 in the matter
of Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.

2. Setting up of saw mills. No new and expansion of exigy saw mills shall be
permitted within the Eco-sensitive Zone.

3. Setting up of industries causing water or air| ™o new or expansion of polluting industries in the Ego-

soll or noise pollution. sensitive Zone shall be permitted.

4. Use or production of any hazardous substances. Piexthii@xcept as otherwise provided) as per applicable
laws.

5. Commercial use of firewood. Prohibited (except as ottveise provided) as per applicable
laws.

6. Establishment of new major hydroelectri®rohibited (except as otherwise provided) as per applicahle

projects. laws.

7. Uses of plastic carry bags. Prohibited (except as oftveise provided) as per applicable
laws.

8. Discharge of untreated effluents and solid wasBrohibited (except as otherwise provided) as per applicable

in natural water bodies or land area. laws.

9. Setting-up of Medium Density FiberboardProhibited (except as otherwise provided) as per applicahle

Paticle Board Units/ Plants. laws.

10. Setting-up of brick kilns. Prohibited (except as othwise provided) as per applicable
laws.

11. Commercial helicopter services. Prohibited (except astherwise provided) as per applicable
laws.

12. Erection of mobile Tower. Prohibited (except as otheise provided) as per applicable
laws.

B. Regulated Activities:

13. Felling of trees. (a) There shall be no felling of #e on the forest land gr
Government or revenue or private lands without prior
permission of the competent authority in the State
Government.

(b) The felling of trees shall be regulated in accordance with
the provisions of the concerned Central or State Act and the

rules made there under.
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14.

Commercial establishment of hotels and resor

up to the boundary of the Eco-sensitive Zone whichev
nearer except for accommodation for temporary occupa
of tourists related to eco-friendly tourism activities:

the Eco-sensitive Zone, all new tourism activities
expansion of existing activities shall be in conformity wi
the Tourism Master Plan.

15.

Undertaking activities related to tourism i
over-flying the sanctuary area by hot-g
balloons, etc.

eéRegulated under applicable laws.
1g

16.

Construction activities.

(@) No new commercial consttion of any kind shall be
permitted within one kilometer from the boundary
protected area or up to the boundary of the Eco-seng
Zone whichever is nearer.

construction in their land for their residential use includi
the activities listed in sub-paragraph (1) of paragraph 3:

Zonal Master Plan.
(c) Provided further that the construction activity related

competent authority as per rules

regulations, if any.

the applicable

17.

Drastic change of agriculture system.

Regulated undeapplicable laws.

18.

Commercial water resources including grou
water harvesting.

permitted only forbona fide agricultural use and domestj
consumption of the occupier of the land.
(b) The extraction of surface water and ground water
industrial or commercial use including the amount that
be extracted, shall require prior written permission from
concerned Regulatory Authority.

(c) No sale of surface water or ground water shall
permitted.

of water from any source including agriculture.

19.

Erection of electrical cables

telecommunication towers.

ar

dPromote underground cabling.

20.

Fencing of existing premises of hotels 3
lodges.

nRegulated under applicable laws.

21.

Widening and strengthening of existing roa
andconstruction of new roads.

and mitigation measures, as applicable

22.

Movement of vehicular traffic at night

Regulated for ammercial purpose under applicable laws.

23.

Introduction of exotic species.

Regulated under apphble laws.

24.

Commercial Sign boards and hoardings.

Regulated apggicable laws.

25.

Air and vehicular pollution.

Regulated under applicablaws.

26.

Protection of hill slopes and river banks

Regulatedeumpplicable laws.

27.

Small scale industries not causing pollution.

Nonoly, non-hazardous, small-scale and ser
industry, agriculture, floriculture, horticulture or agro-bag
industry producing products from indigenous goods from
Eco-sensitive Zone which do not cause any adverse in

on environment shall be permitted.

S. No cemmercial hotels and resorts shall be permil;ed

within one kilometer of the boundary of the protected areja or

ris
tion

Provided that, beyond one kilometer or up to the extept of

or
th

of
itive

Provided that, local people shall be permitted to undeftake

ng

(b) Beyond one kilometer upto the extent of Eco-sensitive
Zone, construction fobbone fide local needs shall be allowed
and other construction activities shall be regulated as per the

to

small scale industries not causing pollution shall be regulated
and kept at the minimum, with the prior permission from the
and

n@)The extraction of surface water and ground water shall be

c

for

can

the

be

(d) Steps shall be taken to prevent contamination or pollution

dsShall be done with proper Environment Impact Assessment

ice
ed
the
pact
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28. Discharge of treated effluents in natural waJteRecycIing of treated effluent shall be encouraged and for
bodes or land area. disposal of sludge or solid wastes, the existing regulations
shall be followed.
29. Collection of Forest produce or Non-TimbeRegulated under applicable laws.
Forest Produce (NTFP).
30. Security Forces Camp. Regulated under applicable laws.
31. Collection of boulders, gravel and sand from fHeegulated under applicable laws.
river beds.
32. Laying of transmission and distribution systerRegulated under applicable laws.
above 33KV.
33. New wood based industry. No establishment of new woobased industry shall be
permitted within the units of Eco-sensitive Zone:
Provided that new wood based industry may be set up in the
Eco-sensitive Zone using 100% imported wood stock.
34. Solid Waste Management Regulated under applicable laws
35. Eco-tourism Regulated under applicable laws.
C. Promoted Activities:
36. Ongoing agriculture and horticulture practices|yermitted under applicable laws.
local communities along with dairies, daify
farming and fisheries.
37. Rain water harvesting. Shall be actively promoted.
38. Organic farming. Shall be actively promoted.
39. Adoption of green technology for all activities. SHadl actively promoted.
40. Use of renewable energy sources. Permitted under apiable laws.
41. Vegetative fencing. Permitted under applicable laws.
42. Cottage industries including village artisans, etc. alSFe actively promoted.
43. Agriculture operations including plantationPermitted under applicable laws.
horticulture and orchards.
44, Agro Forestry. Shall be actively promoted.
45, Environmental Awareness. Shall be actively promoted.

5. Eco-sensitive Zone Monitoring Committee.-(1) The Central Government hereby constitutes a Monitoring
Committee, for effective monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:-

@)
(b)

(©
(d)
(e)
()
(©)
(h)

Deputy Commissioner, Panchkula - Chairman;

a representative of Non-governmental Organisations working in the field of environment (including heritage
conservation) to be nominated by the Government of Haryana for a term of three year — Member;

Regional Officer, Haryana State Pollution Control Board, Panchkula - Member;

District Town Planner, Panchkula - Member;

one expert in the area of ecology and environment to be nominated by the Government of Haryana - Member;
Divisional Wildlife Officer, Panchkula — Member;

Representative of State Bio Diversity Board-Member;

Deputy Conservator of Forests (Territorial) Panchkula — Member Secretary.

Terms of Reference:

)
®3)
(4)

The tenure of the Monitoring Committee is for three (3) years.
The Monitoring Committee shall monitor the compliance of the provisions of Notification.

The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile

Ministry of Environment and Forests number S.O. 1533(E), dated th&dpgtember, 2006, and are falling in

the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to
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Q)

(6)

)

8)

)

6

provisio

7.

the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.O. 1533(E), dated'tr@eptember, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

The Member Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s)shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of 1986) against
any person who contravenes the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities a8 Magh of
every year by 30 June of that year to the Chief Wild Life Warden of the State per pro forma appended at
Annexure Il .

The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

The Central Government and State Government may specify additional measures, if any, for giving effect to
ns of this notification.

The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon'ble

Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/29/2014-ESZ/RE]
Dr. T. CHANDINI, Scientist ‘G’

Annexure |

Map of Eco-sensitive Zone boundary of Khol Hai Raitan Wildlife Sanctuary, Haryana together with its

AT

latitudes and longitude of extremes and extent.
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Annexure Il

The coordinates showing prominent points of the outer boundary of Eco-sensitive Zone of Khol Hai Raitan

Wildlife Sanctuary, Haryana

COORDINATES OF ECO-SENSITIVE ZONE

Id Longitude Latitude

1. 77 0'8.560" E 3041'7.833"N
2. 77 0'34.688" E 30 42' 15.640" N
3. 76 59'54.483"E 30 42'49.133" N
4, 76 59'11.778"E 30 42'53.898" N
5. 76 58'42.139" E 30 43'32.976" N
6. 76 58'31.481" E 30 44'10.120" N
7. 76 57'19.280" E 30 44'15.323" N
8. 76 56' 11.013" E 30 44'27.031" N
9. 76 55'32.901" E 30 44'24.311" N
10. 76 55'2.301" E 30 44'16.546" N
11. 76 54' 31.881" E 30 44'17.817" N
12. 76 54'12.405" E 30 43'55.091" N
13. 76 53'54.698" E 3043'17.777" N
14. 76 54' 0.524" E 3043'2.667" N
15. 76 53'32.031"E 30 42' 39.449" N
16. 76 54'52.933"E 30 42'50.080" N
17. 76 55'2.247" E 30 42' 36.944" N
18. 76 54' 46.752" E 30 42'14.129" N
19. 76 53'54.569" E 3042'3.078" N
20. 76 53'24.235"E 30 42' 25.382" N
21. 76 53'6.461" E 30 42' 25.641" N
22. 76 52'47.988" E 30 41' 49.866" N
23. 76 52'51.929" E 30 41'41.537" N
24, 76 53'8.575" E 30 41'53.704" N
25. 76 53'28.747" E 30 41'36.276" N
26. 76 53'50.654" E 3041'37.729" N
27. 76 54' 24.076" E 30 41'33.694" N
28. 76 54'51.568" E 30 41'40.970" N
29. 76 54' 25.165" E 30 41'19.497" N
30. 76 54'4.765" E 30 41'25.114" N
31. 76 53'27.058" E 30 41'19.756" N
32. 76 53'8.081" E 30 41'28.304" N
33. 76 52'59.799" E 30 41'24.289" N
34. 76 53'4.159" E 3041'2.364" N
35. 76 53'23.284" E 3041'1.495" N
36. 76 53'49.012" E 30 40'48.712" N
37. 76 54'55.424" E 30 41' 28.506" N
38. 76 55' 28.068" E 3041'7.421" N
39. 76 56'2.256" E 30 41'10.383" N
40. 76 55'57.695" E 30 40' 22.296" N
41. 76 56'55.921" E 30 40' 23.342" N
42. 76 57'0.902" E 3040'9.132" N
43. 76 57'19.061" E 30 40'16.286" N
44, 76 57'32.610" E 30 40' 55.852" N
45. 76 57' 47.986" E 3041'2.328" N
46. 76 58' 7.521" E 30 40'27.773" N
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47.

76 58' 26.090" E

30 40'27.870" N

48.

76 58'51.200" E

30 40'13.311" N

49.

7659'12.324"E

30 40' 55.520" N

50.

7659'31.732"E

30 40'45.215" N

51.

76 59'30.499" E

30 40' 32.169" N

52.

76 59'51.030" E

30 40'29.629" N

CO-ORDINATES OF KHOL-HI-RATAN WILDLIFE SANCTUARY

Longitude Latitude
770 0.575" E 3041’ 13.397" N
77 0'15.891" E 30 42'9.120" N

76 59’ 47.440" E 30 42’ 27.920" N
76 59'5.141" E 30 42’ 37.750" N

76 58' 34.574" E

30 43'17.125" N

76 57' 55.941" E

30 43’ 58.370" N

76 57' 18.722" E 30 44’ 9.862" N
76 56’ 31.215" E 30 44’ 13.199" N
76 55’ 32.924" E 30 44’ 8.821" N

76 55’ 2.086” E

30 44’ 10.590" N

76 54’ 38.838" E

30 44’ 12.244" N

76 54’ 20.218" E

30 43 51.970" N

76 53’ 54.698" E

3043 17.777"N

76 54' 0.524" E

30 43 2.667" N

76 53 32.031" E

30 42’ 39.449" N

76 54’ 52.933" E

30 42’ 50.080" N

7655 2.247" E

30 42’ 36.944" N

76 54’ 46.752" E

30 42' 14.129" N

76 53’ 54.569" E

30 42’ 3.078" N

76 53’ 24.235" E

30 42’ 25.382" N

76 53 6.461" E

30 42’ 25.641" N

76 52' 47.988" E

30 41’ 49.866" N

76 52' 51.929" E

30 41" 41.537" N

76 53' 8.575" E

30 41' 53.704" N

76 53’ 28.747" E

30 41’ 36.276" N

76 53’ 50.654" E

3041’ 37.729" N

76 54’ 24.076" E

30 41’ 33.694" N

76 54’ 51.568" E

30 41" 40.970" N

76 54’ 25.165" E

30 41" 19.497" N

7654’ 4.765" E 30 41' 25.114" N
76 53’ 27.058" E 30 41’ 19.756” N
76 53 8.081" E 30 41’ 28.304” N
76 52’ 59.799" E 30 41’ 24.289" N
76 53' 4.159" E 3041’ 2.364" N
76 53' 23.284" E 3041’ 1.495" N

76 53'49.012" E

30 40 48.712" N

76 54’ 55.424" E

30 41’ 28.506” N

76 55’ 28.068" E

3041 7.421" N

76 56’ 2.256”" E

3041’ 10.383" N

76 55' 57.695" E

30 40’ 22.296" N

76 56’ 55.921" E

30 40’ 23.342" N

76 57 0.902" E

3040’ 9.132" N
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76 57° 19.061" E

3040’ 16.286" N

76 57' 32.610" E

30 40’ 55.852" N

76 57" 47.986” E

3041'2.328"N

76 58’ 7.521" E

3040’ 27.773" N

76 58’ 26.090” E

30 40’ 27.870" N

76 58’ 51.200" E

3040 13.311" N

76 59 12.324" E

30 40’ 55.520" N

76 59 31.732" E

30 40" 45.215" N

76 59’ 30.499” E

30 40’ 32.169" N

76 59’ 51.030” E

30 40’ 29.629" N

Annexure Il|
Proforma of Action Taken Report:- Eco-sensitive Zone Monitoring Committee.-
1. Number and date of Meetings:

2.  Minutes of the meetings: Mention main noteworthy points. Attached Minutes of the meeting on separate
Annexure.

Status of preparation of Zonal master Plan including Tourism master Plan:
4. Summary of cases dealt for rectification of error apparent on face of land record.
Details may be attached as Annexure

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification,
2006:

Details may be attached as separate Annexure.

6. Summary of case scrutinised for activities not covered the under Environment Impact Assessment Notification,
2006:

Details may be attached as separate Annexure.
7. Summary of complaints ledged under Section 19 of Environment (Protection) Act, 1986:

8. Any other matter of importance:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 23rd November, 2016

5.0. 3516(E)—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notitication of the Government of India in the Ministry of Environment, Forest and Climate Change number S.O. 1447,
dated the 26" May, 2015, inviting objections and suggestions from all persons likely to be affected thereby within the
period of sixty days from date on which copies of the Gazette containing the said notification were made available to the
public;

AND whercas, objections and suggestions reccived from all persons and stakcholders in response to the draft
notification have been duly considered by the Central Government;

WHEREAS, the Bir Shikargarh Wildlife Sanctuary of 767 hectare situated in Haryana State and falls within
Shivalik hill system and it is located at an altitude of about 400 meters above Sea Level and is a part of Ghaggar river
catchments and surrounded by forest areas and a few villages and seasonal river named Kaushalya originating in the
adjoining Himachal area passes through the sanctuary and the entire area of this sanctuary is made up of conglomerates,
clay and silt having the characters of alluvial deposits;

AND WHEREAS, Bir Shikargarh Wildlife Sanctuary has thick forest and Acacia catechu (Khair) is the
dominant species of this area and the larger part of the sanctuary is a natural forest and manmade plantation of species
like Eucalvptus globulus (Safeda) and Tectona grandis (Teak) have also been done and among fauna, leopard is on the
top of hierarchy and other animals are Spotted Deer, Sambar, Wild Boar, Rhesus Monkey. Langoor, Hyaena, Jungle Cat,
Common Mongoose, India Fox, Jackal, Porcupine, etc.;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of which is
specified in paragraph 1 of this notification around the protected area of the Bir Shikargarh Wildlife Sanctuary as Eco-
sensitive Zone from ecological and environmental point of view and to prohibit industries or class of industries and their
operations and processes in the said Eco-sensitive Zone;
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NOW, THEREFORE, in exercise of the powers conferred by sub-section (1), clause (v) and clause (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area with an extent of
upto1200 metres from the boundary of the Bir Shikargarh Wildlife Sanctuary in the State of Haryana as the Bir
Shikargarh Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the Eco-sensitive Zone), details of which are
as under, namely:-

i. Extent and boundaries of Eco-sensitive Zone.-( 1) The Eco-sensifive Zone varies from zero to 2310 meters around
the boundary of Bir Shikargarh Wildlife Sanctuary and the total arca falling under the Eco-Sensitive Zone is 1131
hectares approximately.

(2) Bir Shikargarh Wildlife Sanctuary is situated in the Panchkula District of Haryana State between 300 44'06"
10 300 47'34.01" North latitude and between 760 56'34.05" to 760 59'38.62"' East longitude.

(3 The map of Eco-sensitive Zone boundary together with its latitude and longitude is appended as Annexure .
4) The coordinates of Eco-sensitive Zone with its latitude and longitude 1s appended as Annexure 11.

(5) The villages whose area or parts thereof falling within the Eco-sensitive Zone are appended as Annexure-11L

2. Zonal Master Plan for Eco-sensitive Zone.- (1} The State Government shall, for the purpose of the Eco-sensitive

Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of final notification in the
Official Gazette, in consultation with local people and adhering to the stipulations given in this notification.

(2) The Zonal Master Plan shall be approved by the Competent Authority in the State Government.

(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.

(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-
(1Y Environment;
(i1) Forest:
(1ii) Urban Development;
(iv) Tourism;
{(v) Municipal;
(vi) Revenue;
(vil) Agriculture; and
{(ix) Haryana State Pollution Control Board,
for integrating environmental and ecological considerations into it.

(5) The Zonal Master Plan shall not impose any restriction on the approved existing Jand use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture conservation,
needs of local community and such other aspects of the ecology and environment that need attention.

(7) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, types
and kinds of forests, agricultural arcas, fertile lands, green areas, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies.

{8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly development
for livelihood security of local communities.

3. Measures to be taken by State Government.-The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

h Landuse.- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted inte areas for commercial or industrial related
development activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
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restdential needs of local residents, and for the activitics listed against serial numbers 24, 32 and 37 in column (2) of the
Table in paragraph 4, namely:-

(1) Small scale industries not causing pollution;
{it) Rainwater harvesting; and
{ii1) Cottage industries including village artisans:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activitics without the prior approval of the State Government and without compliance of the provisions of article 244 of
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of the Monitoring Cominittee, once in each case and the correction of
said error shall be intimated to the Central Government in the Ministry of Environment. Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph:

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural
area and efforts shall be made to reforest the unused or unproductive agricultural areas.

(2) Natural Springs.-The catchment areas of all natural springs shall be identified and plans for their conservation
and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the State
Government in such a manner as to prohibit the development activities at or near these areas which are detrimental to
such areas.

{3) Tourism.-(a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Master
Plan, which shall form part of the Zonal Master Plan.

(b) The Tourism Master Plan shall be prepared by the Department of Tourtsm, Government of Haryvana in
consultation with Department of Revenue and Forests, Government of Haryana.

(c) The activity of tourism shall be regulated as under, namely:-

{1) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the eco-tourism guidelines issued by the National Tiger Conservation Authority, Ministry of
Environment and Forest and Climate Change (as amended from time to time) with cmphasis on eco-tourism, eco-
education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(i1} new construction of hotels and resorts shall not be permitted within the Eco-sensitive Zone;

{11) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation
of the Monitoring Committee.

(4) Natural Heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be
identified and preserved and plan shall be drawn up for their protection and conservation, within six months from the
date of publication of this notification and such plan shall form part of the Zonal Master Plan.

{5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and plans for their conservation shall be
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government shall draw up guidelines and

regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981(14 of 1981) and the rules made thercunder.

(7) Air pollution.- The Environment Department of the State Government shall draw up guidelines and regulations
for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air (Prevention and
Control of Pollution) Act, 1981 (14 of 1981 )and the rules made thereunder.

&) Discharge of efflucnts.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provistons of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974} and the rules madc thereunder.

{9 Solid wastes. - Disposal of solid wastes shall be as under:-
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(1) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number $.0. 1357(E), dated the 8" April, 2016 as amended from time to time:

(it) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(ii1) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensttive Zonc shall be carried out n
accordance with the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of
India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 343(E), dated the
28th March, 2016, as amended from time to time.

(rn Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and tll such time as the Zonal Master
Plan is prepared and approved by the competent authority in the State Government and the Moritoring Committee shall
monitor compliance of vehicular movement under the relevant Acts and  the rules and regulations made thereunder.

4. List of activities prehibited or to be regulated within Eco-sensitive Zone.-All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made
thereunder and shall be regulated in the manner specified in the Table below, namely:-

TABLE

Sl. No. Activity Remarks

(1) i (2) 3)

A. Prohibited Activities:

I. ‘ Commercial  Mining, stone quarrying and | (a) All new and existing mining (minor and major
crushing unis. minerals), stone quarrying and crushing units are
prohibited except for the domestic needs of hona fide
local residents.

(b) The mining operations shall strictly be in accordance
with the orders of the Hon’ble Supreme Court dated
04.08.2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No. 202 of 1995 and
dated 21.04.2014 in the matter of Goa Foundation Vs.
UOLin W.P.(C) No. 435 of 2012.

2. Setting up of saw mills. No new and expansion of existing saw mills shall be
permitted within the Eco-sensitive Zone.

3. Setting up of industries causing water or air or | No new or expansion of polluting industries in the Eco-
soil or noise pollution. sensitive Zone shall be permitted.
4. Use or production ot any hazardous substances. Prohibited (except as otherwise provided) as per

applicable laws.

5. Commercial use of firewood. Prohibited (except as otherwise provided) as per
applicable laws.

i

6. | Establishment of new major hydroelectric | Prohibited (except as otherwise provided) as per
projects. applicable laws.

7. Discharge of untreated effluents and solid waste | Prohibited (except as otherwise provided) as per
in natural water bodics or land area. applicable laws.

8. Setting-up of brick kilns. Prohibtted (except as otherwise provided) as per

| applicable laws.
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9. Commercial helicopter services. Prohibited (except as otherwise provided) as per
applicable laws.

Prohibited (except as otherwise provided) as per

10. Uses of plastic carry bags.
applicable laws.
B. Regulated Activifies:
11. | Commercial establishment of hotels and resorts. | No new commercial hotels and resorts shall be permitted

within one kilometer of the boundary of the protected
arca or up to the boundary of the Eco-sensitive Zone
whichever is nearer except for accommodation for
temporary occupation of tourists related to cco-friendly
tourism activities:

Provided that, beyond one kilometre or up to the
extent of the Eco-sensitive Zone, all new tourism
activities or expansion of existing activitics shall be in
conformity with the Eco-Touristn Master Plan.

Commercial eco-tourism establishments is to be
regulated strictly in accordance with "The guidelines tor
taking non-forestry activities in Wild life habitaws”
issued vide F. No. 6102011 WL dated 15-03.2011 by
the Minstry of Environment and Forest {WL Division),

. New Declhi and National Tiger Conservation Authority
/ Guidelines (if applicable).

12. }mztruction activities. {a) No new commercial construction of any kind shall

be permitted within one kilometre from the boundary of
protected area or up to the boundary of the Eco-sensitive
Zone whichever is nearer:

Provided that, local people shall be permitted to
i undertake construction in their land for their residential
| usc including the activities listed in sub-paragraph (1) of
paragraph 3:

Provided further that the construction activity related
to small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per the
applicable rules and regulations. if any.

(b) Beyond one kilometre upto the extent of Eco-
Sensitive Zone, construction for bone fide local needs
shall be allowed and other construction activities and
i construction and augmentation of civic amenities shall
be regulated as per the Zonal Master Plan.

13. Felling of trees. (a) There shall be no telling of trees on the forest land or
Govermment or revenue or private lands without prior
permission of the competent authority in the State
Government.

{(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made there under.

14. i Drastic change of agriculture system. Regulated under applicable laws.
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15, Commercial water resources including ground | (a)The extraction of surface water and ground water
water harvesting. shall be permitted only for Aona fide agricultural use and
domestic consumption of the occupier of the land.
(b) The extraction of surface water and ground water for
industrial or commercial use including the amount that
can be extracted, shall require prior written permission
from the concerned Regulatory Authority.
(¢) No sale of surface water or ground water shall be
permitted.
(d) Steps shall be taken to prevent contamination or
pollution ot water from any source including agriculture.
16. Erection of clectrical cables and | Promote underground cabling.
| telecommunication towers.

17. Fencing of existing premises of hotels and | Regulated under applicable laws.

lodges.

18. Widening and strengthening of cxisting roads | Construction of new roads and widening /repair of

and construction of new roads. existing roads in the Eco-sensitive Zone should be
regulated and done with minimal impact.

19, Movement of vehicular traffic at night. Regulated for commercial purpose under applicable
laws.

20. Introduction of exotic species Regulated under applicable laws.

21 Commercial Sign boards and hoardings. Regulated under applicable laws.

22. Air and vehiculay pollution. Regulated under applicable laws.

23. Protection of hill slopes and river banks. Regulated under applicable laws.

24. Small scale tndustries not causing pollution. Non-polluting, non-hazardous, small-scale and service
industry, agriculture, floriculture, horticulture or agro-
based industry producing products trom indigenous
goods from the Eco-sensitive Zone which do not cause
any adverse impact on environment shall be permitted.

25. | Discharge of treated effluents in natural water | Recyeling of treated efftuent shall be encouraged and for

bodies or land area. disposal of sludge or solid wastes, the existing
regulations shall be followed.

260. Collection of Forest produce or Non-Timber | Regulated under applicable laws.

Forest Produce (NTFP).

27. Sccurity Forces Camp. Regulated under applicable laws.

28. Collection of boulders, gravel and sand from the | Regulated under applicable laws.

river beds.

29. Laying of transmission and distribution system | Regulated under applicable laws.

above 33KV.

30. New wood based industry. No establishment of new wood based industry shall be
permitted within the units of Eco-sensitive Zone:

Provided that new wood based industry may be sct
up in the Eco-sensitive Zone using 100% imported
wood stock.
C. Promoted Activities:
31 | Ongoing agriculture and horticulture practices by | Permitted under applicable laws.
| local communities along with dairies, dairy
i farming and fisheries.
i
]
32. | Rain water harvesting. Shall be actively promoted.
I
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B 33. Organic farming. Shall be actively promoted.
34 l Adoption of green technology for all activities. Shall be actively promoted.
35. E Use of renewable energy sources. Permitted under applicable laws.
36. J‘, Vegetative fencing. Permitted under applicable Jaws.
37. Cotiage industries including village artisans. etc. | Shall be actively promoted.
38. Agriculture operations including plantation, | Permitted under applicable laws.
| horticuhture and orchards.
I
39. } Skill development. Shall be actively promoted.
>7140. Agro VForcstry. - ~S_ha”lrivbe actively;;;r;()ted,
41. Environmental Awareness. Shall be actively promoted.
5 Eco-sensitive Zone Meonitoring Committee.- (1) The Central Government hereby constitutes the Monitoring

Committee, for effective monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:-

{a)

{3}

(c)

(e)
N
(g)
(h)
, ’(/1/)
(2)
(3)

o

(5)

(6)

{7

6 .

T

Deputy Commissioner, Panchkula - Chairman,

A representatives of Non-governmental Organisations working in the ficld of environment (including heritage
conservation) to be nominated by the Government of Haryana for a term of three year — Member;

Regional Officer, Haryana State Pollution Control Board Member:

District Town Planner, Panchkula - Member;

one expert in the area of ecology and environment to be nominated by the Government of Haryana - Member;
Divisional Wildlife Officer, Panchkula — Member:

Member of State Biodiversity Board - Member

Deputy Conservator of Forests (Territorial) Panchkula- Member Secretary.

Terms of Reference:

The Monitoring Committee shall monitor the compliance of the provisions of this Notification.

The tenure of the Monitoring Committee and the subject expert would be three years.

The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.0. 1533(E), dated the 14" September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to
the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provistons of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533(F), dated the 14” September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

The Member Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be
competent to file complaints under section {9 of the Environment (Protection) Act, 1986 (29 of 1986) against
any person who contravenes the provisions of this notification.

The Monitoring Comrmittee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakcholders to assist in its deliberations depending on the
requirements on issue fo issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on 31" March of
every year by 30" June of that year to the Chief Wild Lite Warden of the State per proforma appended at
Annexure IV,
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{8  The Central Government in the Ministty of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.
7. The Central Government and State Government may specify additional measurcs, if any, for giving cffect to
provisions of this notification.
8. The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal.

Annexare |
Map of Eco-sensitive Zone of Bir Shikargarh Wildlife Sanctuary, Harvana.
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Annexure {1

The boundary description of Eco-sensitive Zone of Bir Shikargarh Wildlife Sanctuary, Haryana

ib Longitude Latitude Distance from WLS
Boundary
! 76 56'34.641" E 30 46'31.902" N 200
2 76 56'48.824" E 3046'15.785" N 200
3 76 57 17.149" E 3046' 10.936" N 200
4 76 57" 5.382" F 3045'59.861"N 200
5 76 57 8.194" E 3045'42.924" N 200
6 7657 16.034" E 3045 23.629" N 200
7 76 57'20.584" E 3045 15.172" N 200
8 76 56" 50.863" E 3044 16.725" N 2090
9 76 57 59.390" E 3044 5.794" N 2310
10 76 58 9.480" E 30 44'8387"N 2190
11 76 58 18.229" E 3044 4.905" N 2120
12 76 SR 37.400" [ 3045 0.858" N 320
{3 76 59" 38.674" L 3045 39019" N 200
14 76 39" 10.121"E 3045 44.615" N 200
15 76 58' 55.566" E 3045 58.983" N 200
16 76 59 18.885" £ 3046 19.374" N 200
17 76 59" 18.057"E 3047 0977" N 200
18 76 58" 47.957" E 30 46'59.308" N 200
19 76 59 10.293" E 3047 14.952" N 200
20 76 58 55480 E 3047 24.416" N 200
21 76 58'39.274" E 3047 20.574" N 200
22 76 58' 32.660" E 3047 33.052" N 200
23 76 58 12.555" E 3047 28459" N 200
24 76 57 43.440" E 3047'21.423" N 200
25 76 57 23.876" E 3047 13.983" N 200
26 76 57 14.096" E 3047 17.741" N 200
27 76 56" 53.855" I 30 46'51.487" N 200
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Annexure HH

List of villages falling under Eco-sensitive Zone of Bir Shikargarh Wildlife Sanctuary, Haryana

S. [ Name of Village S. Ne. Name of Village S. No. E Name of Village
No. |

t Tipra 28 Jodhpur 55 [ Dakrog

2 Toran 29 Kharkua 56 Khot

3 Gawahi 3G Haripur Harisingh 59 Dhato Ghran

4 Bitna 31 Nandpur 60 Jabrot

5 Bagharmi 32 Bahoriyan 61 Nala Domehar

6 Noulta 33 Toran 62 Kajiyana

7 Jaithal 34 Bagharni 63 Ganeshpur i

& Bhawana 35 Noulta 64 Nala Bloug -

9 | Dakrog 36 Jaithal 65 Nala Dakrog

10 Khot 37 Bhawana 66 Haripur Chopahar

1t Janouli 38 Dakrog 67 Ber Ghati o
2 Damdama 39 Khoi 638 Bahoriyan

13 Dhato Ghran 40 Janouli }

14 Jabrot 41 | Dhato Ghran N

15 Nala Domehar 42 Jabrot

16 Kajiyana 43 Nala Domehar

17 Bhogpur 44 Kajiyana

18 Ganeshpur 45 Ganeshpur

19 Dhamsoo 46 Dhamsoo

20 Paan 47 | Nala Bloug I T

21 | Nala Bloug 48 | Nala Dakrog

22 Nala Dakrog 49 Haripur Chopahar

23 | Haripur Chopahar 50 | Tibi )

24 Tibi 51 Ber Ghati

25 Ber Ghati 52 Malla

26 | Chikan - 53 w.l?)dhpur e

27 | Malla 54 Bahortyan

Anncxure IV

Proforma of Action Taken Report:- Eco-sensitive Zone Monitoring Committee.~

Number and date of meetings:
Minutes of the meetings: mention main noteworthy points. Attached Minutes of the meeting on separate
Annexure.
Status of preparation of Zonal master Plan including Tourism master Plan:
Summary of cases dealt for rectification of error apparent on face of land record:
Details may be attached as Annexure
Summary of cases scrutinised for activities covered under Environment lmpact Assessment Notification, 2006:
Details may be attached as separate Anncxure.
Summary of cases scrotinised for activities not covered under Environment Impact Assessment Notification,
20006:
Details may be attached as separate Annexure.
Summary of complaints ledged under Section 19 of Environment (Protection) Act. 1986:
Any other matter of importance:
{F. No. 25/30/2014-ESZ/RE]}

Dr. T. CHANDNI, Scientist ‘G’

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Defhi-110054.
- ALOK Digitally signed by ALOK
KUMAR

Date: 2016.11.23
KUMAR 18:23:56 +0530
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F.No. 22-43/2018-IA.11I
Government of India
Ministry of Environment, Forest and Climate Change
(IA Division)
Indira ParyavaranBhawan
JorBagh Road, Aliganj,
New Delhi — 110003

Dated: 8% August, 2019

OFFICE MEMORANDUM

Subject: Procedure for consideration of deveiopmental projects located
within 10 km of National Park/Wildlife Sanctuary seeking
environmental clearance under the provisions of the
Environmental Impact Assessment (EIA} Notification, 2006 -
regarding.

The Hon’ble Supreme Court vide its Order dated 4.12.2006 in Writ
Petition No. 460 of 2004 — Goa Foundation Vs. Union of India, has inter-alia
directed that Ministry of Environment and Forests “(MoEF) would also refer to
the Standing Committee of the National Board for Wildlife, under section 5(b) &
5(c) (ii) of the Wildlife Protection Act, 1972, the cases where environmental
clearances has already been granted where activities are within 10km. zone” of
the boundaries of the Sanctuaries and National Parl\cs. ”

2. In this regard, the erstwhile MoEF vide Circular No. 1.-11011/7 /2004~
IAII (I){Part) dated 27.02.2007 and Office Memorandum No. J-11013/41/2006-
IAII{I) dated 02.12.2009 delineated a procedure for consideration of
developmental projects located within 10 km of National Park/Wildlife
Sanctuary for grant of environmental clearance under EIA Notification, 2006.
As per the stipulated procedure, prior clearance from Standing Committee of
the National Board for Wildlife (SCNBWL) would be required for the
developmental projects located within 10km of the National Park/Wildlife
Sanctuary.

3. Over a period of time, Ministry has notified number of Eco-Sensitive
Zones (ESZs) around Protected Areas (PAs). Many of developmental activities
are prohibited/regulated in these ESZs inter-alia including mining operations
to be carried out in accordance with the order of the Hon’ble Supreme Court
dated 4.08.2006 in the matter of T.N. Godavarman Thirumulpad Vs. UOI in

Page 1 of 3
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W.P.(C) No. 202 of 1995 and dated 21.4.2014 in the matter of Goa Foundation
Vs, UOI in W.P.(C) No. 435 of 2012 as per the notifications issued for their
constitution,

4. In light of the aforesaid Orders passed by the Hon’ble Supreme Court,
the issues related to the prior clearance from SCNBWL for the notified ESZs
and the remaining areas have been examined in detail. In this regard, it has
been decided by the Competent Authority in the Ministry to adopt a following
procedure for consideration of developmental projects located within 10 km of
National Park/ Wild}ife\ Sanctuary seeking environmental clearance under the
provisions of the EIA Notification, 2006, in supersession of the earlier O.M.s
dated 27.2.2007 and 2.12.2009:

i. Proposals involving developmental activity/project located within the
notified Eco-Sensitive Zones (ESZ) shall be regulated and governed by
the concerned ESZ notification. However, for the developmental
project/activity located within the notified ESZ and covered under the
schedule of the EIA Notification 2006, prior clearance from Standing
Committee of the National Board for Wildlife (SCNBWL) is mandatory.
In such cases, the project proponent shall submit the application
simultaneously for grant of Terms of Reference as well as wildlife
clearance.

ii. Proposals involving developmental activity/project located outside the
stipulated boundary limit of notified ESZ and located within 10 km of
National Park/Wildlife Sanctuary, prior clearance from Standing
Committee of the National Board for Wildlife (SCNBWL) may not be
applicable. However, such proposals from environmental angle
including impact of developmental activity/project on the wildlife
habitat, if any, would be examined by the sector specific Expert
Appraisal Committee and appropriate conservation measures in the
form of recommendations shall be made. These recommendations
shall be explicitly mentioned in the environmental clearance letter
and shall be ensured by the member secretary concerned.

iii. Proposals involving developmental activity/project located within 10
km of National Park/Wildlife Sanctuary wherein final ESZ notification
is not notified (or) ESZ notification is in draft stage, prior clearance
from Standing Committee of the National Board for Wildlife
(SCNBWL) is mandatory. In such cases, the project proponent shall
submit the application simultaneously for grant of Terms of
Reference/environmental clearance as well as wildlife clearance.

Page 2 of 3
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Proposals involving mining of minerals within the ESZ (or) one
kilometer from the boundaries of National Parks and Sanctuaries
whichever is higher is prohibited in accordance with the order of the
Hon’ble Supreme Court dated 4.08.2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C) No. 202 of 1995 and
dated 21.4.2014 in the matter of Goa Foundation Vs. UOI in W.P.(C)
No. 435 of 2012. \

This issues with the approval of the Competent Authority.

(Sharath Kumar Pallerla)
Director

. Chairman, Central Pollution Control Board (CPCB).

Chairman of all the Expert Appraisal Committees
Chairperson/Member Secretaries of all the SEIAAs/SEACs
X

Chairpersons/Member Secretaries of all SPCBs/UTPCCs

. PS to Hon’ble Minister for Environment, Forest and Climate Change

PPS to JS (GM)/ JS(RS)/JS(AKN)

D
To
1
2.
B
4. All the Officers of [.A. Division
5.
Copy for information to:
1
2. PS to Hon’ble MoS (EF&CC)
3. PPS to Secretary(EF&CC)
4. PPS to SS(AKJ)
5. PPS to AS (RSP}
6.
7. Website, MoEF&CC
8. Guard file.

Page 3 of 3
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F. No. 6-60/2020WL Part (1)
Government of India
Ministry of Environment, Forest and Climate Change
(Wildlife Division)

18! Floor, Agni Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road,

Aliganj,

New Delhi — 1 10003

Dated:$July, 2020

To
The Chief Secretary
All States/ UTs

Subject:  Procedure for consideration of developmental projects located within 10 km
of National Park/Wildlife Sanctuary by Standing Committee of the National Board for
Wild Life seeking environmental clearance under the provisions of the Environmental

Impact Assessment (EIA) Notification, 2006 - regarding.

The Ministry has received letters from States/UTs seeking clarifications regarding
applicability of consideration by Standing Committee of the National Board for Wild Life for
developmental projects/activities which do not require environmental clearance and are

located outside the National Parks and Wildlife Sanctuaries.

2. This Ministry vide O.M. F. No. 22-43/ 2018-IA. III dated 08.08.2019 lays out detailed
procedure to be adopted for consideration of developmental projects located within 10 km of
National Park/Wildlife Sanctuary seeking environmental clearance under the provisions of the

EIA Notification, 2006.

3. After careful consideration of the matter, it is clarified that prior clearance from the
Standing Committee of the National Board of Wild Life will be required outside Protected

Area in the following cases:
i. Proposals involving project/ activity located within the notified ESZ (not being

draft notification) and listed in the Schedule of the EIA Notification 2006 and
requiring environment clearance, prior clearance from Standing Committee of

the National Board for Wild Life will be required.

ii. Proposals involving activity/project located within 10 km of National
Park/Wildlife Sanctuary wherein ESZ has not been finally notified and listed in
the Schedule of the EIA Notification 2006 and requiring environment
clearance, prior clearance from Standing Committee of the National

Board for Wild Life will be required.

iii. Proposals involving activity/project, falling outside the protected areas linking
one protected area or tiger reserve with another protected area or tiger reserve,
prior clearance from the Standing Committee of the National Board for Wild
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Life as per the section 38 O(1)(g) of the Wild Life (Protection) Act, 1972 will
be required.

4. Para 4(ii) and para 4(iv) of the OM dated 08.08.2019 supra shall however continue to

apply.
pon wildlife clearance for such

5. State Governments are requested not to insist u
developmental projects outside Protected Arcas that are not covered under para 3

above.
6. This issues with the approval of the Competent Authority.
Y ours faithfully,
1.‘99:
(Rakesh Kumgr Jagenia)
Deputy Inspector General of Forasts (Wildlife)
E-mail — digwl-mefcc@gov.in
Copy to

(1) Addl. Chief Secretary/ Principal Secretary / Secretary, Forest and Wildlife Department

(All States/ UTs)

(2) Principal Chief Conservator of Forests & HoFF (All States/ UTs)/ Chief Wild Life
Wardens (All States/UTs)

(3) Dy. Director General (Central), Regional Office, MoEFCC (All)

(4) Sr. PPS to Secretary MoEFCC/Sr. PPS to DGF&SS/Sr.PPS to ADG (FC)/ Sr PPS to
ADG(WL)/ Sr. PPS to MS (NTCA) / Sr PPS to AS (RA)/ Sr. PPS to IGF (FC)/ Sr. PPS to
IGF(WL)/Sr. PPS to IGF (FC)/ Sr. PPS to Adv (SCG)/ Sr. PPS to DIG (WL)/ Guard File

Scanned by CamScanner
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ANNEXURE R-17

State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0172-2565232

Memo No: SETIAA(124)/HR/ /2020/ 2.3 g | Dated: 3t .09.2020

To
M/s Amar Nath Aggarwal investment (P) Ltd.
SCO 10-11, Sector-2,
Panchkula (Haryana)

Subject: Expansion of Amravati Enclave NH-22 for Shopping Mall, 1080 Flats & Plots at
village Bhagwanpur, Islam Nagar by M/s Amarnath Aggarwal Investment (P)
Limited.
The Site Visit report conducted by Regional Officer, MoEF & CC, Chandigarh was considered
in 124™ meeting of SEIAA, wherein it is stated that “No construction activity has been carried out
since March, 2017. The Area Earmarked for proposed expansion has not been developed so far as

observed”.

After detailed deliberations and discussions the Authority decided to accede your request
in the matter.

This is for your kind information, please. 2 %

GV( Chairman,
SEIAA, Haryana.
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ANNEXURE R-18

State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0172-2565232
E-mail ID: seiaa.hry@gmail.com

Memo No: SEIAA/HR/2021/-5% Date: 95 /01/2021

To
M/s Amarnath Aggarwal Investments (P) Limited,
Central Office-SCO 10-11, Sector-2,
Panchkula, Haryans

E-mail ID: amarenciave@egmail.com

Subjeets Extension of EC for Amravati Enclave issued to vide Memo No.
SETAA/HR/1053 dated 25.03.2010.

With reference to the subject cited above; the case was considersd in the 205" meeting
of SEAC Haryana held on 10.11.202¢ and the Committee deliberated that the EC of the said
project was expired on 23.03.2017 but you have applied for extensica in validity of EC on
21.10.2017 after the expiry of EC leiter. However, no construction was carried after expiry of EC
as conveyed by MOEF & CC vide letter dated 03.05.2019 and also you have submitted an
alfidavit siating thal no construcrion was earried ou! during the period. Thersfore, SEAC
decided after deiiberation that the rroject be recomruended to SEIAA for extension in validity of
Eavironment Clearance issued vide letter no. SEIAA/HR/1053 dated 25.03.2010 as per the

existing MoEF & CC notification/OM/Circular/Guidelines.

-

The recommendaiion of SEAC was considered in the 126™ meeiing of SEIAA held on

of EC for further three years.

A
Member Secretary,
SEIAA, Haryana,

I

Ve
f
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Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No.78/2021
Ramesh Malik & Anr. Applicant(s)

Versus

Union of India & Ors. Respondent(s)

Date of hearing: 25.03.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Ramesh Malik (in person)

ORDER
1. Grievance in this application is against extension of Environment
Clearance (EC) granted by State Environment Impact Assessment
Authority (SEIAA), Haryana on 05.01.2021 in favour of M/s. Amarnath
Aggarwal Investments (P) Limited, under entry 8 (b) of EIA Notification,
2006 for the construction project. It is stated that SEIAA is not
competent for grant of such EC as there are 2 sanctuaries namely Bir
Shikargah Wildlife Sanctuary and Khol-Hai-Raitan Wildlife Sanctuary at
a distance of 3.90 km and 1.6 km, as mentioned in the letter dated
04.11.2009, by the Divisional Forest Officer, Morni, Pinjore. The earlier
EC expired on 24.03.2017. Fresh EC has been granted subject to
clearance under the Wildlife (Protection) Act, 1972. The project
proponent applied for EC on 03.11.2020 which was forwarded to SEAC

which accepted the same on 05.11.2020. On that basis, SEIAA granted
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EC on 05.01.2021. DG, Town and Country Planning given approval for

the projects, as revised building plans.

2. In view of the above averments, it will be appropriate that the
matter is examined by a joint Committee of the SEIAA, Haryana and the
Chief Wildlife Warden, Haryana within one month and such further
action may be taken as may be found necessary, following due process of

law.
The Application is disposed of.
A copy of this order be forwarded to the SEIAA, Haryana and the
Chief Wildlife Warden, Haryana by e-mail for compliance.
Adarsh Kumar Goel, CP
S.K. Singh, JM
Dr. Nagin Nanda, EM
March 25, 2021

Original Application No. 78 /2021
AVT
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State Environment Impact Assessment Authority, Haryana,

Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.
Telephone No. 0172-2565232
E-mail ID: sciaa-21.envighryv.gov.in

Personal Hearing
Date: 28.01.2022
Time: 11:00 AM
Venue : State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula

Memo No: SEIAA/HR/2022/ || & Dated: \aglfen) Yoy

To
M/s Amarnath Aggarwal Investment (P) Ltd.
Colonizers & Land Developers
S.C.0. 10, Sector-2, Panchkula

Sub: Notice for withdrawal of Environment Clearance for Expansion of
Amravati Enclave NH-22, Shopping Mall + 1080 No. of Flats +Plots at
Village Bhagwanpur, Islampur and Chandimandir, Ambala- Kalka
National Highway near Panchkula.

Whereas, you had applied for Environment Clearance for Expansion of Amravati
Enclave NH-22, Shopping Mall + 1080 No. of Flats +Plots at Village Bhagwanpur,
[slampur and Chandi mandir, Ambala- Kalka National Highway near Panchkula on
21.04.2009;

Whereas, the case was taken up in 20" and 26™ meetings of SEAC held on
07.08.2009 and 16.12.2009 respectively and recommended to SEIAA for grant of
Environment Clearance;

Whereas, the recommendation of SEAC was considered by SEIAA in its o
meeting held on 13.03.2010 wherein it was decided to agree with the recommendation of
SEAC to grant Environment Clearance and accordingly the EC was issued vide letter No
SEIAA/HR/10/53 dated 25.03.2010 wherein you were advised to obtain all other
statutory clearances such as the approvals for storage of diesel from Chief Controller of
Explosives, Fire Department, Civil Aviation Department, Forest Conservation Act, 1980
and wildlife (Protection) Act, 1972, PLPA, 1900, Forest Act, 1927 etc. shall be obtained,
as applicable by project proponents from the respective authorities prior to construction
of the project;

Whereas, the validity of Environment Clearance expired on 24.03.2017 and you
had applied for grant of extension on 17.11.2017 for which observations were raised on
06.12.2017 and you had not responded;

Whereas you had resubmitted your proposal on 03.11.2020 which was taken up by
SEAC in its 205" meeting held on 10.11.2020 and recommended to SEIAA;

Whereas, the recommendation of SEAC was considered by SEIAA in its 126"

" meeting held on 11.12.2020 and decided to agree with the recommendation of SEAC to
srant extension of validity of EC for further 03 years; \UNJ

Contd..p/2
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Whereas, the Environmental Clearance was extended vide memo no.
SEIAA/HR/2021/31 dated 05.01.2021;

Whereas, Mr. Ramesh Malik and Anr filed Original Application No. 78 of 2021
and Execution Application No. 09 of 2021 wherein Hon’ble Tribunal directed SEIAA
and Chief Wildlife Warden, Haryana to examine the matter and;

Whereas, the Joint Committee visited the site and submitted its report to the
Authority which was filed before Hon’ble Tribunal by SEIAA;

Accordingly, Hon’ble NGT was pleased to make certain observations. Relevant
portion is reproduced as under:

e FTOM the above, it is clear that the project is prima facie within 10 km
Srom the wildlife sanctuaries in question and grant of EC by SEIAA, Haryana
is prima facie illegal.

Accordingly, we direct issuance of notice to the project proponent, M/s.
Amarnath Aggarwal Investments (P) Limited, which may be served by the
applicant with a copy of the paper book and an affidavit of service filed within
one week. SEIAA, Haryana may file further affidavit in response to the above

observations and also file a copy of the relevant Notification of ESZ and other

documents.......

Keeping in view the observations of Hon’ble NGT, siting parameters &
conditions/stipulations as notified by the State & Central Government from time to time,
it is understood that you have failed to comply with condition no. iv Part B of General
conditions of Environmental Clearance granted on 25.03.2010 and thus rendered yourself
liable for action under provisions of Environment (Protection) Act, 1986.

Accordingly, a notice is hereby given to you to explain as why Environmental
Clearance granted vide SEIAA/HR/10/53 dated 25.03.2010 and subsequent extension
granted for the same vide memo no. SEIAA/HR/2021/31 dated 05.01.2021 may not be
withdrawn.

However, before proceeding further, you are afforded an opportunity to appear
before the Authority on 28.01.2022 at 11.00 AM alongwith relevant documents related
to this matter. In case of failure, it will be presumed that you have nothing to
present/submit in the said case and further action as deem appropriate will be taken
within the ambit of relevant Act/Rules.

Further, you are directed to ensure to stop all the development

activities/expansion till the said case is finally decided.
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MINISTRY CF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd December, 2014

S.0. 3252(E)—Whereas, a draft notification further to amend the notification number S.0 1555(E), dated the
14th September, 2006 (hereinafter referred to as the principal notification), was published, as required under sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986 in the Gazette of India ,Extraordinary, Part II, Section 3, Sub-
section (ii) vide number S.0. 2319, (E) dated the 11th September, 2014 (hereinafter referred to as the said notification),
inviting objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the
date on which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 11th September, 2014;

And whereas, no objections or suggestions have been received in response to the said notlﬁca’uon within the
specified period of sixty days;

Now, therefore, in exercise of the powers conferred by Sub-section (1) and clause (v) of Sub-section (2) of
Section 3 of the said Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
{Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said

T rald
CAVITORIMEHT (rroeclio 1280,
nOnT]CaUOn/ namely —_—

e itom € p afing 100} r<

335334 i\ }, AV RTAEL U phidiiieagg b

1 VIU/\ 8} MISEE
-

in the principal noiification, in the Schedule, under Col on
Projects/Area Development Projects and Townshlps and sub-items 8 (a) and 8 (b) and the entrles relatmg thereto,
specified there under, the following item, sub-items and entries shall be substituted, namely:—

¢y 2 3) @ &)

“8 Building or Construction projects or Area Development projects and Townships

8 (a) | Building and >20000 sq.mtrs | The term “built up area” for the purpose of this notification|
Construction and < 1,50,000 | the built up or covered area on all floors put together
projects sq. mtrs. of including its basement and other service areas, which ard

built up area proposed in the building or construction projects.

Note 1.- The projects or activities shall not includa
industrial shed, school, college, hostel for educational
institution, but such buildings shall ensure sustainable
environmental management, solid and liquid waste
management, rain water harvesting and may use recycled
materials such as fly ash bricks.

Note 2.- “General Conditions” shall not apply.

8 Townéhips‘ Covering an area | A project of Township and Area Development Projects
and Area of>50haandor | covered under this item shall require an Environment
Development built up area > Assessment report and be appraised as Category ‘B’
Projects 1,50,000 sq. mtrs | Project.

Naote.- “General Conditions” shall not apply.

[F. No. 19-2/2013-1A-1I1]
MANOJ KUMAR SINGH, It. Secy.



. 3.8.0. 695 (E), dated the 4th April, 2011;
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Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
Notification Number S.0. 1533(E), dated the 14th September, 2006 and was subsequently amended as follows:—

1. 8.0. 1737 (E), dated the 11th October, 2007;
2.5.0. 3067 (E), dated the 1st December, 2009;

4. 8.0. 2896 (E), dated the 13th December, 2012;

5. 5.0.674(E), dated the 13th March, 2013;

6. S.0. 2559 (E), dated the 22nd August, 2013 ;

7. 8. 0. 2731 (E), dated the 9th September, 2013; » T
8.8.0. 562(E), dated the 26th February 2014; and

9. S. 0. 1599(E), dated the 25th June, 2014.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Dethi-110064
and Published by the Controller of Publications, Delhi-110054.
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Ministry of Environment pnd Forests
(Wiltdlife Brivision)y

y

g

-

g —

i | i
I Paryavaran Bhawan, ‘ g
€GO Complex, kodi Road,

<1 “Kiew Defhi 110003,
F. No. 1-9/2007 WL-1(pt)

Dated: 9" February, 201

o T ¥ |

N e Chief Wildlife Warden |

All States/Union Territories . _ |

Sub: Guidelines:for Declaration of Eco-Sengitive Zones around WNational ‘
Parks and Wildlife Sanctuaries. \

Sir ] : . 3
In putsuance 1o the decision taken by the National Board for Wildlife, all. -
the States/Union Tewitery, Govemments wete requested for forwarding site
specific psoposals for declaration of Eco Sensitive Zones around National Parks
and Wildlife Sanctuaries. Several temindats in this conneetion were also sent. |
Jon'ble Supreme Court hael also take note-of this decision-had. directed States/ |
Union Territory, Governments to forward proposals this Ministry. However, |
only very few Stateshave forwarded proposalyin this regard. |

tmﬁw’wm@mm@mmn -

This Ministey after careful consideration, has therefore; decided to frame
guidelines to Facilitate the States/Union Territory, Governments for-declaration | b
ot Feo-Sensitive Zones around National Patks and Wildlife Sanctuaries. Kindly :
find enclosed a copy of the said Guidelines. It is sequested to kindly take |
necessary action in this regard at the earliest

Yours faithfully, |

(Prakeitd Srivastava)
Deputy Inspeetor General (W) |
- Telefas: 1122360704 |
E-mailidigwlmef@nicd ‘
e | . |
" ick As above ' : e
Cuapy to: ‘ ' :
I. Principal Secretary (Forests), all States/Union Territories. ' |
2. Principal Chief Consenvator of Forests, all Smtes/ Unioh Tecritories. ‘
i NIC Cell- with a request to upload the enclosed guidelines on the official |
website of MoEF. \
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GUIDELINES FOR DECLARATION: OF ECO- SENSI’]WE Z@Nﬂq AROUNB
NATIONAL PARKS AND WILDLIFE SANCTUARIES

W e Fedek

1. Background:
11, IBWL Decision:

L14 Dating the XX meeting:¢f the kndian Boaxd for Wildlife held-on 21™
, )m-qry 2002, a ‘Wildlife Consefvation Strategy-2002' was adepted whetein
* poist ned envisaged that “ lands falling within 0 Kins of the boundaries of
~ ‘National Parks and Sasicmaries sheuld be: notified as ecosfragile zones under

seetion 3 (v) of the Eavironment (Protection) Act dnd Rule 5 Sub rile (vil) &
(x) of the Environment:(Protection) Rules.”,

112 The Additiondl Director General of Fosests (\VL) vide letter dated
6™ Februaty 2002, had requested 4ll the Chisk Wildlife Wardens for listing out
such areas within 10 Kums of the boundaties of Natipsal Parks and Sanctuaties
and furnish detailed propesals for their notfication as gco-sensitive ‘areas wnder

the Environmesnt (Protection) Aet, 1986.

1.1.3 In tesponse, some-of ilie State Governments. liad taised concein ower
applicability of the 10 Kms range from the Protected - Area boundary and
informed that most of the human habitation and other areas mc]udjng
important cities in these States wodld come under flie pumview of eco-sensitive

zone and will adversely affect the development.

1.2. National Wildlife: Action Plan {2002-2016)

121 The National Wildlife Action Plan QNWAPY 2002:2016 indicates that
“Areas ontside the protected area nenwork ure ‘ften.vial ecologital cortidor links and must-be
protected 1o prevent isolation of fragments of bicdiversity which-will ot survive in the long ran.

Land and weter use policies will meed fo aceipt the.inpperative: of -stiiitlyproticting ecolygically
Jragile babitats and regulating nse elsewbere”

1.2.2 The Aetion Plan dlso indieates that Al idensified dreas. around:-Protected Areas
and wild) ﬁ corvidors 10 be declated-as-teologically fragile undir f/Je Entiroriment (Protéction)
o [‘A 79 8

1.3. Decision of National Boardfor Wildlife:

1.3.1 Considering the constraints communicated by the states, the proposal
was re-examined by the National Board for Wildlife in its 2% meeting held on
17" March 2005 and it was ‘decided that the ‘delineatioh of eco-sensitive
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141 A Public Inteesy Liq'ga'tiap Was-also ﬁ!cdSby the ‘Gog ~Fm’mdatfon vide
their Wy Petition N, 460/2004 before the Hon'ble Supreme Court fegarding
the.issue of declamt-jom@f €Co-sensitive Zones,

2 Vide their o‘rder‘ dgt’ged 4 B

2, Statutory Provisioiis

2.1 Sectioy 5 Cl7) of the Wity
National Bogyy Jor Wity

Jorests by e 76,

o 1972 stapes that Hhishal) by thed)
asares gy 5y iﬁ:}l,é;f‘;ﬁz

4y of thy
IETVaLiGn gy devilopreysy 5 Wildlfe g

0 Bihich - ayy 5, i0py rogesses, o iy or Indishie,
Perations or Processes: shull way by CARELER - 0RY o hal 3y 1o
Afegnards [Sectiyyy 2y

) R),.states Hiat e contray
be docatipy Y n84521525 gy

CArIng on terorsyy, Perationy

site Specific ang relate ¢o srfegtﬂaﬁon, rather thgp,
prohibmon, of specific activitieg?, Th decision $ Cominunjraye 0 all the
tate Govcmmems' for Complinnee vige etter dated J7t May 2003, ereafy,
1t was farther Communicatedtyyig, subsequent pam; ders,




3. Purpose for declaring Eco-Sensitive Zones:

The purpose of declating 1 Eco-sensitive Zones atoiiad Mational Pasks and
Sanctuaries is- to create somekird-of “Shotk Absosbér” for the Protected Areas.
They would also actas a transition Zone from areas:of high protection to ateas
involving lesser protection. As bas beon: decided by rhe Nationdl Board for

Wildlife, the activities:in: the Teo-sghsifive zoneswiould beofa tegulatory natie
rather than pzahlb1ﬁw rature; unlessuindiothierwise so-regnited.

"ot Extent -of‘E@oaéSéﬂsi-‘ﬁ‘vc Zones:

4 1 Many of the existing Protected Aeas have already undesgone trerendous
development in dose vicinity to theirboundaties. Seine of the Protected Aseas
*actually lying i theusban setup (Bg. Guindy National Pack, Tamil Nadu, Saijay
Gandhi National Pirk, Maharashitra, étc), Therefore, defining/the esttent of &co-
sensitive zones around Protected -Ateas will have to be kept flexible and
Protected Area specific. The width of the Eco-sensifive Zone and type of
regulations will differ fiom Protected Atea to Protected Avea. However, a5 2
general principle the width of the Bco-sensitive' Zone could.go upto 10 Kms
around a Protected Atea as provided in the Wildlife Consetvation Smategy-zed.fz

4.2 ln case where sensitive corfidoss, conmecnmty and ccolegca‘lly impontint

patches, cracial for landsedpe linkage, ate cven beyond 10 Kins width, these
should be included: in the Bco:sensitive Zone.

4.3 Further, even in context ¢fa: pattieular Protected Areg; the distibuton of

an area of Eco-sensitive Zane and 'the extent of tegulation may not be-vaiform.
all around and it could be of vatiable widtirand-extent.

5. Need for guxdelmf:S'

5.1 As has been indicated-vide: para:1.4 above, Hon’ble- *Suprame Couirt has vide
‘their ordet dated 4" Eeccmbef 3006 directed all the State/Union Temitory
Governments to forward proposals for dsclaration of eco:sensitve zomes
around its Protected Areas. Howewér, tsmly States lke Haryana, Gujatat,
Mizoram, Meghalaga, Assam, Goa have forwarded proposals. However, several

other States/Union Tertitoties have riot come forwazd, perhaps for want of
gmdnlmcs in this regard,

b

5 2 In this context, it is pe.mnent to note heré that Hon'ble Sapteme Court vide
their judgment dated 3 Deceniber 2010n the cise. relatiip 16 the construction’
of park at NOIDA near-Qkhla Bird Sinctuary fled by Shii Anand Arya & Anr
vs. Union of India (LA. Nos 2609-2630 of 2009) in Wiit Retdon (Civil) No.

20271995, had noted that the State Goveshmient of Uttai: Pradesh. had not

b

QJ




wz

BT %SOV OV WO/ R O%T WO RN ONT W

&

declared Eco-sensitive zones around its Protected Areas as thie Government-of
India had notissued any gnidelines'im this regard.

5.3 The Ministry of Envirormitest& Forests hiad set-up 2 eommittee under the
Chairmanship of Sk Pronab Sen for identifying patametets for designating
Ecologically Sepsifive Ateas it Tadia, The said Comivitree had identfed
parameters for declaration of specific udits of land/water-etc as Ecologically

. witive Zones based on parameters like richness of florad& fauna; slope; ratity

& endemism of species in the aven; origing of rivets ete. Hoivever, these
pamameters do not basically apply to the Eco-sensitive zones in.the instant
context, i.e around Protected Areas: In the instant cdse, tha Eco-sensitive zones
are meant to act as a “Shock s absorbets™/ “transifitn 2ené” to the Protected
Areas by regulating and mauagmg theactivities-atounid-such Protected Areas.

6. The procedure to be adopted !

6.1 As has been indicated in the fotgoing patas, thie basic 4im is to regulate
certain activities around-National Pagk and Wildlife Sanctuary so as-to:minitnize
the negative impacts of such: actifities n the frapile erosystem encompassing
the Protected Area. As a first step towatds achievidy this.goal, it is a pte-
requisite that an inventory of the differént land use pattens and the different
types of activiies, tgpes-and fiunflser of Industries operating:around each of the
Protected Area (National Parks, Sanctwaries) as well:as important Corsidors be
made. The inventory could be done By the eoncerned Range Officers, who can
take a stock of activities within 10 kun-of his range.

/ 2 For the above purpose a small committee cotiptising the concetied

Wildlife Warden, an, Ecologist, at official from the Local Selt'Government agid
an official of the Revenie Departmesit of the concerned area, could be formed.
The said-committee could suggest the:

(1) Exctent of eco-sensifive gones. for the Protected Area being considerzd,

(i) The requirement-of such a onme to act as a shock absorber

(i) To suggest the best methods. for management of the eco-sensitive Jones, so suggested.

(x) To suggest broad based zbamam activities to be mr!:/dm' in the Nastér Plan for the

+ regior.

6.3 Based on the above, the Chief Wildlife Warden could group the activities
under the following categories (an indicative list of such activities is attached as
ANNEXURE-1):-

(i) Probibited
(i)  Restricted with safaguards.
() Permissible
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6.4 Once the propoesal for Eco-sensitive zones has been finalized, the same may
be forwarded to the Ministry of Bfivitonsgent and Forests for further processing
and notification, Here, it may be Adted-that, the State/Union Texrtory Fozest
Department could forwad the: proposils to therespective-authority in the State
‘Government with copy to the Mislitry of Envitonment 2nd Forests, as and
when the pmpmsiﬂs(even if it ds fbr sitgle Protected Area) ate complete. Aa
mdimﬁve hst of details that need to-be submitted along: with lhie proposals dsat

\;“ 3

7 6:5 Itis to mention here that in-cases white the' bouri‘dary of a Rmtected Axea
abuts the boundary of anotlier State/inion Tertitory whete It does not form
past of any Protected Area, it s}hill e the endéavour of hoth ‘the State/Ution
Tettitory Gowernmmients to have a muril consultation and.-decide upon the
width of the eco-semsitive zone atound the:Protected Arealin-question.

6: 6 The:State Govesament shauldiendeaveur to cotivey 2 vety snrgﬁggneqsagc
to the publi" that BSZ are ot meant to hiammper fheir duy 1o day setivities, but
instead, is riieant.ta protect the précious forests/Provected Areas inv their focality
from any negative impagt, znd 4l 1o refine the ciwirgniment arcund the
Pmtected A:eas. A copy of éhq ﬁ‘aﬁﬁ’mhm af f’ﬁewSuhzmpur Eco-sensitive

%-’RE-& for

reference and guldanqa

7. These guidelines ate indicative dn natore and the State, / Union Territory
Govemnments may use these as Basie framewosk to-develop specific guidelinies
applicable in the context of their NationalParks; Willlife Sanctuaries, important

comidors, etc. with a view to- miniipizing wind preferably-eliminating any negative
impact-on protected areas,

F AR KRR ORI R RIOK
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: Sub: Delineation of Eco- Sensitive Zone around Sukhna Wwildlife Sanctuary \
(towards Haryana side) - Draft Notification to be issued by MoEF&CC, |
\

New Delhi.

' f |
During the XXI meeting of the Indian Board for Wildlife held on 21™ January \‘

2002, a Wildlife Conservalion Strategy-2002 was adopted wherein point No. 9
envisaged that " lands falling within 10 Kms of the boundaries of National Parks and“
Sanctuaries should be notified as Eco- fragile zones under Section 3 (V) of the|
Environmenx.:_(Protection) Act and Rule 6§ Sub rule (viil) & (x) of the Environmental“

(Protection) Rules." \‘

subsequently, public lntereét litigation was filed by Goa Foundation vide theiﬂ
Wit Petition No. 460/ 2006 before the Hon'ble Supreme Court regarding the issue of
declaration of Eco Sensitive Zones. Hon'ble Supreme Court has vide their orde*
gated 4" December, 2008 directed all the States / Union Territory Goyemm@wfs t
forward proposals 10 MoEF&CC for declaring of Eco- Sensitive Zones around ii
Protected Areas. It was also directed that all cases where Environment C\earanc#
granted where activities are within ten kilometers- zone, be referred to Stand‘m?

Committee of NBWL. 1 \

: \
The Sukhna Wildlife Sanctuary is situated in Union Territory of Chandigan“h

covering an area of 26 Sq. Km i.e. 2600 hectares and it was declared as WLS }n
1998, It shares the pboundary with Punjab and Haryana. In fact, the sanctuary

15

situated in Union Territory of Chandigarh but largely surrounded by Haryana iin

\
sastern side and Punjab towards west side. Sukhna WLS falls in Shivalik Hills which

are ecologically sensitive and geological unstable but rich in bio-diversity. The area\of

the sanctuary forms the part of Sukhna Lake. i
' - |

The Chandigarh Administration vide letter dated 11" June, 2013 has submitq‘ed

, | the proposal to MoEF&CC for declaring ESZ around Shukna WLS on Chandig?rh
side. In response to this proposal, MoEF & CC vide letter dated 10" December. 2013

has informed that UT Chandigarh may have mutual consultation with Governmenk of

Punjab and Haryana in accordance with para 6.5 of MOEF&CC guidelines dated 9"
February, 2011. ¢ | “

. ) ] \

It is mention that as per para 6.5 of the said guidelines, in cases where the

|‘ boundary of a Protected Area abuts the boundary of another State/UT where it d%o,es

| not form the part of any Protected Areas, it shall be the endeavour of bothi‘the
| GOVERNMENT OF HARYANA |

¢ KEEP HARYANA CLEAN AND POLLUTION FREL |

e ‘

v \
R GFIWL), V.0 Note
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State/UT Government to have a mutual consultation and decide upon the width of
Eco-sensitive Zone around the Protected Area in question,

Accordingly, inter- state meeting of UT Chandigarh, Haryana and Punjab was
held on 02.04.2014 for mutual consultations to decide the extent of ESZ around
Sukhna WLS. In this meeting, Sh. Santosh Kumar, Chief Wildlife Warden,
Chandigarh informed that Chandigarh Administration has proposed ESZ varies drom
2.0 Km. to 2.75 Km. around Sukhna WLS towards Chandigarh side. The Chief
Wildiife Warden, Punjab stated that Punjab Gowt. has already got approved the J $Z
of 100 meters in the area falling within Punjab part around Sukhna WLS.

Further, a stakeholder meeting was convened on 18.04.2014 at Van Bhavan,
Panchkula under the Chairmanship of the then PCCF, Haryana for deciding ESZ L‘tho
one kilometer around Sukhna WLS on Haryana side. All stakeholders were of
considered view that ESZ should not be delineated in a mechanical mariner by
prescribing one kilometer uniform distance from the boundary of WLS. The
comments of the concerned departments were sought but extent of ESZ could |not
finalized. The Station Commar;der. Chandi Mandir Military Station was also present in
the meeting. In response to the above proposal Station Headquarter, Chandi Mandir
vide letter No. 4007/ R/Q dated 01.05.2014 requested to accord dispensation to carry

out construction in area which falls in the proposed ESZ within Chandimandir Mili ary
Station.

The Ministry of Environment, Forests and Climate Change has issued draft
notification dated 2" September, 2015 for declaring ESZ around the Sukhna WLS on
Union Territory of Chandigarh side. The extent of proposed Eco- Sensitive Zone
varies from 2.0 Km. to 2.75 Km. from the boundary of the Sukhna WLS in Union
Territory Chandigarh. The area of ESZ is 1050.00 hectares on Chandigarh side. The
villages whose area or parts thereof falling within the Eco-
Alisher, Kishangarh and Kaimbwala. The finai Notification
MOEF&CC Notification No. S.0. 185(E) dated 18-01-2017

Sensitive Zone are Khuda

has also been issued Tde

ho |
g concerned departments like Town &

Country Planning, Mines & Geology, Environment, PWD, Public Health, Irrigati
Tourism, Industries ete, was convened on 28-01

Principal Secretary to Gowt. of Haryana, Fores

proposal for delineation of Eco-sensitive Zone around Sukhna Wildlife Sanctuary

towards Haryana side was discussed. In this proposal an Eco-sensitive Zone varies
GOVERNMENT OF HARYANA

KEER HARYANA CLEAN AND POLLUTION FREF ‘
[

Again a stakeholder meeting ‘includin

on,
-2016 under the Chairmanship of

t Department. In this meeting, a

'

X CFIWL. U.0. Note



138

4h ‘ s

BRI R

WILHT T
INFORMATION

|
|
|
|
|
i

\
P from 1.5 Km. towards Haryana side was proposed. The map showing boundaries agd
extent of proposed ESZ is placed. \

Accordingly, the proposal was’ submitted to State Government for approval,

The majority of the area proposed under ESZ belongs to Soil and Watkr
Conservation Research Institute, Chandimandir Military Station and notified forest

’ area owned by State Government. . }

) ' g As régards the finalization of the proposal for delineation of Eco Sensiti‘e

Zone of Sukfina Wildlife Sanctuary, a presentation was made by Forest Depanmerj
Haryana on 25-07-2016; before the committee chaired by worthy Chief Secretary,
proposing the Eco Sensitive area around Sukhna Wildlife Sanctuary of Union
Territory of Chandigarh (Haryana side). The Punjab Forest Department approved
ESZ of 100 meter in the area faling within Punjab part and U.T. Chandigarh
approved ESZ that varies from 2.00 km. to 2.75 km. in the area falling within. U.T.
Forest Department. All Stakeholders agreed to the proposed limit of 1500 meters
from boundary of Sukhna Wildlife Sanctuary (Haryana side). It was also decided in
the meeting dated 25-07-2016 that all stakeholders may submit their suggestion ér

|
objection if any within 7 days. No suggestion/objection have been received from aqy
Department/ Agencies till 07-09-2016.

t,

In the event of the non receipt of thie
comments by any Agency/Department, the proposal for Eco Sensitive zone of 1500

meters from the boundary of Sukhna Wildlife Sanctuary (Haryana side) wals
approved. The map showing proposed ESZ is enclosed.

The activities which are proposed to be permitted activities, regulated activities
~ | and prohibited activities are given as below:-

A. Permitted Activities: .

1. Ongoing agriculture and horticulture practices by l'gtal communities
along with dairies, dairy farming and fisheries.

2. Construction activities for bona fide local residents.

3. Collection of boulders, gravels and sand from river bed for domestic
needs of bona fide local residents.

4, Extraction of ground water for bona fide agriculture and domestic use.

5. Rain water harvesting.

6. Use of renewable energy sources,

7. Adoption of green té'chnology for all activities. ‘

8. Organic farming.

9.

Cottage industries including village artisans, etc,

, GOVERNMENT OF HARYANA
' KEEP HARYANA CLEAN AND POLLUTTON FREE

-
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Small scale industries not causmg pollution: non polluting, noh

hazardous, small scale and services, agriculture, horticulture, agro-
based, \

|
All Existing Hotels and Resorts. \

[
|
Felling of Trees. ‘

|
Drastic change of Agriculture. ‘

Commercial water resources including water harvesting. i % \

Widening and strengthening of existing roads and construction of new

-roads.

\
<4 !
Small Scale Industries not causing pollution. ‘

Discharge of treated effluents in natural water bodies of land area. \‘
Erection of Mobile Towers. \

Laying of transmission and distribution system above 33 KV. \

: | \
. Prohibited Activities ‘ ‘

10.

The extent of area alongwith the coordinates of proposed ESZ around Sukhnq

Commercial Mining, stone quarrying and crushing units. . . ‘
Setting up of saw mills. “
Setting up of industries causing water or air or soil or noise pollution. \‘
Commercial Establishment of hotels and resorts. ‘
Major Hydro- electric Projects.

Commercial use of firewood. ‘
Uses of plastic carry bags. ‘

Discharge of untreated effluents and solid waste in natural water bodleé
or land area.

Use or Production of any Hazardous substances. \
Setting up Brick Kilns. .

Wildlife Sanctuary (Haryana side) are given as under:-

D Longitude " Latitude Distance from ESZ (Kms.) |
1. 76 50" 18.386" E | 3045 03.915"N 0.3 |
2 76 51' 14.675"E | 3044' 3.724"N 0.7 \
3 76 52 35.848"' E | 30 44’ 23.429" N 11 |
4, 76 53'6.730"E | 3044'58.202" N 0 i
5. 76 53 22.647" E | 3045 1.231° N 0 ‘.
6. 76 53 30.898" E | 30 45 36.984" N 1 ]
7. 76 64' 1.932°E | 30 45 40.443' N 15 |
8. 76 53 19.722"E | 30 46 23.455"N 0.8 |
9. 7653 '7.826"E | 3047 11.893"N 0.9 ‘w
10. 76 52' 40.521"E | 3048 24.035" N 0.7 | 1
1 76 52' 18.883"E ' 3049 17.179"N 14 !
12, 76 51° 38.055"E . 3048 49.707"N 0.8 E
13. 76 50°44.175 E © 30 48 25.055 N 0.4 "

I Total Area i 4445 Acres 1800 hectare J

&, CF WL, U.0. Rote
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' As the draft Notification in respect of delineation of ESZ around Sukhna ~
/ Wildlife Sanctuary (Haryana side) requires to be issued by MoEF&CC, New Delhi, the
/ draft Notification in confirmation with the proceedings dated 07-09-2016 duly
approved by Gowt, of Hary

ana is submitted for perusal and requested that the same
may please be approved so that it may be forwarded to MOEF&CC, New Delhi ch

y
issuance of draft Notification in respect of delineation

of ESZ around Sukhna Wildlif_L»

i

Sanctuary (Haryana side). ‘
E ,i Encl.: As above, - ' @ |
&'U‘!* CZL&&, g = |
TR . 1
S ™ | UO.No.M® : Dr. P.P Bhojvaid, IFS |
EW] o Dated: {"1-3-\T PCCF (WL) cumcwLw |
82 :%1 Haryana, Panchkula |
S5
X 0 ®
0o ag

Addl. Chief Secretary, Fovt. of Hry. Forest & Wildlife Deptt,

! ., GOVERNMENT OF HARYANA
(< ! KEBP HARYANA CLEAN AND POLLUTION rReF

'
| ‘
3w “.0.Note
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orest Depart t, Govt, f Haryana
| Olo PCC Cum Chier Wildlife way en, Haryan, Panchky)a
v C-18, Vap Bhawan Ser:ror-s, Panchkuia Phone No. 0172-2583682, E-maij - apccfwl@gmailvcom
No "3 5 Wy T T

Dated ~/- 3T
To

Deputy Director & Member Secretar

yof ES2 Expert Comminee,
Government of India, Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan, Level.) Agni Wing, Jor Bagh Roag,
Ali Ganj, New Delhi - 110003

Sv.oject: Delineation of E

Co-Sensitive Zone around s
{towards Haryana gj
i,

ukhna Wildlife Sanctuga
side) - Draft Notification to be

issueqd by MoEF&CC, New
With respect
Admmistration vide letter

for declaring £S7 around
MoEF & c¢ vide letter dat

to the Subject citeg above

it s to inform
dated 11t

€ proposal to MoEF&Ce
Shukna WL ;

ed 10" Dec
have mutual consultation with Goy

ern
6.5 of MoEF&CC guidelines dateq

and Kaimbwara. The final Notification has also been issued vide M
SO 185(E) dated 18—01-2017.
.

As regards the finalj
Zone of Sukhna Wildlife San ary, a Presentation wa
Haryana on 25-07-
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of Sukhna Wildlife Sanctuary (Haryana side) was approved. The map showing proposed}!

ESZ is enclosed. |

The activities which are proposed to be permitted activities, regulatec?
activities and prohibited activities are given as below:- ‘
A. Permitted Activities:

1. Ongoing agriculture and horticulture practices by local communities alon#
with dairies, dairy farming and fisheries.

Construction activities for bona fide local residents. |

Collection of boulders, gravels and sand from river bed for domestic needs of
bona fide local residents. 4 |

Extraction of ground water for bona fide agriculture and domestic use.
Rain water harvesting.

Use of renewable energy sources. /" -

Adoption of green technology for all activities. f

Organic farming.

Cottage industries including village artisans, etc. /” ‘

0. Small scale industries not causing pollution; non f)olluting. non hazardousr
small scale and services, agriculture, horticulture, agro-based,

11.  All Existing Hotels and Resorts. J

c
L

™o o A

= %5 @™

B. Regulated Activat‘gt}
1. Felling of Trees.

2 Drastic change of Agriculture. ‘
3 Commercial water resources including water harvesting.

4 Widening and strengthening of existing roads and construction of new roads. !
5. Small Scale Industries not causing pollution. |
6 Discharge of treated effluents in natural water bodies of iand area.

7 Erection of Mobile Towers. ‘

8. Laying of transmission and distribution system above 33 KV.

C. Prohibited Activities

1 Commercial Mining, stone quarrying and crushing units.

2 Setting up of saw mills.

3 Setting up of industries causing water or air or soil or noise pollution.

4. Commercial Establishment of hotels and resorts, |
5 Major Hydro- electric Projects.

6 Commercial use of firewood.

7 Uses of plastic carry bags.

8

Discharge of untreated effluents and solid waste in natural water bodies or
land area.

9 Use or Production of any Hazardous substances.
10.  Setting up Brick Kilns.

CF WAL PHIL N & € Lottens
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It is, therefore, requested that draft Notification for delineation of Eco-Sensitive “
Zone around Sukhna Wildlife Sanctuary (towards Haryana side) be issued in.conformation with

the approval of Govt. of Haryana. A copy of proceedings' in respect of delineation of Eco- |
(/
Sensitive Zone around Sukhna Wildlife Sanctuary (towards Haryana side) duly approved by

Govt. of Haryana is enclosed for perusal and further necessary action at your end.

Encl. As Above.

(X4 @g

PCCF -cum- CWLW,

Haryana, PaZ:chkula

¥ The extent of area alongwith the coordinates of proposed ESZ around Sukhna
Wildlife Sanctuary (Haryana side) are given as under:- |
ID Longitude Latitude Distance from ESZ (Kms.)
e 76 50’ 18.386" E 30 45' 03.915" N 0.3
2. 76 51' 14.675" E 30 44' 3.724" N 0.7
3. | 7652 35848"E | 30 44’ 23.429" N 1.1
| 4. 76 53'6.730"E 30 44' 58.202" N 0
' 9. 76 53' 22.647" E 3045'1.231" N 0
—~ | B. 76 53' 30.898" E 30 45' 36.984" N 1
7. 76 54' 1.932"E 30 45' 40.443" N 1.5
8. 76 63' 19.722" E | 30 46' 23.455" N 0.8
9. 76 53' 7.826"E 3047 11.893"N 0.9
10, 76 52' 40.521"E | 3048 24.035"N 0.7
11, 76 52' 18.883" E 30 49'17.179" N 14
12: 76 51' 39.055" E 30 48' 49.707" N 0.8
12, 76 50'44.175" E 30 48' 25.055" N 0.4
Total Area 1 4445 Acres 1890 hectare



ANNEXURE R-25

. ’ |

j From }

Deputy Commissioner. 1

Panchkula. |

To 1

Commissioner. MC. Panchkula. ‘

Station Commander, C handimandir, \

Deputy Chicl Wildhfe Warden, Panchkula. |

SDO (C). Kalku, Panchkuln. |

DRO. Panchkula. |

DFO. Momi. ‘

SE, MC, Panchkula. \
DTP (E). Panchkula.

DTP (P). Panchkula. \

Tehsildar, Kalka, Raipur. Panchkula. \

Naib Tehsildur, Barwala , Momi. ‘

XEN, HSVR, Panchkula i

[

|

|

\

|

PR NI o ol

- o
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13.  GIS AnalysV Programmer.
Memo No.’595”///[ISK Daed |~7-2+20

Subject:= A meeting on the declaration of Eco- Sensitive Zone around Sukh_na
Wildlife Sanctuary, Chandigarh {towards Haryana side) regarding
CWP No. 18253 of 2009 order passed on 02.03.2020.

Please find enclosed herewith minutes of the meeting regarding
delineation of proposed ESZ around Sukhana Wildlife Sanctuary (towards Haryana
side) held on 19.06.2020. It is required that _approprimc and necessary action decided
in the meeting and pertains 1o your department be taken without any delay under

, |
intimation to Forest Department/ Chief Wildli fe Warden and this office. ‘
|
\
|

for W issioner,
chkula

Endst.No. )§)7 ISKdated |77~ 2420
A copy of the above is forwarded to Principal Chief Conservator of Forest

for kind information and necessary action please.
L

for Depul mmissioner,

[

\

Panchkula ‘

1 ,7 Endst. No. /élf /SK dated | —7~Rede 3
‘ \

i

[

|

\

|

A-copy of the above is forwarded to Chief Wildlife Warden. Haryana for

4

J
W
PCUC [/ c.CHF Fcu
l‘or..[r)ez;\wﬂ)m/missioncr\
anchkula

kind information and necessary action.
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2

";;{L‘“Minutw.of meeting _regarding delineation of proposed ESZ around Sukhna
Wildlife Sanctuary (towards Haryana side) held on 19-06-2020.

A meeting was convened on 19 June 2020 at 04:30 PM in Chairpersonship of Deputy
Cotiimissioner Panchkula at Conference Hall Mini Secretariat Panchkula. The list of participants
who atténded tfie meeting is as under:-

1. Commissioner MC Panchkula,
2, Lt Coli MS Gill representative of Station Commander Chandimandir,
3. Deputy Chief Wildlife Warden Panchkula,
4. SDMKalka,
5, SDM Panchikula,
6, DRO, Panchkula,
7. DTP (E), Panchkula,
8. Ms. Sonia representative of DTP (P), Panchkula,
9, Tehsildar, Kalka,
10. Naib Tehsildar, Panchkula,
11, Sh. VK. Goyal SE MC Panchkula,
12. Sh. NiK. Payal-Ex. En. HSVP Panchkula,
13. DFO Momi,
14, Sh. Prem Parshant GIS Analyst/ Programer,
15. Sh.R_S. Deswal SK Panchkula,
6, §h. ReS, Dilal M Papchkula,
1, Sb. Sasy Kumas Building Inspector MC Panckkulz,

After brief welcome and introduction the proposal for delineation of Eco-Sensitive Zone
was considered. The Deputy Chief Wildlife Warden Panchkula mentioned that, the Sukhna
wildlife Sanctuary having area of 25.98 km? has been declared Eco Sensitive Zone by Union
Temitory of EHandigarh. The UT of Chandigarh had already declared the area of 1050 ba (o an
extent varying fiom 2.0 km to 2.75 km from the Boundary of Sukhna Wildlife Sanctuary on the

“ side of Ghandigarh as Eco-Sensitive Zone of Sukhna Wildlife Sanctuary, (vide notification of
MoEF & CC dated 18-01-2017). The Sukhna WLS has its boundary with the States of Punjab

and Haryana. The Punjab Forest Department approved ESZ of 100m in the area falling within
Punjab-part i

|

|

\

|

\ ¥, L }
SE SO L . \
SRS -1 e | Scanned by CamScannq‘r



A
£ 41

d Sukhna Wildlife Sanctuary

adia, New Delhi, vide letter
therein the ESZ distance

¥y A p'r’bposal for delineation of Eco-sensitive Zone sroun
' (owards Huryens Side) was submitted © MoEF & CC, Gowt. of 1

Mo, 7548 diited 01-03-2017 by PCCF & CWLW Haryand, mentioning
ranging from 0 kilometer (minimum) upto 1.5 kilometer as the maximum distance, covering

thert: 11800 ha. of drea as proposed Eco-Sensitive Zone area.
previsions of ée_(m‘itted activities, regulated activities and prob
quidelites ofMOEF & CC, Govt of India, dated 09.02.2011. The
detniled delibgrations-and preséntation of this proposal pefore & co
Secretary, Govi. of Haryana, Sh. D:S. Dhesi, 1AS, involving all s‘lake holders. Consequent (0 the
pending pmpo’;al with MeEF &CC, Govt. of India, regular reminder were issued to MOEF &
CC, Govt. of India, vide this office letter No. 168 dated 08.08.2018, letter No. 195 dated
04.09.2018, letrer No. 439 dated 25:01 2019. Pending the proposal for consideration with MoEF
& CC (Wildlife Division), Govt. of India vide their letter dated 20.12.2019 requiring some
additional information with regard to the above pro posal.
Intidentally in the sreantime, for protection of catchment of Sukhna Lake as well as
delineation of denovo Boo-Sensitive Zone of Sukhna Wildlife Sanctuary, @ CWP No. 18253 of
'ble Punjab and Haryana High Court,
103.2020.in its operative part made

This proposal also contained the
ibited activities in terms of
proposal was submitted after
muittee chaired by the Chiel

2009 and.other sormected: petitions were filed in the Hon
Chanidigasly, The Fon'ble Geigtvide eit Judgment dated 02
the-observatians 8t SN 0. H ofthis order that MoBF & CC, Govt. of India is directed to notify at
{east 1.0°km area.from the boundary of Sukhna Wildlife Sanctuary as Eco-Sensitive Zone falling
in the.areasof ‘Punjab and.Haryana within period of three months.

As o procedure lay under the guidelines for declaration of Eco Sensitive Zones around
Nitional Park and Wildlife Sanctuaries (point 6.2), a committee has to be formed. Hence PCCF
8 ClilefWildlife Warden Haryana directed the Deputy Commissioner Panchkula vide their letter
no. 156 dated 06.05.2020 regarding the matter, in compliance of which Deputy Commissioner
constituted a committee of the following officers to carry out ground truthing with regard to the

ares filliig within | len zone: around Sukhna towards Haryana side.

_k Divisional Wildlife Officer, Panchkula Chairman
’ 2 D,PG,_Mumi Pigﬂom Member
3, DRQ, Pasehkula Membe

4. DTP B), Panchkula Memb o

5. DTP.@), Panchiula M ' ber

6 Tenia, Pl e

7. Tehsildas, Kalka . Mlmnzf

: T

W~
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8. Executiye Officer, Municipal Corporation, Member
Panchkula,
9. Sh. Prem Parshant GIS Analyst/ Programer Member
o/o PCCF, Haryana, Panchkula.

The abave commitiee appraised that the area of HSVP and Chandimandir also falls in the
proposed Eco Sensitive Zone of 1.0 km to 1.6 km from boundary of Sukhna Wildlife Sanctuary
towards Haryana side, Keeping in view of the new situation, stake, interest and requirement of
these departments/ organizations, following members were also included in the committee by
De_puty Commissioner Panchkula vide their letter no. 1373-75/SK dated 03-06-2020

1. Station Commander, Chandimandir or his representative. :
2. E.O. HSVP Panchkula.

3. Dr. Harminder Pal Singh, Prof. Department of Environmental Studies
P.U. University Chandigarh.

8o all the committee members in chairpersonship of Deputy Commissioner Panchkula
after having discussion on the issue of Delineation of proposed (1.0 km to 1.5 km) ESZ of
Sukhna Wildlife Sanctuary towards Haryana side, keeping in mind the judgement dated
02-03-2020 of Hon’ble Punjab and Haryana High Court in CWP No. 18253 of 2009 and having
in mind the ecological importance of area and to maintain the ecological integrity and
conservation of biodiversity of this ecologically rich zone, unsnimously decided to declare an
area in the range 1.0 km to 1.5 km from the boundary of Sukhna Wildlife Sanctuary towards
Haryana side as Eco Sensitive Zone. The proposed ESZ will not only act as vegetated buffer
zone to protect.the Sukhna Catchment region but also act as a shock absorber 1o the protected
area. The following issues were raised during the meeting by the members:-

1. That a total of eight villages fall within the proposed ESZ. The total area of proposed Eco
Sensitive Zone is 5713 acres,
()  Dhamala,
(i) Lobgarh
(i) Mankpur Nanakchand
(iv)  Manakpur Thakardas
(v)  Surgjpur
(vi) Prempura
(vii) Chandimandir
(viil) SaketariMahadeopur )
Out of these inhabitation of villages Saketari/Mahadcopur, Pnthuf&
Chandimandir/ Chandikotla and part of Surajpur falls under the proposed ESZ while

i

g | | Scanned by CamScanner |
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revenue land of remaining villuges falla undsr propoxed ESZ. In sddition to above HSVP
arcas such as Sector 1, part of sector 2 & 3 Including Oymkhana club, some tubo well
chamber Para Gliding parks Sector-] MDC and some wrmy aren of Chandimandir
cantonment (area including small arms firing range of militry siatlon Chandimandir),
Central Soil & Water Conservatlon Research Furm (Panchkulu) including some M('
Panchkula areas also foll under the proposed ESZ. During discussion it was pointed oul
that the Houses of village Saketarl are constructed olony the boundary of Sukhna WLS uf
0 meter distance, while another villoge named Prempura Is also in close vicinity 1o
Sukhna WLS i.e. from 300 meter o 700 meter. So ull the members unanimously decided
that bonafide construction actlvities within the vicinity of these villages should be
regulatory in nature rather than prohibited, however no new consiruction octivitics shall
be allowed within 300 meter from boundary ol Sukhna Wildlife Sunctuary other than

bonafide construction nctivities. However In case of village Prempura bonafide
construction activities within periphery shall be regulnted.

. The committee decided that following activilics shall remain prohibited in the proposed

ESZ area viz. Commercial Mining ( however regulation will not prohibit the digging of
carth for construction and repair of houses for personal bonafide use) selting up ol Saw
Mills, Gommercial yge of firewood (for hotels and other business reluled establishment),
setting up of Heavy Industrics cousing pollution (water, nir, soil, noise elc.),
Establishment of Major Hydro-electric projects, use of Polythene bags by shopkeepers,
use/production of any hazardous substances, discharge of effluents/solid waste in natural
water bodies or terrestrial areas, fencing of premiscs of hotels and lodges, undertaking
activities relating to tourism like overllying the sanctuary arca by an aircrafl, hot air
balloons.

. Organic farming shall be promoted within the ESZ.
. Lt. Col. MS. Gill representative of Station Commander Chandimandir mentioned that

some area under northern army command falls under the proposed Eco Sensilive Zone
which is having much strategic importance and army is utilizing the area since the past 50
years asthe baffled firing range which is surrounded by concrete wall and eurth work to
reduce the fire sound, Morcover a lot of arboriculture activities are being carried oul in
the military station in order to ensure ecological balance and environmental protection.
He further mentioned that the above said firing range is the only training infrastructure in
entire Chandimandir military station where the training to (he soldiers on small arms is
imparted and requested for exemption from the preview of the proposed ESZ, as they ure
contained in a specific location there by not causing any harm to the Eco-Sensitive Forest
cover. The Deputy Commissioner Panchkula directed him to send their case with full
justification to PCCF & Chief Wildlife Warden Haryana and MoEF & CC Gowt, of Indin

as well,

. Regarding area falling between 300 to 800 meter from the boundary of Sukhna WLS, il

has been decided that construction shall be strictly regulated as per master plan and

existing building code parameters approved by Gov. of India duly ndopted by Govt. of

Heryana notified oy “Haryana building code Act” in the ESZ,

- lee

b e o
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6 1 has also been degigeq

eln lhnlfrom”., ‘
% E&Q“mﬂuﬂ ;eo’ ’I y"_’d;l}y &M“'W/wblimg?c@gd%‘lﬁuﬁw Sukhna WLS, yn

Mg g ! e HvelThopt 6f local Ja '_ux‘uwvs'l’luggn for th ' I
Ventk Narvesting hollalst be aetively promoteg. Pl oy 1o day st R
8 No new establishment ralated 1o Holel/resorts shafl be

cex shall be promoteg

movement of wild animals, -

9 ’F—he‘ widening and consiruction of new ronds within ESZ shall be regulated with Proper
environment impact assessment, ' "

shiall be fully applicable in the forest arcas (4067.91 acres)
khna WLS; whereas other arcas are 10 be governed under the

Thie ecologist and member of commitiee Dr. Harminder Pal Singh and Prof. Department
ofEnvironrirert Studles, PU Chandigarh, apologized by sending his consent through e-mail dated
19,06;2020 formot sttending the meeting due to his ill-health and send his opinion as under:-

"l fully endorse the proposal to declare an ares in the range of 1.0 to 1.5 km around
Sukhna Wildlife Sanctuary, Chandigarh, as Eco-Sensitive Zone. It is an excellent step 1o
maintain-the ecological integrity and conservation of biodiversity (flora and fauna) of this
ceplogieally fieh -zone, The proposed. BSZ will not only act as a vegetated buffer zone to protect
the Sukhfia Catehifent region but also act as a shoek sbsorber for the protected area. The
decision to form ESZ will benefit in regulating activities around the lake and minimize the
m'e_:gaﬁygimpac; on its eosystem. Creation of ESZ is also good for safeguarding flora and fauna
(eridentiy, vare, and thitatened species present) end will help immensely in providing
Iabitat/refuge for the flora, fauna, and even the diverse ecologically rich habitat of the region. As
there are pumerous-health litzards associated with consumptien of contaminated water and fish,
thus the. formation of ESZ will help to resolve this issue over time. To sum up, the creation of
SEZ of 1-1.5 km Is good enough from an ecological/environmental perspective to protect the
fiagile ecosystcm and-its components of the region.”

Atached- proposed Boo Sensitive Zone Map
Themreting ended with the vote of thanks to the chair.
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COORDINATES OF SUKHANA WILD LIFE SANCTUARY

- NISPOINTS |COORDINATES

30 45 09.1N, 76 50 33.9E

30 44 59.8N, 76 50 35.5E

30 45 00.5N, 76 50 45.4E

4|30 44 31.8N, 76 51 11.4€

304542.6N, 76 52 36.1E

3046 17.8N, 76 52/43.5

1

2

3

4

530 45 01.2N, 76 52 31.2F
6
7
8{30 46 30.3N, 76 52 23.6F
9

3046 20.4N, 76 51 45.2E

10|30 46 58.9N, 76 52 09.7E

11{30 47 44.6N, 76 52 36.8E

12{3047 5.6N, 76 51 38.1E

13{3047 12.3N, 76 51 23.9E

14130 47 29.8N, 76 51 04.6E

15|30 48 19.8N, 76 51 59.3E

16{30 48 33.1N, 76 52 10.9€

17{3048 11.9N, 76 51 11.6E

18/3048 12.5N, 76 50 31.0E

1930 47 54.4N, 76 50 09.4€

20{30 47 05.7N, 76 49 38.5€

~
—

3046 50.4N, 76 49 16.5E

22{3046 29.0N, 76 48 48.6E

23{30 46 06.5N, 76 49 10.2€

24130 46 00.6N, 76 49 25.3E

25(30 45 50.3N, 76 49 36.6E

26/3045 16.1N, 76 50 15.7E
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COORDINATES OF PROPOSED ECO-SENSITIVE ZONE

ESZ Points ESZ Coordinates

Al 30+ 45'0.74"N, 76 50'5.41"E
A2 30 44'29.71"N, 76 50'4.84"E
A3 30 44'1.00"N, 76 50'57.21"E
A4 3044'0,65"N, 76 51'28.56"E
AS 3043'48.44"N, 76 51'40.74"E
A6 30 44'23.17"N, 76 52'38.62"E
A7 30 44'38.02"N, 76 53'50.73"E
A8 3045'27.44"N, 76 53'47.03"E
A9 30 46'30.07"N, 76 53'24.79"E
A10 3047'54.75"N, 76 53'12.72"E
Al1 30 48'55.12"N, 76 52'42.54"E
A12 3048'56.32"N, 76 51'35.03"E
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Annexure-V1

COORDINATES

30 45 09.IN, 76 50 33.9E

3044 59.8N, 76 50 35.5E

I——— =

3045 00.5N, 76 50 45.4C

| 3044 31.8N. 76 51 11.4F

13045 22.6N. 76 52 36.11:
3046 17.8N, 76 52 43,51

1304501, 7N 76 52 31.21

30 46 30.3N, 76 52 23.6

© ooi\xiox;m{p!u V| —
i

30 46 20.4N, 76 51 45.2F

30 46 58.9N, 76 52 09.71

13047 34.6N. 76 52 36,81
| 3047 5.6N. 76 51 38.1E
13047 123N, 76 51 23,9

304729.8N, 76 51 04.6E
30 48 19.8N, 76 51 59.3E

3048 33.1N, 76 52 10.9F

... B 5.
I‘) ' 30 47 54.4N. 76 50 09.4

3048 11.9N, 76 51 11.6F
30 48 12.5N. 76 50 31.0k
1

20| 3047 05.7N. 76 49 38 5k B O
21]3046 50.4N. 7649 16.5E .
22 | 3046 29.0N, 76 48 48.61
| 231304606.5N.7649 102L
724 30 46 00.6N. 76 49 2531 1 1
253045 50.3N. 76 49 36.6F
263045 16.1N, 76 50 15.7E : B
_ COORDINATES OF PROPOSED ECO-SENSITIVE ZONE
ESZ
Points ESZ Coordinates
(Al ]3045'0.74"N, 76 50'5.41"E e
A2 13044'29.71"N. 76 50'4.84"; B LIl T
A3 30 44'1.00"N. 76 50'S7.21"; o )
AT 3044'0.65'N, 76 5128.56'E
(AS 30 4348.44"N, 76 51'40, 74'E ]
A6 304423.17"N, 76 5238.62'E
(A7 ]30443802°N.76 5¥S0.73"E RN
A8 30 45'27.44"N. 76 537,03 - _ _
A9 [304630.07"N. 76 5324.79"F. ST AP LT
ALD. [ 3047'54.75"N, 76 53'12.72"F. .
Al 30 48'55.12"N, 76 52'42.54"F )
Al2 130 48'56.32"N, 76 S135.03°E
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Forests & Wildlife Department, Govt. of Haryana
O/o PCCF & Chief Wildlife Warden, Haryana, Panchkula

Plot No. C-18, Van Bhawan. Sector-6. Panchkula. Phone No. 0172-2561224, 2583682 E-muil : peef.cww-h{d@hry.gov.in
No. |5} Dated: 04[08 |goge

To (
Additional Chief Secretary to Govt. of Haryana, |
Forest and Wildlife Department, |
Chandigarh. /

Sub: Delineation of Eco-Sensitive Zone around Sukhna Wildlife Sanctuary
(towards Haryana Side) draft Notification in' terms of Hon’ble Punjab ‘
and Haryana High Court order dated 02-03-2020-reg.

LR SRS B

MoEF & CC, Govt. of India vide letter No. F. No. 1-9/2007WL-I(pt) dated
09-02-2011 (Annexure-I) has issued guidelines for declaration of Eco-Sensitive Zones
around National Parks and Wildlife Sanctuaries. A proposal was submitted by /
Chandigarh Administration vide its letter dated 11th June, 2013, to MoEF & CC, GOI,
for declaring ESZ around Shukna WLS on the Chandigarh side. In response to this
proposal, MoEF & CC vide its letter dated 10th December, 2013 has informed that UT
Chandigarh may have mutual consultation with Government of Punjab and Govt of
Haryana, in accordance with para 6.5 of Mokl & CC. GOI guidelines dated 9th
February, 201 1.

The Ministry of Environment, Forests and Climate Change has issued draft
notification dated 2nd September. 2015 for declaring ESZ around the Sukhna WLS on
Chandigarh (UT) side. The final Notification has also been issued vide MoEF & CC
Notification No. S.0. 185(]°) dated 18-01-2017,

A proposal for declaring the Lico-Sensitive Zone around Sukhna Wildlife
Sanctuary (towards Haryana Side) was submitted to the Government for approval vide
this office U.O. Note 78 dated 17-02-2017 and the same was approved by the
Government vide its note dated 22-02-2017 (Annexure-I1). Consequent to the approval
of the draft proposal by Government of Harvana, it was submitted to MoEF & CC. Govt.
of India, New Delhi vide this office letier No. 7548 dated 01-03-2017 (Annexure-I11).

In the mean while a CWP No. 18253 of 2009 and other connected petitions

were filed in Hon'ble Punjab and Haryana High Court at Chandigarh for taking
-precautionary measure to save the catchment area ol Sukhna lake. The Hon'ble Court
~vide its decision dated 02-03-2020 has directed the States of Punjab & Haryana to notify
at least 1.0 kilometer area from the boundary of Sukhna lake Wildlife Sanctuary as Eco-
Sensitive Zonc, falling in the areas States of Punjab & Haryana. ‘

In pursuance to the observations made by the Hon’ble Punjab & Haryana
High Court in CWP No. 18253 of 2009 with regard to delineation of Fco-Sensitive Zonc
around the boundary of Sukhna Wildlife Sunctuary. this oftice vide letter !‘o 156 datec

Wiptbtan

-
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06-05-2020 (Annexure-1V) requested DC Panchkula to constitute a committee of
officers from all the relevant Department. This committee was required to carryout
ground truthing with regard to area falling within 1.0 km. zone around Sukhna Wildlife
Sanctuary (towards Haryana side).

In terms of para 6.2 of the guidelines of MoEF & CC, Govt. of India, dated

09-02-2011, a Commitiee was constituted by the Deputy Commissioner Panchkula for
delineation of ESZ around Sukhna Wildlife Sanctuary. Deputy Commissioner, Panchkula
vide his Memo No. 1596-1616/SK dated 01-07-2020 (Annexure-V) has submitted the

minutes of the meeting held on 19-06-2020 regarding delineation of the proposed ESZ
around Sukhna Wildlife Sanctuary (tlowards Haryana side).

On the basis of deliberations carried out by the Committee, it has been

decided by the Committee that in compliance of the directives of Hon’ble Court in CWP
No 18253 of 2009, as also the importance of the area in terms of ecological and
biodiversity conservation, an area in the range of 1.0 km. to 1.5 km. from the boundary of
Sukhna Wildlife Sanctuary (towards Haryana side) be declared as Eco-Sensitive Zone.,

—The proposed Eco-Sensitive Zone limit will fulfill the dual purpose of acting as a buffer
zone to protect the Sukhna catchment area and also act as a shock absorber to reduce the
biotic pressure on the Protected Area. The following observations were recorded by the
Committee:-

8 villages fall within the proposed ESZ namely Dhamala, Lohgarh, Mankpur
Nanakchand, Manakpur Thakardas, Surajpur, Prempura, Chandimandir,

Saketari/Mahadeopur. The total area of proposed ESZ will be 5713 acres
(2311.969 ha.).

The committee recommended the following prohibited, regulated and promoted
activities with in the boundary of proposed Eco-Sensitive Zone.
a) Prohibited Activities

i.  Commercial Mining except digging of earth for construction and
repair of houses for bona-fide use

ii.  Setting up of new Saw Mills.
iil. Commercial use of Firewood.

iv. Setting up of Heavy Industries causing Water, Air, Soil and Noise
Pollution.

v.  Establishment of Major Hydro-Electric Projects.
vi. Use of Polythene bags.
vii. Use/ or production of any Hazardous substances.

viii. Discharge of cffluent/solid waste in natural water bodies or terrestrial
areas,

ix. Fencing of premises of Hotels and logistic.

x. Undertaking activities relating to tourism like over flying the
Sanctuary area by an air craft or hot air balloons etc, Q{)@'ﬁ\\/

e




b)

c)

in terms of guidelines issucd by MoEF & CC, Govt. 0
09-02-2011, the following activities are
aclivities in the proposed EBZ

Regulated Activities:-

a)

b)
¢)
d)
€)

g)
h)

~
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Regulated Activities.

{ Construction activities in arca falling between 300 to 800 meter from
boundary of Sukhna Wildlife Sanctuary as per master plan and
existing building code parameter as per Haryana Building Code Act in
the ESZ.

ii. Fstablishment of Non Polluting Fco-friendly industry/establishments
from 800 to 1000 meter from boundary of Sukhna Wwildlife Sanctuary.

{ii. The widening and construction of new roads within ESZ with
approval by State Environment Impact Assessment Authority.

iv.  Protection of hill slopes and river banks as per master plan of the area.

v. Establishment of New Hotels, Resorts within 1000 meter from
boundary of Sukhna wildlife Sanctuary in ESZ area as per approved
Master Plan/Zonal Master Plan of ESZ which takes care of Habitat
allowing no restriction on movement on Wild Animals.

Permitted Activity

i, Agriculiure/Horticul‘ture!Floricullure practices in the ESZ area for
maintaining the livelihood of local labourers/villagers for their day to

day needs.
ii. Organic Farming
iii.  Water Harvesting Structures.

f India vide their letter dated
also to be included as Regulated and Permitted

Felling of Trecs on forest land or Govt. land within the Eco-Sensitive Zone
only as per the approved Working Plan, For trees situated on Revenue or
Private lands only as per the State Government Rules.

Drastic change of Agriculture practices.
Erection of Mobile Towers.

J.aying of Transmission and Distribution system above 33 K.V.
Commercial use of natural water resources including ground water
harvesting.

Movement of vehicular (raffic at night.
Introduction of exotic species.

Air and vehicular pollution.

Erection of electric cables.

Sign boards and hoardings.

Mo
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Permitted Activities

a)  Collection of boulders, gravels and sand from river bed for domestic needs
of'bona fide local residents.
b) Use of renewable cnergy sources.

¢) Adoption of green technology for all activities.

d) Small scale industries not causing pollution: non polluting, non hazardous,

small scale and services, agriculture, horticulture, agro-based,
e) All Existing [Hotels and Resorts.

tThe Committee further observed that out of the 8 villages, inhabitation of

villages Saketri/Mahadeopur, Prempura, Chandimandir/Chandikotla and part of Surajpur
fall under the proposed ESZ while only the revenue land of the remaining village falls
under the proposed ESZ. In addition to the above ,HSVP arca such as Sector 1, part of
Sector 2 & 3 including Gymkhana club, some tube well chamber, Para Gliding parks,
Sector-1 MDC, some army area of Chandimandir cantonment (area including small arms
“firing range of military station Chandimandir), Central Soil & Water Conservation
Rescarch Farm (Panchkula) including some MC Panchkula areas also fall under the
proposed FSZ. During discussion it was pointed out that the Houses of Village Saketri
are constructed along the boundary of Sukhna Wildlife Sanctuary at 0 meter distance,
while another village Prempura is also in the close vicinity to Sukhna WLS i.e. from 300
meter to 700 meter. All the members of the Committee were unanimous that bona fide
construction activities within the vicinity of these villages should be regulatory in nature
rather than being prohibitive. However no new construction activities shall be allowed
within 300 meter from the boundary of Sukhna Wildlife Sanctuary. However in case

of village Prempura bonafide construction activities within periphery shall be
regulated.

As contained in the minutes, Lt. Col. MS. Gill representative of Station
Commander Chandimandir mentioned that some area under Northern Army command
falls under the proposed Eco Sensitive Zone. These areas have much strategic
importance and army is utilizing these area since the past 50 years as the baffled firing
range and is surrounded by concrete wall and earth work to reduce the fire sound.
Moreover a lot of arboriculture activities are being carried out in the military station in
order to ensure ecological balance and environmental protection. He further mentioned
that the above said firing range is the only training infrastructure in the entire
Chandimandir military station where the training to the soldiers on small arms is
imparted. The representative of the Army has requested for exemption from the preview
of the proposed ESZ, as they are contained in a specific location there by not causing any
harm to the Eco-Sensitive Forest cover. The Deputy Commissioner, Panchkula directed
the Army Officers 1o send their case with full justification to PCCF & Chief Wildlife
“Varden, Haryana and MoEF & CC, Gowt. of India as well.

The Committee has recommended that Indian Forest Act of 1927 shall be
fully applicable in the forest areas (4067.91 acres) falling under the ESZ of Sukhna
WLS; whereas other areas are to be governed under the PLPA 1900.

1 Mt
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The Committee has also submitted the coordinates of Sukhna Wildlife
Sanctuary and proposed ESZ of Sukhna Wildlife Sanctuary (Annexure-VI) along with
the map of proposed ESZ of Sukhna Wildlife Sanctuary towards Haryana Side
(Annexure-VI1I)

In view of the directives issued by Hon’ble Punjab and Haryana High
Court, Chandigarh vide its decision dated 02-03-2020 and the proposal submitted by
Deputy Commissioner, Panchkula vide his Endst. No. 1618 dated 01-07-2020, it is
requested to accord approval for the proposal of delincation of ESZ around Sukhna
Wildlife Sanctuary (towards Haryana side). to the extent of 1.0 to 1.5 km. along with the
prohibited, regulated and permitted activities as suggested above. The draft notification
of Eco Sensitive Zone of Sukhna Wildlife Sanctuary is enclosed as Annexure-VI1I1, for
perusal & approval please.

Encl. As above.

O’M{f\\,ﬂ’%—

Principal Chief Conservator of Forests
& Chief Wildlife Warden,
[ larvana, Panckula.

i
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M Gma” Office AnubhaChambers <anubhachambersoffice@gmail.com>

In the case of Ramesh Malik v. Union of India E.A. No. 9 of 2021 in O.A. No. 78 of
2021

1 message

Anubha Agrawal <anubha.advocate@gmail.com> Mon, Apr 4, 2022 at 6:51 PM
To: secy-moef@nic.in, ronz.chd-mef@nic.in, seiaa-21@hry.gov.in, rameshmalik22@gmail.com
Bcc: anubhachambersoffice@gmail.com

Dear Sir,

Please find attached herewith service of reply filed in the above stated matter.

Regards,
Anubha Agrawal

B Ramesh Malik NGT Reply 02.04.2022 FINAL.pdf

Anubha Agrawal

C.A, M.B.A,, LL.M. (Taxation) USA

Advocate on Record, Supreme Court of India

Office: E-53 (FF), Greater Kailash - 1l, New Delhi - 110048
+91- 9999750725, 011-41650725 (O)

DISCLAIMER: This communication is confidential and privileged and is
directed to and for the use of the addressee only. The recipient if

not the addressee should not use this message if erroneously received,
and access and use of this e-mail in any manner by anyone other than
the addressee is unauthorized. Before opening and accessing the
attachment, if any, please check and scan for virus.

https://mail.google.com/mail/u/0/?ik=8736afbfOb&view=pt&search=all&permthid=thread-f%3A1729184 114713716406 &simpl=msg-f%3A17291841... 1/1
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